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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE f

ORIGINAL APPLICATION NO. 93 OF 2019
Bombay Environmental Group ... Applitegt.

Versus
Union of India 80rs. ... Respondents

AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT NO. 3

|, Pallavi Paranjape, Planner, Planning Division, of the Respondent No, 3
above named, having my address at Office building, Bandra-Kurla Complax,
C-14 & 15, E-Block, Bandra (East), Mumbai — 400 051 do hereby on solemn

affirmation state as under:

1. | have perused and made myself conversant with the contents and
records pertaining to the present Application and | am duly authorized
and competent to depose the same. | am filing the present Affidavit in

Replyfor the purpose of opposing the reliefsas prayed for by the Applicant

herein.

2. At the very outset, | deny each and every averment made in the
Application which is contrary to andlor inconsistent with that which is
stated hersin and humbly submit thal nothing in the Application be
deemed to be or is admitted by or on behalf of the Respondent No. 3 for
want of specific traverse. | clarify and submit that the averments made
herein are in the alternative and without prejudice to one another. As
such, all the allegations and submissions made by the Applicaniare

denied in totality.

3. At the further outset, | say and submit that the Respondent No.3 has a
limited role to play in the subject issue before this Hon'ble Tribunal, being

a Nodal Agency working under the aegis and mandate of the Respondent
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No. 2 and as such, no effective reliefs have been sought for gua the
answering Respondent. However, the Respondent No. 3 is filing this

prasent Affidavit to place on record its role, as also to oppose the reliefs

claimed by the Applicant, which the Respondent No. 3 contends Is

completely misconcelved.

4. | say that the present Application has been filed by the Applicant,
purportedly seeking reliefs relatingto the Matheran Eco Sensitive Zone
("MESZ’), contending infer alia that the publishedZonal Master Plan for
the MESZis deficientand in contravention of the notification dafted
4"Fobruary 2003, published by the Ministry of Environment and Forest,

naotifying the MESZ.

5. At the very outset, the Respondent No.3 denies all allegations made in
the present Application regarding any purported violation of the applicable
laws, and as such, denies all that is stated In the O.A and nothing therein

shall be deemed to have been admitted for want of specific traverse.

6. | say that the Applizant, in the said O.A has presented a selective and
one sided narration of the sumounding facts and circumstances pertaining
to the issue at hand and the Respondent No.3, by way of the present
Affidavit shal! endeavour to place on record a true and correct account of

the facts and circumetances, thersby showing the lssue in hand in its

proper context.

PRELIMINARY OBJECTIONS QUATHE MAINTAINABILITY OF THE
APPLICATION:

Lack of Locus standr:

7. The Respondent No. 3 submits that this Hon'ble Trbunal ought not lo
entartain the captioned Application and the same deserves lo be

dismissed at the very threshold as having been instituted by a party who



is bereft of the necessary focus stand 10 invoke the jurisdiction of this
Hon'ble Tribunal under Sections 14 and of the National Green Tribunal
Act, 2010 ("NGT Act™). As such, such jurisdiction can only be invoked by
a ‘person aggrieved’ and/or ‘person affected’ and therefore, in the present
case, the Applicant is not entitled to take benefit of the right to file an
application before this Hon'ble Tribunal

. It is the Applicant's own case that the Application has been filed under
Section 14 and 15 of the NGT Act. Section 15 of the NGT Act provides for

the following:-

a. Relief and compenszation to the victims of pollution and
enviranmental damage,
b. Forrestitution of propery damaged;

c. For restitution of the environment.

A perusal of the NGT Act reveals that an application for relief under
Section 14 and 15 of the NGT Act has to be made in terms of tha right to

file such application as laid down in Section 18 of the NGT Act.

 Saciion 18 of the NGT Act provides for the right to file an application
under Section 14 and 15 of the NGT Act and also provides who shall be
entitled to fila such application. Section 18 of the NGT Act is reproduced

hereinbelow for ease of reference:-

“18 Application or appeal to Tribunal —-

(1) Each application under sections 14 and 15 or an
appeal under section 16 shall be made o the
Tribunal in such form, contain such perficulars, and,
be accompanied by such documents and such feas
as may be prescribed. : _
(2) Without prejudice to the provisions contained in
section 16 an application for grant of relief or
compensation or settlement of dispule may be made
tor the Tribunal by—

(a} the person, who has susfained the injury; or
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(b) the owner of the property to which the damage
has been caused; or

fe) where death has resulted from the enviranmental
damage, by all or any of the /egal representatives of
the deceased; or

(d)} any agent duly authorized by such person or
owner of such property or all or any of the legal
representatives of the deceased, as the case may
be; or

{e) any person eggrieved, Including any
reprasentative body or organization; or

(T} the Central Government or a Stale Government or
a Union teritory Administration or the Ceniral
Poflution Control Board or a State Pollution Conirol
Board or a Pollution Conitrol Committee or a local
authority, or any environmental authority constituted
or established under the Environment (Protection)
Act, 1986 (29 of 1986) or any other law for the time
being in force:

Provided that where all the legal
representatives of the deceased have nol joined in
any such application for compensation or relief or
settlerment of dispuie, the application shall be made
on behalf of or, for the benefit of all the legal
representatives of the deceased and the legal
representatives who have not so joined shall be
impleaded as rospondents to the application:

Provided further that the person, the owner,

the legal representalive, agen!, represeniative body
or organization shall not be entitted fo make an
application for grant of relief or compensation of
setflement of dispute if such person, the owner, the
legal representative, agenf, representative body or
arganization have preferred an appeal under section
16.
(3) The application, or as the cass may be, the
appeal fited before the Tribunal under this Act shall
be deal! with by it as expeditiously as possible and
endeavour shall be made by it to dispose of the
application, or, as the case may be, ihe appeal,
finally within six manths from the date of filing of the
application, or as the case may be, the appeal, after
providing the parties concemed an opportunify fo be
heard."

A bare perusal of the above provision indubitably ravaals the species of
persons who may file an application for grant of reliel or compensation or
settlement of dispute, as set out In Section 18(2). It is amply clear that the
person filing such an application must necessarily be either the person
who has sustained an Injury; the owner of the properly to which damage

has been caused: legal representatives of the deceased attnbutable to



anvironmental damage; agents of the above, any person aggrneved,
government agencies. In the present case, it is abundantly clear from the
pleadings made in the Application that the Applicant does not fall within
any of such specified categories of persons. Thus, the Applicant does not
have the right under Sectlon 18 to file an application for reliefs under

Sections 14 and 15 of the NGT Act.

10, Further, the application must be filed in such fomn as is prescribed under
the NGT Act and the rules framed thereunder as laid down under Section
18(1) of the NGT Act, Rule 8 of the National Green Tribunal (Praclices
and Procedura) Rules, 2011 (*“NGT Rules”) provides the form in which an

application under Section 18 may be filed. Rule 8 is reproduced

hereinbalow for ease of reference:

"8 Procedure for filing application or appeal.-
(1) An application or appeal to the Tribunal under
secfion 18 shall be presented in Form | by the
applicant or appellant, as the case may be, In person
or by an agen! or by a duly authorised legal
praciifioner, to the Regisfrar or any other officer
authorised in writing by the Reglstrar fo receive the
same or be sent by registered post with
acknowledgement duly addressed to the Registrar of
the Tribunal at and sent to concermed place of sitling:
Provided that where the application is for relief
and compensation, it shall be made in Form Il
(2} The application or appeal, as the case may be,
under sub-rule (1) shall be presented in friplicale in
the following two compilations-
(i) Compilation No. 1 - application or appeal, as the
case may be, along with the impugned order, if any;
(il Compilation No. 2 - all other documents and
annexures referred to in the application or appeal, in
a paper book form.
(3) Where the number of respondents is more than
one, as many exira copies of the application or
appeal, in paper-book form as there are respondents
together with unused file size envelope bearing the
full address of each respondent shall be furnished by
the applicant or appellant, as the case may be:
Provided ihat where (he number of
respondents s more than five, the Registrar may
parmit the applicant or appaliant, ac the case may
be to file the exira copies of the application or
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appeal, as the case may be, at the time of issue of
notice to the respondents.
{4) The applicant or appellant, as the case may be,
may atfach to, and present with, his application or
appeal, as the case may be, a receipt slip in Form Il
which shall be signed by the Registrar or the officer
receiving the application or appeal on behall of the
Registrar In acknowledgement of the receipt of the
application or appeal.
(5} Notwithstanding anything confained in sub-rules
(1) to (3), the Tribunal may permit more than one
person to join together and file a single application or
appeal, as the case may be, if it is satisfled, having
regard fo the cause and the nature of relisf prayed for
that they have a common inferest in the matter:

Provided that such permission may also be
granted lo an agent representing the person desirous
of joining in a single application or appeal provided,
however, thal the application or appeal shall disclose
the class, grade, calegories or persons on whose
behalf it has been filed:

Provided further that af least ong affected
person joins such an application aor appeal.”

On the plain reading of Rule 8 more particularly the 2™ proviso to sub-
rule 5, it is abundantly clear that more than one person can join together
to file a single application provided that at least one affected person joins

such application.

11.A conipint reading of the aforementioned provisions unguestionably
reveals that the legislative scheme of the NGT Act mandates filing of
application by person who s directly affected andior aggrieved. In the
prasent case, the Applicant by claiming to have invoked the jurisdiction
under Sections 14 and 15 of the NGT Act is assailing the Zonal Master
Plan (“ZMP") pertaining to the MESZ. However, the Applicant has in no
manner, pleaded, much less proved, how they are affected direclly by the

purported violations/deficiencies.

12.The Respondent MNe. 3 submits that the Hon'ble Supreme Court has time
and again laid down certain parameters for enteraining litigations, with a

view to prevent vexatious litigations, filed with oblique motives by busy
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bodies or bome out vendetta. It is a settled legal proposition that a
stranger cannot be permitted to interfere in any proceedings unless he
satisfies the authority/Court that he falls within the category of aggrieved

persons. Only a person who has suffered or suffers as a result of the

actions of a party can challenge the same. Therefore, there must be a
judicially enforceable right, which iz infringed andlor affected by the
actions of a party, on the basie of which, the jurisdiction of this Hon'ble

Tribunal may be resoried to.

13.1t has been held by the Hon'ble Supreme Court in a catena of judgments
that a ‘person aggrieved' is a person who has a legal grievance that is, 2
parson who has been wrongfully deprived of something to which he is
legally entitled to and not merely a person who has suffered some sort of

disappointment.

14 Thus, the existence of such a right is a necessary condition precedent for
invoking the jurisdiction of any Court or Tribunal. It is implicit that while
exercising jurisdiction, such a Courl/Tribunal will have to satisfy itself as
to the existence of legal right of the Applicant approaching the
Court/Tribunal. The legal right that can be enforced, must ordinarily be
the right of the Applicant himself, who complains of infraction of such right

and approaches the Court for relief as regards the same.

15.The Respondent No. 3 submits that a ‘legal right’ means an entitlement
arising out of the legal Rules. Thus, it may be defined as an advantage or
é benefit conferred upon a person by the Rule of law. The expression
‘person aggrieved' does not include & person who suffers from
physiological or an imaginary injury. A person aggrieved must, therefore,
necessarily be one, whose right or interest has been adversely affected or

jeopardized,
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16.The Respondent Mo. 3, therafora, states that applying the aforesaid
principles, the Applicant in the present case, is not 'person aggrieved' to
file the present Application under Sections 14, 15 and 18 of the NGT Acl,
and on this ground the Application should not be enterdained by this

Tribunal and be dismissed.

Non maintainability of the Application under Section 15 of the NGT
Act:

17.Further, the Application, claimed to be filedinier alffa under Section 15 is
not maintainable unless there s a finding that particular environmental
damage has taken place. Section 15 of the National Green Tribunal Act
provides for filing an application for compensation and restitution, the
procadure for which is laid down under Rule & of the MNational Green
Tribunal (Practices and Procedure) Rules, 2011, which inter alia provides
that the Application shall be macde under Form . In the present case,
such mandatory provision has nol been adhered to while filing the

application under Section 15 and thus the same is not maintainable.

Jurisdictional bar to challenge a Notification:

18.The Respondent Mo. 3 submits that the gravamen of the case of the
Applicant is the purported deficiencies in the ZMP for the MESZ and that
the same is in violation of the Eco sensitive zonenotification dated 4™
February 2003, published by the Ministry of Emvironment and Forest,
notifying the MESZ. As such, the proceedings assail the ZMP for ESZ, as
can be seen from the prayers sought and the pleadings in support

thereto.

16.1t is submitted that this Hon'ble Tribunal cannot entertain such a
proceeding inasmuch that the same is and amounts to a challenge to the

Gavernment of Maharashtra’'s Notification dated 77 August 2019, issued



under Section 15 of the Maharashtra Regional & Town Planning Act,
1958, notifying the ZMP for the MESZ.

20.The Notification dated 7" August 2019 has been nofified after following
the legislation mandated procedure under law and any challenge to such
legislative action cannot be entertained by this Hon'ble Tribunalin light of
the framework of the NGT Act, and as held by the Hon'ble Supreme Court
In Tamil Nadu Pofiution Control Board v Slerlite Industries (f) Lid.
Reported in (2019) SCC Online SC 2271 wherein it is lald down that this
Hon'ble Tribunal has no power of judicial review akin to that vested in

High Courts under Article 226 of the Constitution of India,

21.As such, the Application as filed is not maintainable before this Hon'ble

Tribunal.

EVENTS QUADECLARATION OF THE MESZ AND ROLE OF
RESPONDENT NO.3:

22.| say that by the Constitution (74" Amendment) Act, 1982, it was infer
alia. provided that for every Metropolitan area (with a population of 10
lakhs or more), 8 Metropolitan Planning Committee shall be constituted
for preparing a draft Development Plan for the Metropolitan area as a

whole,

23 In light of the same, the State of Maharashtra (Respondent No.2 herein)
enacted the Maharashtra Metropolitan Planning Committees (Constitution
and Functions) (Continuance of Provisions) Act, 1999 ("MPC Act, 19997)
with effect from 26" June 1999. Annexed hereto and marked as Exhibit-

A is a copy of the MPC Act, 1988,

24.On 10™ November 2008, the Mumbai Metrepolitan Planning Commitiee

was constituted under the Maharashtra MPC Act infer alia for the
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preparation of the Regional Plan for the Mumbai Metropolitan Region

IQ% -J ("MMR"), which included the MESZ.

25.1 say that under the MPC Act, the Respondent No.3, which had been

setup under the Mumbai Metropolitan Region Development Authority Act,
1974 ("MMRDA Act), was assigned a specific role vis a8 vis the
Metropolitan Planning Committee and conseguential amendment to that
effect was camied out by way of the schedule appended to the MPC Act,

under Section 13 of the MPC Act, wherein clause || provides as under;

“th) In Section 12 of the said Act, for sub-seclion {2), the
following sub-section shall be substituted, namely:-

“2) Notwithstanding anything cohlained in this Act or
any other law for the time being in force, the Authority
shall assist the Meiropolifan Flanning Committee,
constituted under the Maharashtra Mefropolitan Flanning
Commiftees (Constitution and Functions) Act 1998, in
preparation of development plan under that Act.”

26.1 say that pursuant to the same, in exercisa of the powers conferred under

Section 12 of the MPC Acl, the Respondent No.2 enacted rules under the
MPC Act, which, infer alia, provided for the procedure for preparation of
draft Development Plan (Regional Plan).Further, Rule 11(1) of the MPC
Rules states that the Development Plan under the MPC Act shall be
prepared as per the procedure laid down for preparation of Ragional Plan
under Maharashtra Regional &Town Planning Act, 1966. Annexed hersto
and marked as Exhibit-B is a copy of the rules framed under the MPC

Act,

27.1 say that, by way of notification dated 23" April 2012, the MMR came to

ba notified, which included the MESZ. Annexed herato and marked as

Exhibit-C is a copy of tha notification dated 23rd April 2012.
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28. Theraafter, on 8" July 2016, a meeting was convened of the Metropolitan
Planning Committee, wherein, in paragraph 4 of the minutes of the
meefing, it was recorded and resolved that the Draft Regional Plan

prepared by the Respondent No.3 is approved and the Metropolitan

Commissioner of the Respondent No.3, would be responsible for the task
of publishing tha draft Regional Plan for the MMRE Region, to be duly
approved by Metropolitan Planning Committee before submission of the
same to the Respondent No.2. The same was confirmed vide letter dated
3™ August 2018, addressed by the Respondent No.2 and further letter
dated 22™ August 2016, issued by the Metropolitan Planning Committes.
Annexed hereto and marked as Exhibit-D, E and E-1 respeclively are
copies of the Minutes of the Meeting dated 8" July 2016, letter dated 3™

August, 2016 and letter dated 22™ August 2016.

79 The combined effect of all that is stated above Is that the Respondent
Mo.3 is tasked with assisting in the preparation of the draft Regional Plan

for the MMR Region.

PROCESS OF PREPARING DRAFT REGIONAL PLAN 2016 - 36 UNDER

THE MAHARASHTRA REGIONAL AND TOWN PLANNING ACT AND
THE NOTIFICATION DATED 4™ FEBRUARY 2003,

30.1 say that in compliance with the obligations cast under the notification
dated 4™ February 2003, more parficularly, clause 3{a) (ji) therein, the
Siate of Maharashira was to prepare separate Sub-zonal Master Plan for
the Matheran Hill Council Area and Zonal Master Plan for the balance
area of the MESZ, forming part of the MMR Region following the
procedure similar to that prescribed under the Maharashira Regional

&Town Planning Act, 1966,

31.1 say that the same has been duly recorded by order of this Hon'ble

Tribunal dated 15 December 2017 in O.A No. 45 of 2016, wherein, it has
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been recorded that the Sub-Zonal Master Plan for the Matheran Hill
Council area had been recelved by the Ministry of Environment and
Forest, whereas, the draft Regional Plan, for the area outside the

Matheran Hill Coundll area, forming part of the MMR Region, had been

submitted to the Metropolitan Planning Committee for its consideration.
Annexed herato and marked as Exhibit-F is a copy of the order dated 1™

December, 2017 in O.A No. 45 of 2016,

32.| say that in discharge of its functions as stated in Section 13 of the MPC
Act and as crystallizad in the Minutes of the Meeting of the Metropolitan
Planning Committee dated 8 July 2016, the Respondent MNo.3 had
prepared and published the draft Regional Plan 2018-36 under the
provisions of the Maharashira Regional & Town Planning Act, 1966
(“MRTP Act), in accordance with the MESZ notification dated 4"

February 2003.

43.1 say that on 19" September 2016, the draft Regional Plan/Zonal Master
Plan for MESZ prepared by Respondant No.3was published for inviting
objections and suggestions under the MRTP Act in accordance with
Section 16(1). A date of 25" April 2017, was notified as the last date of

reneiving suagestions/objections on the draft Regional Plan.

34 Thereafter, on 2™ June 2017, the Planning Sub-Committee came to be
appointed pursuant to which between 12 June, 2017 to 14" September
2017, hearing on the objections and suggestions took place. A report of
the Planning Sub Committee was duly submitted to the Metropolitan
Commissioner, MMRDA, on 0% October 2017, pursuant to which a
modified draft Reqgional Plan (which includes the Zonal Master Plan for
MESZ)prepared by Respondent No. 3 came 10 be submitted to the

Metrapolitan Planning Committes on 30" October 2017,



35. Subsequently, on 5™ January 2018, the Metropolitan Planning Committee
held a meeting pursuant to the Order dated 1¥ December 2017 in O.A
No. 45 of 2018, wherein, after due appraisal and consideration of all
requisite factors, including the parameters enounced in the MESZ
notification dated 4" February 2003 approved and modified the draft

Regional Plan and Zonal Master Plan for MESZ.

36. Such medified draft came to be submitted by the Metropolitan Planning
Commiltee to the Respondent No.2 (State of Maharashira) for requisite

sanction on 23" February 2018,

37.After ascertaining that the provisions of the MESZ notification are
incorporated, the Respondent No. 2 submitted the draft Zonal Master

Plan to Respondant No, 1 for their approval on 28th Juna 2018.

FINAL APPROVAL BY MOEFCC (RESPONDENT NO. 1) OF ZMP_FOR
MESZ

38.After the procedures undertaken, as stated above, the Respondent No. 2
submitted the ZMP for approval to the Respondent No. 1 (MoEFCC) on
20" June 2018. The documents submitted for approval included
thedatailed report on the extract of the draft Regional Plan specific 10 the
MESZ Region i.e. the Zonal Master Plan for the portion of MESZ falling
within the MMR Region along with its natural, demographic and

infrastructure features, elc.

49.0n 14" September 2018, the Expert Committee on ESZ of the
Respondent No. 1, in their 31% Meeting, asked the Respondent No. 2to
revise the ZMP based on certain observations. A copy of the relevant

excerpt of the Minutes of the Meeting dated 14" September 2018 is

234



235

already annexed to the Application memo as Annexure -A4 Colly. @

4-77,

40.0n 10" October 2018, after due deliberation, the Expert Committee on

ESZ of the Respondent No. 1, in their 32™ Meeting, was pleased to
recommend the ZMP for approval, subject to certain conditions. A copy of
the relevant excempt of the Minutes of the Meeting dated 10" Oclober
2018 is already annexed io the Application meme as Annexure -A4 Colly,
@ Page 85-87,

41. A Netification No. TPS-1218/2888/CR-120/18/UD-12, dated 6™ December
2018, was issued and notified pursuant to the recommendations in the
32™ meeting of Expert Committee on ESZ of the Respondent Mo. 1. A
copy of the Notification dated 6 Decembar 2018 already annexed to the

Application mamo as Annexure -A/6 @ Page 92 1o 104,

42.0n 11" January 2019, an addendum fo the Notification dated 6"
December 2018 was issued by the Respondent No, 2 after compliance of
the conditions laid down in the 32™ meeting of Expert Committee on ESZ
of the Respondent No. 1, after due consultation with the concermed
Departments.  Accordingly, an additional chapter titled ‘Additional
Information as suggested by the MoEF&CC' was incorporated in the ZMP
report. Coples of the addendum dated 117 January 2019 and the
additional chapter in the ZMP Report are annexed hereto and marked as

xhibit-G.

43.0n 19" January 2019, the Sub-Zonal Master Plan for Matheran
(“SZMP"), comprisingthe Development Plan for Matheran along with the
Davelopment Control Regulations came into force after following the

procedure under the MRTP Act, vide Mofification No, TPS-
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17121156/C.R.41/112/UD-12. A copy of the Naotification dated 19" January
2019 is annexed hereio and marked as Exhibit-H. It is apposite to note
that the list of heritage structures and precincts were also approved vide

this Notification.

44, Pursuant to the hearing before this Hen'kle Tribunal, en 29" March 2019
in EA No. 64 of 2018 filed by the present Applicant, the additional
chapter titled *Additional Information as suggested by the MoEF&CC' was
submitted to the Respondent No.1, in complance with the conditions of
tha Expert Committee, for approval, on 1% April 2019. A copy of the
communication dated 1% April 2019 forwarding the additional chapter in

tha ZMP repor for approval Is annexed hereto and marked as Exhibit-l.

45.0n 3™ June 2019, the compliance of conditions in the form of additional
Chapter mentioned above was presented to the Expert Committee on
ESZ of the Respondent Mo. 1in their 35" meeting, pursuant to the Orders
dated 26" March 2019 and 6" May 2019 in E.A No. 54 of 2018 filed by
the present Applicant. The Expert Commitiee on ESZ of the Respondent
No. 1, after due deliberation, was pleased to approve Zonal Master Plan,
including the Sub-Zonal Master Plan with some recommendations. The

Minutes of the Meeting dated 3™ June 2019 are annexed hersto and

markad as Exhibit-J.

46. The Respondent No. 2 has incorporated the recommendations of the
Commitiee in the additional chapter entiled "Additional Information as
suggested by the MoEFCC' and submitted the same to Respondent No. 1
vide letter dated 03.06.2019. Thereafter, videcommunication dated 23"
July 2019 bearing No. F.No. 25/24/2012-ESZ-RE, the Respondent No. 1

has approved the Zonal Master Plan for ESZ area. A copy of the
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Respondent No. 1's communication dated 23™ July 2019 is annexed

hereto and marked as Exhibit-K.

47.0n 7 August 2019, the Respondent No, 2 sanctioned the Final ZMP for

ESZ vide revised notification no. TPS-1218/2888/C.R. 120/18/ (Revised)
UD-12. This nofification superseded the Notifications dated 6™ December
2018 and 11" January 2019 issued by the Respondent No. 2. A copy of

the Notification dated 7™ August 2019 Is annexed hersto and marked as
Exhibit-]

48.1n compliance with the Order dated g™ May 2018 in EA No. 54 of 2018
filed by the present Applicant, the Final ZMP and is associated
documents were uploaded on the website of the Respondent No. 3 on g™
August 2019 and thereafter, submitted to this Hon'ble Trbunal on 23"
August 2018, pursuant to which the Execution Application came o be

disposed off.

40.As such, under the aegis of this Hon'ble Tribunal and as approved by the
Raspondent Mo. 1, the Respondent Mo, 2 has notified the ZMP for MESZ
and its associated documents, in accordance with the procedure

mandated under law.

50.1t is submitted that the ZMP and its associated documents are legal and
valid and are prepared in a manner whereby judicious and painstaking
efforts have been taken to specifically deal with the MESZ and the
provisions and parameters laid down in the Notification dated 4" February
2003. The Expert Gommittee on ESZ of the Respondent No. 1 has
repeatedly applied its mind and made various recommendations and

imposed conditions, all of which have been complied with and thereafter,
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the ZMP and the associated documents thereto have been approved and
notifiad.

.As such, the Respondent No. 3 submits that no case has been made out

for the grant of reliefs as prayed for. In fact, the Applicant, infer alfa seeks
suspension of the notifled ZMP, which in facl, would lkad 1o
environmental damage. In a matter such as the present case, the legality,
validity and propriety of the nolified ZMP ought to be tested on the
touchstone of the applicable laws and the benefit it sesks to bring in and
not the supposed dissatisfaction of the Applicant; more so since the entire
process has been as per various applicable legislations including various
stages of public consultation; the statutory experts have duly appraised
and delibarated and subsequently approved tha same and as such, the
same Is intended for the benefit of the Matheransurrounding area. This is
of course without prejudice to the case of the Respondent No. 3 that the

ZMP for MESZ cannot be assailaed before this Hon'ble Tribunal.

52.The Respondent Mo. 3, whilst not dealing with the Application in seriatim,

shall deal with certain specific issues raised by the Applicant, which the

Respondant No. 3 is competent to commant upon:

(i} Allegations that the ZMP does not incorporate Sub-zonal
Master Plan inside Municipal Area, Heritage Plan, Forest
Management Plan, Area Development Plan, etc:

In this regard, it is submitted thatthe Dewvelopment Plan for
Matharan (SZMPjand the Development Conirol Regulations came
into force after following the procedure under the MRTP Act, vide
Notification Mo. TPS-1712/156/C R 41/12/UD-12 dated 19"

January 2019 and thus the first contention of the Application is

238



completely without basis. Further, as regards Heritage Plan, it is
submitted that the para 8.3.A{a) of the ZMP Report, which
accompanies the ZMP for MESZ and is required to be read along
with, categorically provides for 'Herltage In MESZ', As regards the
heritage sites oulside the Matheran Hill Station Municipal Council,
the same are located on Forest Lands and are protected by virue
of the application of the Forest (Conservation) Act. As regards
Forest Management Plan, it is stated that the extract from the
"‘Warking Circle Plans' prepared by the Forest Depariment, forms
part of the Final ZMP report at Chapter 9. The relevant excarpt is
annaxed hereto and marked as Exhibit-M.As regards area
davelopment plan, it is submitied the ESZ Notification, 2003 itself
provides for the requirement of the same only for habitations with
populstion more than 5,000. Mone of the habitations within the
MESZ have a population of more than 5,000 persons.

As such, the entire gamul of allegations in this regard are
completely misconceivad.

Allegeddiscrepancies regarding heritage in MESZ, growth
centre at Shedung, extension of Taloje industrial area, etc:

In this regard, it is submitted that both Taloje extension and
Shedung are outsids the MESZ boundary. The draft Regional Plan
for MMR was (as stated above) submitted 1o the Respondent Mo. 2
by the Mumbai Metropolitan Planning Committee after duly
following the procedure under the MRTP Act, including the
invitation and consideration of objections and suggestions. The
Respondent No. 2 is seized of the draft Regional Plan for MMR
(excluding the ZMP for MESZ which is already notified) and the

same is under consideration presently.
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(i) The ZMP for MESZ allegedly omits the inclusion of 2 key
recommendations of the Expert Committee-(a) restriction on

development in areas having a slope of more than 20 degrees

and (b) restriction of height of buildings to 9.0 mirs as per

ESZ MNotification:

=
a

ZMP Report. The provisions are already sanctioned vide the
Motification dated 7™ August 2018, copy of the Zonal Master Pian

= o
= Repori is annexed hereto and marked as Exhibit-N.

53.The Raspondant No, 3 has not dealt with the Application In serfalim save
for the abowe, in view of its limited role. However, nothing shall be
deemed to have been admitted by the Respondent No. 3 merely for want
of specific traverse. The Respondent Mo. 3 categorically and expressly
reserves the right to file a further affidavit along with documents, dealing

with the Application in a para wise manner, if 50 required.

54.1n the premises aforesaid, It is submitted that there 15 no infirmity in the
Final ZMP for MESZ and its associated documents, as nolified and as
such, no case is made out for the grant of reliefs prayed for and the

Application may be dismissed by this Hon'ble Tribunal,

Solemnly affirmed at Mumbal }

The aforesaid this 12" day of October 2020
For Vidnii Partners, Advocates

=t WV

Advocates for the Heapum;ler;t No.
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(d)} “Form* meiany a Form sppended to thess rulas: "
{2} "Liet of Votors” means the Net of elacts .un_nd..m._nﬂm of the —

(& Zille Parished, for rural Euﬂmﬂ:mbﬂq
(&) Nagar Panchayat, for transitional area consiitusniy,

T k) _______..n_“_w.".ni.:"_ Couneils for smaller urhan aren constitieney ; and
(i) Municipal Qorporations for larger urban frea constituency,
3 Public Haliday” means fny day which ls a public holiday fur the

| i R T —

VI

Tg) "Returning Officer” means the Returning Officer appeinted under |

rile Tand ingludes the Assistant Returning Officar fppointsd under

mle B -
{R) “section” means & section of the Act:

(2] Wards and exprassions need in thess rulsa, but wot defingd, shall |

havs the swme meanings as nssigned bo tham undsr Parta IX tad DECA)
of the Constitulion of India or under this Act Fhi

CHAPTERI - I
Erzemer or Menmers
3. Censtituencies of the Metropolitean Planning Gommittes —{1) For
the purpase of electing the members of the Mateopolitan Planning
Committea, the mitiropolitan area shall be divided into the fllowing
constitunnciss — : ; .
('} rural aren constitueney ;
{b) transitionsl area constitnency
(o) smaller srhan areq conslabuency and
. f {d} Inrger urban area constitoeusy,
2] The total mumber of members to be slacted from sach eonstifusncy
i ba determined by the Divisional Comenissioner in proportion of the
zural a5 well a5, the wrban population in the District ps a whole and in
eich ronstitaenoy, ; i
& Eleotion to ba ronducted undar the superuigien aad controf af thi
Divistonal Commissioner.—The elections to the Metropelitan Planning

Conirnittess shall be conduetad under tho direction, supsrinténdence and
_wonteal of the Divisistial Comminsicnar., T T

{3%)

-

. i o s A e —

Panchayat, if anyand the Commiasioners of the Municin] Corparations
i the metropslitan ared, to firmish to him o Tist of the _wﬁunm_m Conncilors
M__.__".n“mﬁﬂnﬂ....m Iseal authorities bofors the dsita specified in tist hakalf by

_ (3} The final list aa praparod under sub-rels (2) shall ba repa hiiahed
m the like mannes in Form 1 iLnel ._“.E_.H remain in fureo as tho [ist of
voikrs for the purpose of any bye-sleckion, vnt] {t is eviged by tha
Divisional Commissioner - ;

Provided that, if in Any constiluengy one or mors sgats have boen

illed in by way of bye-slection the names of such Councilers can be
enterad in tha list of volers wntil the date of présentatien of nomination

paper.

W Viokerst lige bo Be conel st —Subject fn any Em:ﬂmhﬁﬂmnu i

mcwrred by a pargan; tho vobers' list published finally under suberule 3

of rule 5, shall be eonclugive avidence of the Yolers' right ty vole, or as..

the case may be, hig right to be elocted gL any election,

7. .__.___q..qﬂ..ah__.nqhq of Returning Offfeer.—Tha Tivisinnal n&ﬂﬂ_.wnm_..ﬁwu
shall appoing an Officer not belgw the rank of Collector to ba tha Retuming
Officer fir the Furpose of the elackions ia the Metropolitan Planning

8 Appointmant of Assistant Returning Officer 1) The Divisional
Commigsioner shall appoint-an officer, not below the rasl of Addjtional
Collector, to be Assisiant meuEumﬂﬂmmumﬂ for each constituency,

: H ‘”ﬂ : H -

.ﬂu._
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(D) Fvenrye Aumntent Roturning Officer shall, Bulipect i tha contpil of
the Returning Officer, be competent to parfirm all oF any of the functions
of the Reterning Officer -

Provided that, no Assistant Retaraisy Oficer shall periorm any of tha
fonetions of {he Returning Officer which refates to the seruting-of
nominalion. papers unless the Heturning Officer is, due to unavoidahle
ressang, prevented from performing the said fanchon,

[3) Subject to the provisions of sub-ruls (2), reference in these rules
to the Retorning (Officer, shall, unless the context otherwise remuires,
be decmed Lo include an Assistant Returning Officer.,

9. General dity of Returning Officer,—Ib shall be the genaral duty of
the Returning Officer at any election ta’da all such acta and things as
may be necessary for affectively eonducting the election in the manmer
provided by or wnder thess rules,

0. Polling Stations -—The Reburning Officer shal] provide a sufficient |
number of polling stations far ench conttituency-af much places as mey

. bet sonivenient £9 conduet fair elaction.
EHFHEH&“.W Officer ghall decida the nurnber of vobers to be attached
each palling statinn eteordingly, a liet of vobers eliall be displayed on
the notice board of the respectiye palling station and officars at least
seven days befors tha date of pall,

LL. Appoiniment of Presiding Officers and Polting Officers.—(1) The
Heturning Officer chall appoint & Government employes as g Preg ding
Officer for each polling station end such nismber- of Polling Olfcers to
assist the Presiding Officer as may be desmard nEeassATY:

Frovided that, if & Palling Offcer is absent fram the palling station,
the Presiding Oficer may appoint any sthor parson ms p Polling Officer
with the approval of tha Raturning Oficor.

(2] A Polling Officer shall, if mo directed by the Presiding Officar,
perform gil or any of the functions of a8 Presiding Oifficer under thoap
Toles. : )

- (@) If the Presiding Officar, owing to illnesa or olher unavoidable
cauge, is shaent, his functione at the polling sintion shall be performed
by such Officar 2 may be authorieed by the Roturning Officer,

12, Gengrol duty of Presiding Officer and Foifing Offtcer.—{1) Ttghall

be the gendral duty of tha Prosiding Officer at & polling station to keep
order therest and L4 ses that the poll is fmirly taloen.

(£}

PO A ) ,

i

=y = " ) . . i 1-||.u r.m-..-.l.ll
AT ] FTETATEL RS S, S, A 6, teet e v, vy 47 .

Nt phall be the duty of Hie Poliing Offiar ad anel; “_“_m._:_._n atation to
#maisl the Prasiding Officer at such palling station-in-tig perfiritinee of
his flanctiony " . . s

(2 The Returning. Officor, in tonaultation with  the Divisional
Cammiasiones not earliar than 30 days from the deto of display of tha
.mﬁ._n.__m.._____..___ﬁjm shall indicate-the programme of slection’ in the following -

. TOEODNTSE ' W

- . ! Tor 3
i} The leat dube for filing 15 dayn fram the date'of order af

nominaticns, - ; the Ratarnifg Offieder,
() The date of publisation of Tmmedistely next duy afar the
mominations recaived - lask daty fxad for rieminations,
E) Diate of seruting of ot Ister than 2 .umuw after the last
niminations. date for [Ming neminations.

et Ddate of publisation af the Not later than § ddys aftar the
list aof valid aoiilnatipns, strutiny E..hﬂﬂnhﬂ.nﬂu.

b Trate by which candidaturs Within 3 days-from tha dats of

cnay be withdrawn, publication of the list of walid

En—u._nuﬁ."ﬂ..pﬂ.. —.._u..". ﬁ .....u__.ﬂ_ .
(v} Data of publication of final The day next suscesiling the lass i
list of conteating date fizxed for withdrenwal nf
cindidates, s eandidatires.
fe) Date on whigh and tha 16 days Gum the date of publicatiom
time during which pall of the final Tt of rontesting
shall be takan candidates.

Wiid) Date snd the ime and ~ The serond er-thisd day feum tha
place fir ounting of votes  dite on which the pall is tibon
) Dinte of declaration of the Tmmadiately’ afber eoim bHog of vatas,
_ repults of voting,

_ Expignetion;—IF the That dets {a rocloning dated 0 specifad in the
above cases ip 3 public holiday, the 1l fucoeading working duy ahall be L

. fixed for the respective svants . eyt
H 5 T __...___ ]
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_ 17. Notics m_h_,,.m.ﬂq of nn:hm_u.ﬁu__.. nomination popers and time and
Place far’ scriting —Tha Hetorning: Officer shall, on recaiving the
nomidntiss phper Wnder rule 16 in Worm <11, acknowladge the receipt
thareof in Form I &, aod infirm fhe pen F persong delivering the

(a) u.gfﬂmuﬂn on the notice boards of the offices of the Callie
the Returning Officar, Municipalities and the Zilla 'Parish

(6] shall ba piublished in daily lecal news papers in Mazathi, ha :
samn..nwnnﬂnnn: in the area of aperatinn of the 4illa Parishada wng
Municipalilies s .

s Mﬂ:ﬂhﬂhﬂa of eandidatas.— (1) A persan smay be nominsted o
randj slectian, if he is qualified tq be chosen to £I1 that saa. R e - P ‘epndid ‘of th poser i
urider Ebes Brovisiong of the Act, and his pamyis entared in the final ﬁ#ﬁ____&% n__n._.mﬂn%ﬂﬂqn_ ”.__.-_.u.w....ma.nm..u.m__*.. _me y o -&“_m.m.u.nnhﬂ?n E.n 3 g

o ___.._vﬂ.rnh - . LS 1|.|.....,.L.. i : e
(2) Bvery . ; : - o Scruting of nomination papers (1) Diy the ate fivd “far tha
= naimination paper presented wider rute 16:shall vaih Foem e, iy of notainition papers uader rils 13, the cindidates, Eﬂ elaction
Frovided that 4 Tailure to timiplote or a dafect in cemplating, thiagents, one propeser of onch candidote and aon othor porntin duly
doclaration in a Nomination paper, shall hs deamed to ba'a defoct o authorisad in writing by cash candidate ‘msy attend st tha time and
i substantial charpctny i : i H_me.u.w appointed in this r@ﬂhﬂuﬁmﬂa ralp Hﬁugnﬁqhﬁnﬁﬁm Cficor
4 vet them ressonghle in I BxEminmn, i &
(3 A nominetion Paper shal] be supplied by e Returning Officer & Hﬂ:ﬁ.ﬂ..”&ﬂnuﬂ wliich rn__..n_“ EW-W_WE._EERE m_w_“_.nmu..ﬂ by wn._nmm_un_.

Ny Yober on danimpd, ; * 5 ALy ! A 1 = |

vuly 13, aach candidata &hall, either in peresn or b s propogsar, deliva ".E_.E E&Eﬂﬂﬁ:ﬁrﬁ s he Yaay Enamﬁhﬂﬂﬁ;?&ﬂ any .,

b2 the Returning Officar, during the tima and at the place spocified in thy BPitication o2 aoy °f the fallowing grounds, that is to say -
ordar made under the siid rule, his nomination paper groparly filled anf (o that uunﬁu.m._m_mEmEm_mm lor Eing s memberof o Idcal authority
._mi.ﬂﬁumm by tha candjdate gnd By bwo votars of his ponstitusney, one of w:nqﬁ ﬁ&hﬂwﬂﬂuﬁ Em,ﬁ”ﬂf_hhhﬁﬂ%ﬁfmﬂwﬂﬂ. the
] be " izn Tfierting Corporations ’ by af i
ehom shail be & proposar and the pther g aeconder, Corporativn Ask, 1948) the' Malresl tin Musiicipsl EH&F.@HE.
[ i writhips Act, 1965 or, aa the cage sy
under the Act, or these rules and whose name in enterpd [ the lst o .h_..t#.ﬁmgﬁmmw?m%}dﬁm Emiwﬁ».mﬁﬂn-uﬁr 1961 ;
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volers for the constitoeney fop which the candidate is to be nominatad). (&) that the propoger i disqualifed frem, subseribing n nomination
. Reneiady Lo 2 T =

ey Eubscribs sy proposer and sertnder. . R =, U

shall satiafy himgelf thet {he nemes and the numbers of tha candidatd’ “of nile: F A iy A ol L B e L e L
Rnd his proposer and ssepadar af‘entered in the nomination paper gy () thigt“thi Bgroature of the .En:m.m.nm or the proposer on the

E?Emuﬁ.ﬁﬂmu:um.ﬁﬁa&ﬁh&_ﬂ. EEEEEE.ZE.E&EE _.Emﬁ_uﬁnhmm_pa_smﬁamiﬁft&ﬁ. ﬂa...iﬂh.
_the same as those emtergd in the Hast of voters referred to in rols &3 nosvnation paper is not mmn:_mum. .

. (3} ST WA () PR Erur ey

Ehe. rigiiindtiof' eontaining descriptinns Similie to-thiss g te ey H -

s
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RIS IS Y1, S0, ¥ 5, Fomt/Ayn 0%, 7 1 e (M (2) The decision of the Divisione]l Commissioner ony pppeal uader this
= T ) JITIF g T T, rals-ani silijoct to guch-declalsn, tha decldion of thy Hoturning Officer
s . E.Eﬁsn.ﬁ;ﬂbiﬂﬁ.%nﬁﬂﬁ.ﬁkﬁﬁtﬁn&ﬁﬁ?_ _ %ﬁh&!ﬂﬁﬁ&ﬂ%&ﬁﬁﬁﬂw&mﬁ ghall ba final and’
e A o of the popination of any eandidate feindunion: S I S, Lt
o grovmd of any, itregalarity, isasepeet of o neminetion paper, if G - Ll » e e - =
- cendidete has besn duly nominsted-by means of another q_n.wmﬂuw...um __..rwr. .u.w.._..n..ﬂﬂ.w M.._,_m Eﬁmﬂﬂﬂﬂﬁﬂﬂ%ﬂbﬂmﬁﬂg in T %ﬂuﬂ.ﬂ_ﬂm
paper in respoct of which no brreguiarity has heen commmifted, .ﬁ_wﬂﬁ.aﬂE Emﬁﬁniﬁmﬂuh ...._._,._wnmu._lu. L e
- {4} The Retarning, Officer. ghall pot reject sny noriination pager € ' 15) whare ne-appeal if ﬂahmnm_*mm:wnm.nm rule 20, on the day
the ground of any.defectwhicli i not of a substantial charaeor.”  § Enim.ﬂﬁh&_q fallpwing the .._..Fu__.ammﬂ-. the expiry of the pedod refarrad
(B) The RéturnifpOfcer shall Tigld e scruting o thedate appoin g fn'in eabnde (D'of rule 20; and o 7 -
in tiis Behalf under rle 13 and shall ot ‘allow sny adjouriment of t  (5) where such appaal is made, o the day next following the day
pricaedings, sxcopt whei slich priscesdings are interrgptod o ohstructzs, o whish the detision of tha Returning' Officeris given. .
for_reasons n___uu__.n.ﬂ_w.—um n__m__w.ﬁ—d.__“ : oy BT = ) ..__ g Eﬁu&.ﬁﬂﬂ.ﬁu ..u.m..ﬂﬂ..._um.._ﬁiu..aw_u.s.mﬁ ..m_.mﬁ._mhnEN _”._EEH, before
rovidodtthak, I tase. sy oLpictién, fh Suisod by e Hbtyr 800 O o fn tho afjermatn on the Jast dete fxed uider rele 13.0r
Officar or is made hy,any. ather parion, the pandidats conseined my withdrawdl ifoandidatee, . - .
‘be. allowed fime to rebut,itpob-eter than the nex; day, end £ (3} Molice may be given pither by tha candidate in persen or by tis
Returning Officer shall record hip decision on the date to.which thpropeger, .. . - . ity . 1
proceedings have been adjeurned, : : _{4) Na parson whn has given a notice of withdrawal of his candidature-
(6) The Relurning Officer shall endarss on snch nomination paper b under sub-rule (1} ghall be allowed to cance] the notce- .
= decision sceepting v vejecting the same and if the nomination paper]  (5) The Returaing Oifieor shall, on being matinfiud ag to the genuineness
-Tujectad, shall record:in writing, s brisf statement of his reasons oraug of g motiea of withdrawal and the identity of the porkun deliveting ib
rejection m Form I1 Be, oY ; ¥ i undor sub-rule (5}, cansn o notice to be affixed uﬂﬁ—munnﬂ_ beard in his

7). For the purpossi’of this rule, the production of a certified copy offic. e .

an entry made in the vobers' list of thie Televarit conlituency shall | 99, Propoegtion of List of contesti candidates— (1} On tho day next
conchusive evidence of the right of any votar named in'that éntey | sucespding the Lot dats fired under raig wmﬁﬁu_._._.mumﬂnit of canilidnkra,
contet eleckion, unlaes it is proved that the candidate is-disqualified the Roturning ﬂﬂgﬁ*ﬂﬂm: prapare ﬁ%mﬁg in Ferm uﬁhwu%mw%

. g T kg i o an L X pmbesting candidates tim fo sy, cann w s MOMITRE !

s Fik &:Eu.nﬁmqﬁ of List of valid abﬂmamﬁghd.lu.ﬂhuﬁa;ﬂﬂ_u. aflerd 4 ve rum.mn ally mesmptad u..#n who have not withdrawn their candidature
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E
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Votes Cltatned
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B

Neme of Crodidates
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-

Mo, of Valid-Vottd. icnudim. -
Wo. of Hujecked Votas... ...
Mo of Tander Vobem . i
Total Ne. of Vabag . . oo

fllowing ._..mm_mﬁhrnn m_..m .._m.__m.EH alastads

PRI aEEEE T e

_.._m_._m_wn-.n_im Cifficer of the ...

e TR E T

— perw ing iti &
%ﬂw%ﬂ% hehalf,

.i..nmﬁnn .m,.ur g

Motropolitan Flanning Committes ducldres w_u..‘. :

—

i y i ’ | .. b . a ol _..ﬁ -
T W v, e, Y, #o oty py, Tk veTe =

3 URBAN DEVELOPMENT DEPARTMENT
..uv Mentralays, Mumbsi 400 032, dated the 19th Apeil 3005
..T.. R L n.wﬁ%%tﬁﬁﬁz ] | .

e

- w-.n

i E..mn.ﬁ._._.ﬂm.h.uau&.“ it Az i ! |.ﬂﬂw._w. : 20 . ) ‘g

(Cortinipon dr Paavimong) Acr, 1959;

No. MPC, 4200/1410R-24(AV2000/UD-30 10 exerelen af ti -
't a . - S *
Es_._muﬂ.-.m by ‘dackion 19 'read with seckion § ﬂuqmuq.h_um Fﬁuﬁ”ﬂm
Em.u._n._u:ﬁ?n.. Planning Committess (Constitution and Fonctions)
(Continusncs’of Frovisions) Act, 1999 (Mah. V of 2000) and of all ather
that hehalf, the Government of Moharashtrs hereby
rules mpmaly »— . = 0 TR

b T T gl 2

k - ‘) ai " 1
., Sa) " Aet ¥ means Maharashtca Mefropelitan Planning Committess
[Constitution and Functisns! (Contintdance of Provisione) Ack, 1990 i

(h} " Chairpersen * means the Chairperson of the Mstropalitan
.Flanning nuﬁapnﬂu.wm.mudin.i in mﬂwummnﬂuu (4] of aection 3 of ﬂ

At ]
*T “to). “Commities ™' mikang thi Matedpelitdn’ Planiine Comumittes
_u.nﬁmnﬂnﬂh under n.ﬂn_uﬂm of the Asl;" -, - e
I d) " Goveriosent™ medng the Guvernmant of Maharashtea |
: ﬁaw_”,mﬂuﬂmw:w..nu-. ., v " imans the Secretary of the Meteanslitan Flanning
Committee s provided i sub-section [4) of dection 3 of the Ast;
i) * Town Planning Act" madne the Malinrashien Regionnl and

8r. Mo

Mame of Candidate who is elected

JLown Planning Act, 1066 (Mah XXXVIT ef 1085).

(%) Wards and expressions used in these rules, but 53t defined, shel
have the same mesnings as assigned to them under Parts IX and IX-A
pf the Constifulion of India or yndpr the Aet, =~ |

8l Notice of the meetings.—The Euuw.m_E..mu.n.ﬁ Em.nnﬂ.ﬂmﬁmmh shell
lecide. the ‘date and time of every meeting of the Committes and the
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potice convering the mesting shall be issued st least befors ten clear
ale 0 meeting o the members of the Committee by the
smber-Secretary of the Commitbon L ‘
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* the agende of the seid meeting shall be transacted, whethar there is 4

- attend & mesting of the Committes on behslf of auy HnB,n_.m._. of the

[y mrm

7 e ey o, sty v &, Yoo S 1, 59kt

4. Place of menting.—{1} All megtings of the Cormmitize, dhall _mw&uz !
at the headquerter of the respective district or sz dedided tha
Chairpergon. . ;

(%) The first mseting of o Doy coretibuled ContmitEea ilizll be held
wiikhin thirty days from the date of the Constitution of the Commities,

maeting.

6. Quorwm for the meeting and transaction of busingss,— (1) Thap “hlee
guernm for every meeting shall be 143 nl of total namber of meambars |8
. R

of the Commitbee.

(3 TE within Balf an hotr afler the tims appabited for'the mesting off

the Cammmittes, there i= no quorum, the mesling shall be r&n__.muun_w o
half an hour on the sama day and at the same place sadithe. business on

oo G ek, - o I S TR N YN Sy .
(3) If all the business on fHe agendas of the mesting of tha Commities
eannst be transsctad on the appoiated day on which the mesting is beld,
the Chairperson of the Committee, may convene tha menting on the
subsaguent day.
B, Resbrueti ftending the mesting &y proxy.— No proxy or o
haldes uﬂwﬁﬁnﬂﬂ? or latter of Anthoriky , ehell be sligible to

Commities . !

7. Desivions of . the Ceinmtitee— All nmﬂaEu.nu... g meeting of the
Committes ne far ns possible ghall Hﬂ.mﬂﬂamhrﬁ by mmh_mn.& OIS ETLELS,
howaver, in cass of disygreement; the matter will e decided by m:_mm_:ﬁ
maiority of those prasent at the medting, For the purpese of voling,

— | TS

S|

ﬂ:ﬁqﬂﬂmﬂﬂ. T, T, oot S v,k 1aam

I
L.ﬂ.ﬂ-ll.-. ._.

10, Maintaining of orders i Committee's mooting.— H_._.“"_. i ’
u_E__m?E. arveorder at a meeting and shall Rave sll pawers nﬁﬁuﬂmﬁﬂﬂhﬁ
Wb puspone of enforcing his decigion, The Chsitpersan may direct o

| merLher whe refuses. to obey-his-decision or whoss eondSrE 1% in h

opinion, grossly Gaordarly, to withdeaw immedistely from the mesting
end any member g0 erdered to withdraw immedistely from the mpsking
but ninety daye shall not intervane bebween its last mesting and the next| and any member so ordered to withdraw shall do se facthwith hand shall

..............

of T Town F 2k, i reparetion

(4] While preparing such plans, the Committes shall have due regard:
to the propoeale of the development plans prepered by the Municipalitios
and Penchayeis in the Metropoliben erea in sccordance with the procedure
imd @own in Chapter I of the Maharashtra Regional ind Town Planning
Art, 18966 and ehall sl have regasds to the othar proviglons of claues
{3] of mriacls 2473 7E of the Constitutipn-of Indis,

(3) While prepiring such plans, the Committee shall, adhere to tha
gridolines and policies, framed by the Gtate Government in regard tothe
planning cmaldorniions, "

{4] Buch draft development placs shall be published by the Committes |

for fnviting sgpestions ¢ ohieckiong m.ﬂd?_

{5) If suggestiona or chjections are received with reforence to the .

draft developmant the Committes shall appoint a Planning Sub-
rommittes 83 provided in section 10 of the irashira Regional and
Town Planning Act, 1966 for the purposa 6f bearing of sush suggestions
or objectiome:

(6] The Planming Sub-commities shall submit its report to the
Cemmittes elongerith all the concerned documents.

avery member thall kave cue vola and the voting shell be by reiging o} (7) After recsiving the report of the Flanning Sub-cormmittes, and
Yiands. In case of an equelity of votes, the Chairperson thall nave an congidering the all the sogesstions and objections, the Committes shall

exercise a setond or vasting vofe o=y :
8. Minutes of tha Festing— The Membor-Secretary shall record th

: rrinutes of the meeting snd 'the sama shall be pot up A a first item on

the sgonda for confivmetion in-the suhsequent. maeting. Tha .,.___—.mﬁn_.w_nﬂ
Hacretary and the Ohairparson, shall pus thar signatures an the regis
of misting to suthenticats the smme. i
. -4 § R sl TR, SR (- BB T g T
Custody of the records of the Comsittes. mmHum_ﬂnEwn of
ittez ehall be in the custody,of the Eﬂjﬂuﬁl.mmﬁ.ﬁmnﬂ_
(W)

pare & dmft development plan as reqommended by that Commities

alongwith all the conparned documents, plans, maps and charts, to thi .

st Govarnmeni, for approval,

By erder and in the name of the Governor of Maharashirs,

Deputy Sacretary to Governrment. _:__,r
{ixis) i rf.__

WY T G, g




ExH-C‘_

i Metropolitan Planning Committe
» Declaration of Mumbai Metropolitan
Begion under section 3 of Maharashia
Regional and Town Planning Act- 1966

NOTIFICATON -

GOVERNMENT OF MAHARASHTRA

URBAN DEVELOPMENT DEPARTMENT
Mantralaya, Munbai - 400 032,

et P00

Maharashira Regional and Town Planning Aet, 1966
No.MPC-2010/CR-129/2011/UD-30 ; Whereas, after satisfing the conditions
mentioned it the clause (c) of the Article 243 (P) of the Constitution of India read
with clause (c) of seetion 2 of Maharashtra Metropolitan Planning Committee
(Constitution & Funetion) Ordinance, 1999 (Mah ord:xii of 1999) and vide
Notification of Urban Development Department No. 1899/1191/CR 80/99/1] D-13,
Dt 23/7/1999 declared the *Mumbai Metropolitan Area™ for the purpose
mentioned in part 8- A of the Constitution (hereinafter refered to as “the Mumbai
Metropolitan Area”) and published the schedule of it,

And whereas, a committes has been constituted as per Government
Notification No.TPS-1899/11812/CR 124/1999/UD-30, dt. 10/11/2008 under the
provisions of Maharashtra Metropolitan Planning Committee (Constitation and
Functions) (Continuance of Provisions) Act 1999, (hereinafier referred to as
"Mumbai Metropolitan Planning Committee™)

And whereas, it is necessary for Mumbai Metropolitan Planning
Commitiee to prepare Drafl Development Plan for the “Mumbai Metropolitan
Area” as per the provisions of M.R. & T.P Act 1966 (hereinafier referred 1o as “the
said Act”) chapter noJl and as ber rule no 11 of Maharashira Metropolitan
Planning Committees (Constitution and Functions) (Continuance of Provisions)
Act 1999 (ah of 2005} and for that purpose it is necessary to constitute a region
s per rule 3 of the said Act and to confirm the boundaries of the Mumbsi
Metropolitan Area s per the schedule of boundaries published in aforesaid Govt
Notification dt. 23/7/1999, :

And whereas, Mumbai Metropolitan Committee has approved &

proposal to submit it to Govt, for the above purpose in the 2™ meeting of the
Mumbai Metropolitan Committee held on 11/6/2010.

And whereas, Mumbai Metropolitan Planning Committee vide letter
dt. 17/6/2010 has submitted a proposal to the Govi. to constitute the Mumbal
Metropolitan Region. :
iMsimbel mdhanngar Wiyopmzidos :

265




266

Now, therefore, in exercise of the powers conferred under the
provisions of sub-section (1) of section 3 of the said, Act, the Govt. of
Maharashtra hereby constitutes a Region to be called as * Mumbai Metropolitan
Regiion™ as per the schedule hereunder.

SCHEDULE

Sr.MNo. | Name of the Metropolitan area Description of the area

1) | Mumbai Metropolitan Area The Mumbai Metropolitan Area shall
comprise the whole of the area Mumbai
Lity District, Mumbai Suburban District
and parts of the Thane and Raigad
District within the following boundaries,
namely :-

West — Arabian Sea. _

North — Vaitama creek/River and Tansa
River.

East — FEastern limits of Bhiwandi,
Kalyan, Ulhas tehsil along the niver,
Ulhas from villages shelu to Kalamboli
Tarf Varde and villages Takave Bhiwandi
Sawale, Hedwali, Mandvane, Bhivpuri
Camp, Humgaon Saidongar, Dhale,
Salpe, Kharwandi, Khondane Chochi and
Eastern limits of Khopoli Municipal
limits.

South — Southern limits of Khapoli
Municipal limits elong Patalganga r° r
upto  villages Dapivii, Vaveghar,
Gulsunde, Lediwadi and Apta of Panvel
tehsil and then eastern boundary of the
following villages of Pen tchsil :

Dushmi, Kauli, Simadevi, Jite, Balawali,
Ambivali, Davansar, Ramraj Dhavats,
eastern boundary of Pen Municipal
Courncil, Pen Rural, Maleghar Khandale
and then the southern boundary of the '
following villages of Pentehsil : ~
Wave (Mavegson) and Beneghat and
further sourthem boundary of the
following villages of the Alibag tehsil ;
Shahbaj, Dhudvadkhar, Dahankani
Bhakarwad, Mondvira, Ambepur, Pezair, | - |
Ambeghar, Sagargad, Gan Tarf Shirgaon,

GAMumbe_rhemngsr_Hiyuian doe
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Gan Tarf Parhur, Talawade, Talavali Tarf |
Khandle, Veshyi, Chendre and Alibag,

By order and in the name of Govemor of Maharashira,

(Manohar M. Pati})
Under Secretary,
Urban Development Depariment.

Note :-

Plan showing boundaries of the Mumbai Mahansgar Region as estsblished above
shall be availsble for inspection of the public, during office hows an all working days in the
oitice of the

i} Metropolitan Commissioner, MMED.A Bandra-Kwla Complex, Bandra (East),
Mumbai- 400 039

if} Cellector, Mumbsi City Mumibai.

iil}) Collector, Mumbat Suburban, Bandra (Esst], Muombe.

iv) Collector, Thanes

v} Collector, Raigad, Alibag.

vi) Comumissioner, Greater Mumbai Cerporation, Mumbai,

- vii)Commissioner, Thane Municipal Corporation, Thane. ‘

viif) Commissioner, Kalyan-Dombivall Municipal Corporation, Kalyan.

ix) Commissioner, Mira-Bhayander Municipal Corporation, Bheyander.

%) Commissioner, Bhiwandi Municipal Corporation, Bhiwandi.

xi}  Commissioner, Thasnagar Municipal Corporation, Ulhamagar.

xii) Commissioner, Vasai-Virar Municipal Corporation, Navghas, Vasal, .

xiii)  Commissioner, Navi Mumbai Municipal Corporation, Belspur, MNawvi

. Mumbai.

xiv) Deputy Direcior of Town Planning, Konkan Division, Konkan Bhavan,
MNavi Mombai :

xv]  Secretary, M.M.M. Committes, 2* Fioor, Gues: House Building,
MME.D.A Bandra-Kurla Complex, Bandra (East), Mumbai- 400 033,

xvi) Assistant Director of Town Planning, Reigad office, 1 fioor, Nirdher
Opp. Padyewadi, Tilak Road, Adibag-302 201. i

xvii} Assistant Director of Town Planning, Thane office, New Adminisirative
Building, 3" Floor, Court Naka, Thane — 400 602

x¥viil) Ambarnath Municipal Council, Ambarnath.

xix) Badalapur Municipal Couneil, Badlapur.

xx} Uman Municipal Council, Uran.

xxi} Matheran Municipal Council, Matheran.

xxii) Alibag Municipal Council, Alibag.

xxiii) Pen Municipal Council, Pen.

xxiv) Khopoli Municipal Council, Khopoli.

xxv) Karjat Municipal Council, Karjat.

xxvi) Panvel Municipal Council, Panvel.

EkkiS121 1]
3 iviuenlial mistasegar Hipnjenodos
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Mumbal Metropelitan Planning Committee

Third Committes Meeting - Date: 8" July 2016, Friday at 5.00 pm
Venue - Sahyadri State Government Guest House,
B.G. Kher Marg, Malabar Hill, Mumbai
Mesting Attended By - As per list endosed
Minutes of Meeting

Meeting of the Mumbai metropolitan Planning Committee was attended by the
members as listed in the endosure. The Secretary & Joint Director Town Planning
(L/C), Kenkan Division, Navi Mumbai welcomed the Hen, Chairman & Chief Minister
of Maharashtra State and respected Committee members and briefed about the
Woarking, Functions & Objectives of the Committee. All the members present at the
meeting were apprised of minutes of the last meeting and a compliance report along
with 2 detailed note was presented,

As per matter kisted at sr. no. 3 in the agenda, Hon. Principal Secretary UIDDY & Ex-
officle Member of MMPC instructed MMRDA to present action taken till date for the
preparation of the Reglonal Plan for Mumbal Metropolitan Region,

The Mumbal Metropolitan Regional Plan for the duration of 1996-2011 Iz In foree. The
preparation of draft Regional Plan for Mumbai Metropolitan Region was already
initiated by MMRDA in accordance with the provisions of Maharashtra Regional &
Town Planning Act, 1966. Action taken by MMRDA in this regard was explained at

length.

The Chief, Planning Division, MMRDA made a "Power Point Presentation® to the
members present regarding the draft Regional Plan, She explained that five study
groups had been established for the preparation of Draft Regional Plan of Mumbai
Metropalitan Reglon, The Draft Regional Plan of Mumbai Metropolitan Region (2014-
34) is based on the reports of these Study Groups and other required surveys. Since
the said action was complementary to the functioning of the Metropelian Committes,
it may be consdered that the actions taken by MMRDA were at the Committee's
beehiest

Following Decisions were taken in this meeting

1. The Existing Land-use map should be updated till 2016 and other necessary
changes be made.
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2, Appreval te publish the draft Regional Plan of MMR along with these changes,
in accordance with Section 16 of Chapter Il of the Maharashtra Regional &
Town Planning Act 1966 was taken.

3. The Plan Period for the Draft Regional Plan will be 2016-36 instead of 2014-
34,

4, As per Section 16 of Chapter |l of the Maharashtra Reglonal and Tewn Planning
Act, 1966, the Metropolitan Commissioner, MMRDA is authorised te publish,
conduct hearing en the suggestion and objections received, appoint a Planning
Committes and based on thelr recommendations, present the modified draft
Regional Plan to the Metropalitan Planning Committee and for any other
necessary action,

In the meanwhile, some members requested that |D eards be provided for Mumbal
Metrapalitan Planring Committee members. In response, the Hon, Chalrman Instructed
the Secretary regarding carrying out necessary action for providing ID cards to the
members. The members requested that the next meeting be held within the stipulated
timeframe, The Hon Chairman informed that it will be possible to hold the next
fmesting onfy after the updation and rmodifications to the draft Regional Plan are done,
suggestions/objections are invited on the same and other related procedures are
carried out. The meeting ended with vote of thanks to the Chairman and other

members.

With the approval of the Hon. Chalrman,

(5. D. Randive)
Secretary, MMPC &
Jaint Director, Town Planning (1/C),
Konkan Diviston, Navi Mumbai
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Government of Maharashtra

Meo. TP52016 /CR197 /2016, UD-30
Lirban Development Department
Mantralaya, Mumbai — 400032

Dated 03.08.2014

To,

Secretary, Mumbai Metropolitan Planning Committee and
{1/C) Joint Director, Town Planning,
Keonkan Division, Mew Mumbai.

Subject Regarding Approval of minutes of the 3rd meeting of the
Mumbai Metropolitan Planning Commitiee

In above subject matter, approval has been given to the endosed minutes of
meeting of Mumbal Metropolitan Planning Committee held on 0B.07.2016. You are
requested to accordingly take further necessary action.

5/d

(™. ™M Patil )
Under Secretary
Government of Maharashtra

Enclosed: As above
Copy for information and for further necessary action:

Secretary to Hon. Chief Minister of Maharashtra, Mantralaya Mumbai.
Personal Assistant, Principal Secretary (JD-1)

Personal Assistant, Joint Secretary (UD-30), UDD

Director, Tewn Planning, Maharashtra State, Pune.

o=
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Mumbai Metropolitan Planning Committee

Mumbal MPC/Meeting /MoM /IDTPKD /1397  Office of Joint Director, Town Planning,
Konkan Division and
Secretary, Mumbai Metropolitan
Planning Committes,
Keonkan Bhavan, 3" floor,
Room no. 303,
Mavi Mumbai=400 614
Phone Neo, 022-27571369
Fax No, 022-27573990
Emall: jdtpdn_kenkanBrediffmaill.com

Drate: 22.08.2016

Ter,

Hon. Metropolitan Commissioner,

Mumbal Metropolitan Region Development Authority,
Bandra-Xuria Complex, Bandra {E)

Subject: 3™ Meeting of the Mumbal Metropolitan Planning Committes
Minutes of Meeting held on 08 July, 2016

Sir,

The Minutes of the 3rd meeting of the Mumbal Metropolitan Plenning Committee held
on July 8, 2016 at 5.00 pm at Szhyadri Guest House, Malabar Hill under the
Chalrmanship of Hon. Chief Minister and Chairman, Mumbai Metropolitan Flanning
Committee are being forwarced for Information and further necessary action. Said
minutes will be presented te the Committee for their approval in the next maeting as
per section § of the Maharashtra Metropolitan Planning Committee (Conduct Rules)
Rudes, 2003.

Encl. Minutes of Meeting
Yours,
{Sanjay Banait)
Secretary, MMPC and

I/C Joint Director, Town Flanning,
Konkan Division, Navi Mumbal
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BEEFORE THE NATIONAL GREEN TRIBUNAL, WESTERN ZONE
EENCH, PUNE
Orig. Application No.45 /2016 (WZ)
{M...H.. No.93/2016 and M.A. Hﬂ.ZEEl-f Z0 1‘?]
In the matter of :-
Bombay Environmant Action Group Vrs. MoEFECC & Drs.
CORAM : HON'BLE ME. JUSTICE U.D, SALVI], JUDICIAL MEMBER
HOMN'BLE DR. NAGIN NANDA, EXPERT MEMBER,
Present:  Applicant : Mr. Sanjay Upadyay, Adv. ahw.
M. Uparma Bhattacharjes, Adv.
Respondent NO.1 : Mr.Rahul Garg, Adv.
Raspondent-Gtate Goevt : Mr. Prakash Bhubte,
Jt. Director, Town Planning
Rezpondent Mo.3 : Mr, Sublt Chakrabaril, Adv.
Respandent Ne.d ! Mr. D.M. Gupte. Adw.
Re tNo.5 3 Mr. Vilas A. Jad
spondent No.T ¢ Mr. Alay Gadegaonkar, Ay, ahw.
f— Mr. Vilas Mahajan,
. tRespondent No.5 + Mr. PUshkar Sapre, G
= " Respondentdntervener : Aditee Dongrawat, Adv, Hifor
R ir. Sangramsingh Bhon
’-ﬂ-ﬁ
L and o
Rﬂﬁiﬂil# Orders of the Tribunal ':;__ B =~
' - rtlsadmibadfmathaEFismmfmnfﬂfﬁanM

Ilnul:s-'l‘,haﬁuh

the area

Mphrarashim.,

| Master Plan s Fueauy

l t the process of preparing. e 8
ida the Haﬂmr&n W

ite .

01 ymber,—| Plan for the Matheran nothing moes, is re 3 regands

L I )
spho.21  {fne compliance i mJﬁuarﬂr-cEszgmﬁmﬁﬂ pect of the

r the area EElIIInn Eﬁml:l-a WIWI Councll

d-l-.. ‘_

Learndloolngel By, Pistrer Sag. AE5. nolding for Stete

J8lb-Zonal Master Plan for

nicipal Councd limits 5 under way in

a3 rnu:;h B I:hEl suggﬂaﬂnm and objections therslo have been heard
and the Sub-Fonzl Mastar Plan prepared thereaftar has Desn sant @
Metropolltan Planning Comsnilies for enward submilssion to State of

We have before us Mr. Prakash Bhukle, Joint Direcior, Town
Flanning, Kokan Region and Secrstary, Metropolian  Planning
Commites. He submits that Sub-Zonal Master Plan for the area falling

cuifsida tha Bl of Matheran Munigipal Caunell has been raceihved for
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[Thom No.3 furthar processing and Ta decision wll be (@ken In a Mesting o be
01" December,

| 2047 Chairaa by the Hon'ble Chisf Minister, and thereaftar such plan will be
Order Na.

sent 1 the Slats Govemment for its approval and coward journey o
MoEF.
State of Maharshira must note that akeady period of 14 years
has been epenl In preparing the Zonal Master Plan under s
Natification dated 4™ February, 2003 and this calls for urgent dedsion
making in the present case. We, therefore, direct the Metropalitan
Flanning Commiliea o hold s meeling wihin four weeks and 1o laka
appropriate daciskon in respoct of the said Sub-Zonal Mastsr Pian for
ares culside Malheran Huﬁﬂpﬂt%ngmh,hz:m mesating for

- omwsrnd passage 1o the MoEF.
$ Leamed counsal appearing on beh submits that

b this revisad Sub-Zonal Master plan for the arsa

, of MMRDA and outside the Meshenan Municipal Council arge
“

Plan’, for its consl Let this be tltlm:ruisau sler plan
L ol '!I-;ii: ) bw

pu:;;-'ﬁ'ﬁ waike submission & eation cf the

dated 4" February 2003 to submit complience/sialus reporl In respect
of the eompliancs of order dated 22™ March, 2017,
List the case on 9™ January, 2018,

(Justics U.D. Salvi)
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COVERNMENT OF MAHARASHTRA
URBAN DEVELOPMENT DEPARTMENT
4 Floor, Main Building, Mantralaya, Mumbai- 400 032
Dated 1™ January, 2019,
ADDENDUM

Addendum to Notification dated 6% December, 2018 of Zonal Master
Plan of Mutheran (Part of Regional Plan of Mumbai Metropolitan Region).
No. TP5-1218/25888/C. R.120/18/U D-11,

Wheteas, the part of Regional Plan of Mumbai Metropolitan Region
consisting of Matheran Eco-Sensitive Zone ares (Zonal Master Plan of
Matheran) 15 sanctioned by the Government vide Motification No, TP>-
121 8/2888/CR-120/UD-12, dated 6 December, 2018, under the provisions
of Maharashtra Regional and Town Planning Act, 1966 afier obtaining the
approval of Minisuy of Enviconment, Forest and Climate Change
(hereinafter referred to as MoEE&CC);

And whereas, the MoEF&CC has approved the said Zonal Master Plan
subject to some conditions and the aforesaid Government notification dated
4 December, 2018 specifies that conlents in compliance of these conditions
shall be the part of Zonal Muster Plam;,

And whereas, the Government, afler conselting (he respective
conperned Departments, has prepared the contents named as Chapter-11
Additional Information As Suggested By MoEF&CC,

Now therefore; the Government directs- that said Chapter-11-
«additionl Tnformation As Suggested By MeEF&CCT shall be the part of
Zonal Master Plan of Matheran Eco-Sensitive Zone.

The copy of the said contents shall be avaitable for inspection by the
general public during office hours an all working days for a period of one
month in the following offces:

i) The Metropolitan Conunissioner, Mumbai Metropolitan Regional
Development
Authority, Bandra, Mumbii.

fi} Joint Divector, Town Planning, Konkan Division, Konkan
Bhavan, Belapur, Navi Mumbal.

fii)  Assistant Director of Tow Plasning, Alibaug-Raigad Branch,
Alibaug,

iv)  Chiel Officer. Matheran Municipal council, Matheran.

‘This notification shall also be published on the Government

web-site at WMH‘JH {ActRules).

e —

By order and in the name uof Governor of Maharashtra.

s
[%ﬂur}

Seetion Officer 1o Government
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11.1.7. Intreduction

Chapter 11

The Matheran HHll station and its surrounding environment are known for its scenic beauty, diverse
forest types and wide number of Avian and reptilian fauna. Traditionally these aress were managed
under prescriptions of Matheran Waorking Circle, with basic objective of maintenance and deveblopment
of Matheran Hill station and to meet its requirements of firewooed and forest produce. However due to
ity fragle ecosystem and for the purpose of its conservation an area of about 214.73 sq.kms,
comprising Matheran municipal counct and its surroundings were dedared as Ecosensitive Zone in the
year 2003. its geographical boundary extends in Haigad and Thane districts.

11.1.2. Foral and Faunal composition of Matheran ESZ

A,

Characteristics of Vegetation

The majarity of the forest in Matheran ESZ falls under "Southern Maist Mixed Deciduous Forest™. On
higher elevation the vepetation tends 1o become evergreen and belongs to type "Western Sub-Troplcal
Hill Forest”. The floral species met with at higher ahitude are parajambul, Jambul, Amba, Mal, Umber
and YWaras in top canopy and Phansad, Asana, Pisa, Anjan in the understary. The remalning area is a
mixed forest with Teak, Ain, Kinjal, Sawar, Beheda, Dhavada, Siras, Mana, Sisham, Kakad, Dhaman etc.
(Matheran M Working Circls, Working Plan of Alibag Forest Division, Khaire and Rafurkar). The
details of the floristic species found in the area along with their sdentific names is given in Table 1
( Source: wildlife managernent plan of Sudhagadh WLS)

Table 1: Floristic composition of the Forest in Matheran ESZ

¥ Loesl Name | Botanical (Latin) name
Trees
1 fbn Torrriralia fommanros
2 Alu Finrngueria spiicss
3 Al ar Azhl Mo Livcons
i | Amoa FMangifera fdica
5 Ambeda Socrdias mangifera (5. 3pondiz spinnata)
& Arrat] [Wavding) Embelia robusta
7 Argani Ferme oronedule
4 Anta Hauhini recemess
g Anans Aridoliz relisa
LI Arjunsadads Terminaliz afuna
1 Athoon {Tamiat) | Flacowrta ramanichi {3, Flacoutia indics)
12 Al Fiyfiarthus smbilca (Syn. Emilic officimals)]
13 Babul Acacha arabica
14 il Alegie marmees
15 | Bakula Mirmusap seleng!
16 Bava (Bhava) Caxda Mool
17 Bahads (Yelk) Tiemunalia fuslerica
18 Bhendi Thespesa popuinea
1% Blhornma Giochidion famcealariem
|~ 20 Bholkar {Shelute) Corgla ryxa
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SN Local Name Botanical (Latin) name
21 Bharfambhul Ammania bacoifers
12 Bhuskesh [Lawsat) Mussa endairondosa
23 | Bhittia { Alan or Bhutaksha) £lara dendrongtsuciim
24 Blba Semicarpiis anacanaium
15 Bibks PheroCartas TR
& Bendary Lagerstroemia panifions
11? Hor LTrphus fpeba (Srn.ciyohus Maurtiana)
ib Chembull Bawhinia vanll
19 | Chanda, Chandava Macaranga roxburgii
ELE] Char, Charali Bucharmania latiola
31 Chera EMmocarmus mmoantis
i1 | Chinch Tarmariinds indica
32 Dandgshi Dalberpia fancealing
34 Datwas {Ciaheeel) Cordir madooy
35 Datr Ficws faterophitia
s Dhaman Grewia thaeiofa
17 Dhawda Anapedeir oo
8 Dikcemali Caardferia fucidhy
35 | Gela 8Gehla Rartala dutmetortim
40 Gal Trema arentals
FE Ghatbor, Guti Zigyphus slopyre
42 Hed, Hedu Alctira coraifod
43 | Hirda Terminalia chelils
34 Jambs AWlia xocarpa
15 Jarmil Eugrenia jambedsng | Syn Symygivm cuming )
46 Kalamb Stephegyne pavilods (SmMiragmae genifolia)
47 Eadvai P TIEOONEY D EXTESLTT
4§ | Fakad Garygs pinnata
49 Fandol Storeiolia vrers
50 karmbed Diferia pentagyna
51 Kariimb | Kadilimb) Murrapa koenjpi
51 Karan| F_‘nngmirghh-a (S Poviganmita pinnata)
53 Knravat| LUy agperriar
54 | Kaju AnAcaroium croidentale
55 Katekurbal Sideroxyianto mentosnm
56 Kavath Feronls elephaninT
57 Khalr Arada cafedhy
58 Kharshing Starasparmum rlocarpum
57 Khavas Srarculls colorata
&0 Kirhat Albizrs provers
&1 | Kimena Caseria fomentara (Syn.Givcosmis pentaphplia)
62 Kokam [Ratarmbi) Gl e
63 Kirds Holarrfens antiaysemienic
&4 Kanda {Kala) Weriphiia fomanioss
65 | Kud Wiightls tomentoss
1 Kumbhi CrEyE arborea =
&7 Kusumb (Koshink) Sehisichar airiugs (Sym. Soveichar aoleos)

Karal or Ambli

Hahping malabance

i
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SN Local Name Botanical (Latin] name
[1] Kura feora parviflora (Synixora arborea)
70 Kuicarl Storcula pullats
il Lakhand Exora nigricans
T2 Maraudi Acarthus Saifolus
73 Medhshing Dotichandrone Gl
74 | Moha or Mownsa Bassia labiola {5y Madhuks latioia)
15 Mokha Schirckera swietenioids
T8 Patsa Laperstroamis microchd
T Msncru Hicus refusa
Fi: Mmbara Mieiia dubiz
78 | Miwar (Samudraphal) Barringtania acutanguia
B _E;d:l Stereogpermam hlaniodies (SnSereospermim i)
#1 Pair Fieire arnoliiang
82 Palas Buiea frendom Sy, Butes menesperma)
53 Maphudapandarakica Tabemae mamianaieyneans
B4 | Pandhrakhair (Kanti) Acacia fecrugines (Syn, Murrays paniculta)
BS Fandhari Murraya exobica
8¢ [ Pangra “Erythrina indica (3. Erythiing varicgata )
g7 Per Jarnihul Ol e
&4 Penadhanun Crargleils furgid
By Petari Frewia nudifors
90 | Phas Dalbergla panicuiats
1 Piearadi Alzzia chimensi

[ %2 Phaungali Excoecaria sgalocha
%3 Pirmepal Ficus redgross
54 Ppar Ficus reiela
95 Ranlmbu Avlamla racarnass
6 Hakearohida Plaba rjfresoens
¥ Rann [Rayankhirmi) M ceshexand
%8 | Ritha Sapindus emarpinata
99 | Sag | leak) Tectona grandis
100 satuin Alstonly sohokns
m Sawar Hornbax malabaria (Syn. Salmaks malabenics)
102 Shemat Odires wodler (5pn, Lannea grandis )
104 Shiankhair Acaciz surma {Symn. Lanneacers mandelica)
04 | Shendr or Kamala Mallotus phiippinensis
105 | Shindi Phoenix syivestrit
106 Shiras Atz feblek
107 | Shiras (Kda) Alitissia odoratissing
1048 Shivan Girteling Srboned
105 | Shisham Dalbergia ol
130 | Sure Caswarind equiseticia
111 Trmbhurni ENospyros melanaxyion
112 Tiwas Ougrainiz dalbarpioides (S, Chupeinia cofeinenss)
113 | Tew Orouylurn indicum
114 Tiwar Avlrenmnia alla
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L4 Local Name Botarical {Latin) name
115 Toddy pabm Borasas fabolifor
116 | Umbar Ficus glomerata
17 | Undi Calophylinm iroph
118 | Vad Ficuy benpalonss
119 Warang Kvalla calieing
120 Waras Matercpfirapria roxburghin (Sn. Heterophragma guadsicoiats)
121 Wl or Paparn Hilopteles inteprifof
Sfrushs
5N ame of pedies Botanical name
1 Adulsa Adhanods vasica
1 Dhais Woodfordia floribunda (Syn. Waoodiarda frulticesa)
3 Chaned Lantana camara
4 Gharapat Agane americana
3 Gultera Lantana alba
& Kanfutt Maghania strobelifers
7 Karvi Strabilanthus cillosues
] Kaladhotra Cratura fastuosa
] Karawand Carkets carandas
10 Kabunda or Fivikorant Balreria prionities
11 Kevani | Muradsheng ) Halicteres isor
12 Khulkhuta Crotolaria retusa
13 Magil or Rangerand Jatrapha ciircas
14 Mirguidi Witex regunda
15 | Nivdung {Prickdy pear) Cpuntia dilieni
16 Phangsla (Phangali) Pangostemaon purpura
17 | Rantur Moghania spedies
18 Rrnetha Lasiosiphonerio cephahs
1% Rarktendi Thespesia larmpas
aa P Calotrops pigantoa
FE] Chikekal Acacia concinna
13 Cairan Ameorphophafia seampanulatus
35 | Thar Euphorbis ligdari
24 Toran Lizyphus rugoesa
25 | Ukshi | Calycopterss floribunda
Herbis
EN Marne of species Botanical name
1 Ananttid (Upalasarl or Indian | Hemidesmus indicus
Sarsaparila)
2 Bhingulia Indigo feraenneaphylla
3 Burada Blumea lacers
4 Chikara Desmadium pulch efum
5 Dindi Leea macrophylla
& Eap= {!{ud.h_jl Stryvchnosmne-womica
7 | Linchi Urena lobata
B Papadi Pavetts tomentoss
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SN Local Name Botanical {Latim) name
) fankel Musa superba
10 Ranhalad or Shaoll Curcuma aromatica
11 | Rarkanda Seiita indies
12 Sarprmiukha Tephrosia purpures
13 Sonkl Senecio prabami
14 Tarota or Takala Cassa lora
15 VicharaTalsmkhana Astera canthalongifolia
Chimbers
5N, | Name of species Botanical name
1 Alsi Dalbergia volublis
2 Bhulkahaa Iromes digitats
3 Chilhari Cacesaloinia sepiaria
4 Gaanj Alvrus precatorius
5 Gibvel { Amarvel) Tinospora condifolia
5 Karguni Calasatrus paniculats
¥ Kantharyel Capparis sepiaria
8 Kbl Mucura Pruiens (Syn. Mucunaprariata)
9 Kusaari Jasminum arberescens
10 | Madvel/Modvel/Bokedved | Combretum evalifolium
11 HMastod Capparta spinesa {Ziyphusoenoglia)
12 Marvel ar Ranjal Clematis triloba
13 Mlandard Witis rapanda
14 | Palaswal Butea superbs
15 Phutsuirm Spatholobus roschurghie
16 Sakalval Ventiago madraspatana
17 LIkshi Calyeopteris floribunda
14 Valahwda Millettia racervos
1% Wabsel Coooibs macroorps
70 | Wagad Wagatea spicata
21 Wag,Gowindi | Capparsharrida (Syn. Capparisdeylanica) (Syn. Capparlsroxourghid)
Bamboos
TN, | Mame of Specias Botanical name
1 Bundi or Cher Oxyrenanthera moncstigma
2 Manwel Dendrocalars strictus
3 Padhai or Katas Bambusa arundinaces
4 Sonesibambo Bambaza vulgark
Grasses
SN | Name of species Botanical name of spedies
1 Ber lschaemum rugossus
2 BhaleKusal Andropagan trities
3 Bhaangrut (Phulera, Phul) Anthistrizciliata (Syn. Thermnoda quadrivabis)
4 Bhuri Aristida paniculata
5 By Andrapogonhalapensis (Syn Sarghumhelpense)
[ hirka Eragrosti stremuln
f="F Dongarigavat Andropogon monticola
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N Local Name Sotanical (Latin) name
B Gharya, Marvel Andropopon pertusts
9 Gandyal Andropogon pumills
10 Harall [Durva) Cynodan dectylon
L Kunda Fschae mumpikasum
12 Kother ‘Woodrowia dizndra
13 Kaemali Andropogon cantortus (Syn.Hetropogon contotus)
4 Lavhaks Rotthoclla perforate
15 Marvel Andropogon annulatus(5yn. Dichanthium annulatum )
16 m;ﬂi Ischae mumsubcatun
17 Fhoal Themeda triandra
18 Faosha Andropogon schoenanthus
19 | Sheda |schae mumlaurm
B. Characteristics of Fauna

The Matheran ESZ falls in the Western Ghats and & bestowed with rich faunal diversity. This includes
diverse groups of nsects, reptiles and birds. Innumerable species, most of which are upexplored, of

Grass hoppers, mosquitoes, beotles, termites, mantis, bees, hornets, wasps, cockroaches, cicads, aphids,
maths and butterfies are found inside the forest.

) Mammals:

The forest supports a number of speces of herblvores, carnivores and omnivores. Panther is the only
big cat found n this area, Other specles which are found, though spotted rarely, are Jungle eat. Small
india Civet, Cammon palm Civet, rusty spotted cat, fox and striped hyena. Among -herbivores, wild
boar and barking deer are found In abundance, besides black naped hare, crested porcupine and
bonnet macague. The checkist of mammals & given In able 1. (Source: wildite manapement plan of
Sudhagadh WLS)

Table 2 : Checkiist of mammals

5.No | Order Family Scientific Name Common English Name
1 Primates Cercoplthecidas Macaca radinia Bonnet Macaque
Macaca milata Ahesis Macague
Prochytic entelles Commmon Langur
2 Carnivori Canidac s Aurcus Jackal
Viverridas Wiverrioa dnalca Small kndian Civet
Paradawurus hermaphroditus | Toddy Cat or Palm Clvet
Herpestes eafwrrots’ Insdian Grey Mongoose
Hyaeridae Hyaena hyaeia Striped Hyaens
Feldae Falis chaus Jungle cat
Pamthera pardus Lecpard
Fefls rutsigiiosa Rusty Spotted Cat |
3 Artiodactyla Sasican Sus soreda Wild Boar
Cervidao Murrtigeus muomifac Barking Deer or Muntfzac
4 Lagewmorphia Leoporidac L g migereendiy Inelian Blade Maped Hare
5 Redantia Sciuridae Fursmrbuly paleurm Threa Stripped Palm Squirre
s EeraT Five striped Palm Squirred
| Hysirix fnofica Indiazn Crested Poroupme

) Avifauna
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A number of local and migratory birds are found in this region, the details of which are given in table 3
{Fource; witdlife management plan of Sudhagadh WLS).

Table 3: Check list of Birds

N Clraler Family Sefentific Mame Cameron Erpieh Navme
1 Peiecaniforms Phalacrocoracida | Phalerocorss miger Liks or Pigmy cormorant
o
2 | Cicomipormes Ardeidas Argeola - gray Fand Heron or paddy bird
Bubueus iy, Corormandus Catile Egret
Eprefta alub modesta Large Egret
_@"ﬂﬂh lerrmedia interrmedia | Median or Smaller Egret
Eprorfts parrells garreria Liethe Egret
3 Falconfforces Aocipitridas Hlamus caaruious vooisi Black winged kite
Haliastur indus indus Brahminy Kite
Accioiter badius cussernbesy knefian Shikra
Solorms chest melanols Crested Serpant Eagle
4 | Galliformes Phastanidae Cottmilx cofurle coturmix Common Grey Chusdl
| Porciieuila asiarica asianes Tungle Bosh Guesi
Ginlfus sonnornl Grey Jungle Fowl
Fave erisialug Cammon Peafowl
5 | Charadriiformes - | Jacanidae Venels indicus inaicos Fiod watted bapwing
Varmallus malbuncns Yallow weattled lapwing
Tringa fupoieuwor Rypaleuccos Common sand piper
(1 Columbiforms Columbidae Streproneliz decanoto Indian Ring Dove
Stveniopelia clinenss Spotted Dove
ST
' Paittaciformed Petacidas Porlaouy kramerd  Manfiensls Roseringad Parakest
8 | Cuculiformes Cuculidae s Vars vanus Comman Hawk, Cuckoo ar
Brait Fever Bird
Cloculus Micrapterus Micrapterus | Indian Cuckoo
CLeLE CAREFLS Cuckoo
Eudynamys seoiopces Kl
seolopaces
§ | Strigiforms Strigiclse Tyt alha stertens Barm Crwl
" Bubo zeyionensis Brown Fish Owd
laerinfinn rnaatue Fadizhem Barred Jungle Cawiles
Alfrene Brama brama Spotied Cwiet
10 | Corictdormes Alcedinidan Aleado arthur taprobana Small Blue ar Common
Kingfisher
Halcyon smyrnesis fisca White Breasted  Kinglisher
Meropidan Merops Ot Orfertals Green Beeeater
Coracudee Coracias benghalenss imdica Indian Rlier o Blue Jay
Bucrotidae Tockus griseus Malabar bndian Grey Hormbll
11 Fectirmies Piclda= Meroprernos brachyores ferdonid Fufous Wiaed Pecked
Hemiclreous canenie Heart Spotted Wood Pecker
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N Chrefer Family Scientific Name Commaen Enplish Mame
Chrysacoisples lucilis Larget Golden Badked Wood
12 | Passerolormes Finsdse Fitta brachyura brachyura Indian Fitta
Oirlalidie CArinvir oriofus Colden Qriole
Dicruridae Dicrurus adsmilies macroceraus | Black Dronge or king Crow
DVerurus imueanhacus Cirey or Adhy Dironga
fangicacidatus
DNcrurtis semeus sonews Bronzed Drengo
ENeruirees ormermtErTs Halrcrested Drongo
fhomentodus
I Drerurus paradiseus parsdiseus Large Racket tailled Drongo
Strniclae Aeridotheras it frirks Cormmun Myna
Acrdatheras feerir Jingle Myma
sruaharaETenes
Cracins reNgeoss WTaves Grackie or Hil Myna
Corvidae Dendrociita viagabunda Indizn Tree Phe
viagebiurele
T Convus solendans solandens Hoyse Crow
Do i rdcrar s Jungle Crowe
CLTUTI e
Campehagidas Fericraceiuy Sammens Scarket minlvet
Pyeononatidae Preononolis jocasus Redwhiskered Bulbid
flercicaudatus
_E.t'mu.u cafer cafer Fedvertad Bulbul
Muscicapldae Pedarnew relfceps rufcops Spatted Babbler
Subr-farndy Turdoies strintus Jungie Blabbler
Timalnae Tﬂmmmﬂ' Paradise fiycatcher
Sub-family Copsychus saiilans sawans Magpie Robin
Musciageae Savicoloides fivicata intermcdta Indian Rabin
Family FPigser domaesticus indicls House Spanraw
Placeidas
Subfarmily Ploreus phifppius piilinpinues Baya ar weaver Bird
Ploceinas
i)  Reptiles

The area hosts a diverse speces of reptiles of which few are endangered. The details of the reptiles area
gven in table 4{ Sowrce: wildife management plan of Sudhagadh WILS).

Table 4: checklist of reptiles

5., COrrdder Farnily Scientific Mame == Common English Mame
1 | Subwrder- | Agamidas Calooes versooior Cammon Garden Lizard or Biood sucker
Sauria Pammaphius Dariordenss | ook Lizard
Chamrelecnidas | Chamasieon seylinicus Indian Chamaeleosa,
Varanidae s monitor Comman manitor
[~ 2 | Suborder- | Bokdae Pothan maros Indian Pythan.
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| SN Qrder Family Sdentific Mame Common English Mame
Serpents Eryi comnicus Fazsel's 5and Boa.
Pyas macosts Dhaman ar Commen Rat Stake
Elapidae Bunpares crarions Common Indian Krait.
iy iaya Indian Cobra
Viperidae Vipera russal Fussels Viper,
Trimeresurus maltharicus | Malbar Fin Viper.

11.1.3. Biodiversity Value of Matheran ESZ

A

Biodiversity and s ypes

Biodiversity means the variety of plant and animal Iife in the world or in a particuar habitat, a high level
of which & usually considered to be important and desirable. It refers to the variabilicy In lbvireg
organism at various levels.

As per the World Research Institute {1992} there are three levels of biodiversity.

i) Genetic Diversity: It represents the variation within and between populations of the arganisms. 13
arises due to genetic and chromeosomal mutatiens. Differential selection leads to changes in
frequency of the gene in gene pool leading to evalution.

i)  Specks Diversity: It refers to speeies richness or number of species avallable in a site or habitat.

i} Boosystem Diversity: It Is defined as variabllity of habitat found within the area. It is determined by
elimatic znd edaphic factors,

B.

Biodiversity in Matheran Eco-sensitive Zone and its value

The use and non use values of the area forms the framework of the total blodiversity vahie of the
landscape.

s Walees

2, [Direct Value

Al food. timber, medicines dertved from this area. k includes sustainable harvesting of MTFPs,
fuel wood, gene harvesting, recreation activities like ecotourism and education and research
activities like preparation of the local Peoples Biodiversity Register with the help of Maharashtra
Biodiversity Board.

Indirect Value

Al ecosysterm services like dimate stablfization, watershed protection activities llke water
conseration and ground water recharge, carbon sequestration, habitat enrichment, nutrient
retention and environmental protection methods and processes in exitence in the area leading
to natural disaster prevention and saféguards in the area.

Option Use Vale
All potential future knowledge and use of the known and yet unknown resources in that area

Mon Use Value:

Existerice vakue
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It is the passive use value of the area and indudes the value of some endemic resources and

rituals of cuttural interest and heritage whose absence would only be felt acutely # and when
they are not present in the area.

Bequest Value

All the benefits, arising from ensuring that biodiversity and ecosystem services from that area,
will be preserved In perpetuity for foture generations too.

The biodiversity value of Matheran £5Z can be summarized into following citegories.

i} - Consumptive Uise value:

It refers to the value placed on the forest on account af it being a

source of food, medicine, fuel etc, The forest in Matheran ESZ has been a regular source of
fuehwood for a number of tribal villages which are located in and around the vicinity of the E5Z,
The exhaustive |ist. of all medicinal plants are In the process of being documented a5 a part of
Feoples Biodiversity Ragister of that area, however, 2 number of plants are currently used by local
people and tribals to cure various silments and oocupy important position in socio cultural and
refigious life. The list of these medicinal plants found in the forest tract has been compiled in table 3
{source: “Riodbersity in Westarn ghate Districte of Maharashtra and Goa®™, Farestry and
Environment Division, Space Application Centre (ISRO), Ahmedabad).

Table 5 Trees and thelr medicinal value

SMN. | Spocies name Plant part utfized Medicinal value
1 Acacly catechy Bark Lked sy astringent, digestve, wcful B cough  and
diarrohes
¥ | Ancpeissus @tiofa | Ghatl gum Itis good substitute for scala in pharmacy
3 | Butea monasperrma | Seeds, gum Eeeds are (nternally administered as an antielminthic in
treatment of roundwerm, pounded seeds with lemon
when applied to skin acts a5 rubefachent. Guim s used In
treatment of Diarmohes
4 CfeamTiE Leaves Infusion of dried keaves given 23 o tonic and appetizer
LT
] FRarer IR Foots Rerots are prescribed as drinkin viper-bite
quaciictdaty
& | Madues Sl Bark, flowers Decoction of bark ks used in curing bleading gum and
ibrers. Flowers are used in e and branchitis __|
7 Embilica cfficinalis Fruit Lised ag divretic and |matves; In dried form in diarrohes
and dysentery. Phyfiembin, obtained from fruit pulp has
mild depressant acBionon contral nervous systam and
spasmoytic actian. Frults also have antibiatic effect. fich
Fomgarmia glabra 5 i of skin disease and rh Xy
Semr ail 4 used treatment i EuImA
g Sefieichora oleosa m Powdered seeds are applied to uleers of animals for
removing mageats
10 | Sizppium cumind Bark, soed Bark decocton and seds are useful In disrrohea and
dysantery. Alcoholie extracts of seads has boen reparted
ta reduce level of biood sugarnn diabetic patients
11 Terrnimalia befprica | Fruit, frt pulp Fruit pulp &5 used in dropsy, diarrofea and lepresy, and
halfl Ape fruits as purgative. Fruits has antbiotic activity
against & wide variety of microorganisms
Catlfearpa fan Rioot Wisod in cutareous infection
:1; Helarrhone = Bark, leaf, sced Used to cure dysentery and diarmohea
Antidaenine
14 | Memecron Leaves, root Leayes are given @ |ebcorrohoca and  gonorrica
trrrbaliaum Decocton of roat & usefl In exgessive  maenstrual
discharge
15 Chraxyium inaicum Rizot, leaf, frudt, seed | Root bark wed in disrrohoen, dysenteny and I']leuma.li.tm,
tender frults are stomachic snd ceeds sre  purgative.

10
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| S.M. Species name Flant part wtiized Medicinal value
Leaves are used externally for enlarged spleen headache
and ukers
15 | Ptorocrpus Gurry, beal Gum used in diarhea and for toothache: Bruked lesves
ITRArFLPALITT are gppdied on sores and boils
17 | Schloithers olecsd Sends Powpdared seeds are applied to ulers of animals for
rEMmoving magpots
18 Tamarymaier indica Frum Frult pulp ks usod as refrigerant, carminative and [axathve,
N abiny recanmended in febrbe discase and biliods diserder
19 | Tetrameles nudifora | Bark Bark decoction is given for rheumatism, dropsy and
|aundice.
20 | Acthodaphne Leaf Inhision of leaves used In urinary disorder and diabetes
T
i CNea dhoica Bari Lised 25 febrifusn
22 | Rawolfa serpenting | Root. leaves Drug rauvalfin from leaves I5 used as antihypertensives
and as wedathves: also employed for rellef of various
central nervous system discorders; extracs of roon ore
valued for treatment of intestinal disorders, dhalern, colic
and fever. Leaf julce used as resnedy for epacity of cornia

A checklist of Impertant plants of medicinal value is provided in table & (source: Workdng plan of Alibag
division by Khalre and Rahurkar).

Table &: Chedklist of medicinal plants

&r. Mo, Local Mame Botanical Mame Farrity

1 Guaifs Abrusprecatares Fabacone

2 K hsair Acacia catechuy Mimosacnas

3 Chirali, Chilar Auzcin torta Mimosaiean

4 Hiafdu Modiren eordifolks Rubizcese

3 Bl Asglamarmalos PRaurtacene

& Kinhai Albiziaprocerd Mimasaceae

7 Kalmegh, Chiralt Andragraphispaniculata Acanthacass

| Shatmaar % recimesa Liliacmas

9 MNeam Azadirachtaindica Mefiscess

10 Dranti, dat Bafipspermummantanum Euphorbiacae
11 Moha {flower] Bassicalatifolia Sapotacoas

12 Bants Biauhinia racemosa Caesslpinlacear
13 Sawar Barmbax mnsigne Bombacaceas
14 Satal Bowwiiaserrata Burspracoas

15 Basan BridelErsius Euphorbincas
16 Tabor Charoll Buchanandalinzén Anpcardianean
17 Palas Buteamanosperma Fabcess

14 Paldswe Buteasupurba Fabaceac

17 Ilkshl Calycopteris floribunda Combentaceas
20 Wagol Cappariszeylankca Cappandacens
21 Furmihi Cargyaarborea Lecythidzceae
iz karwarda Carissa carandas Apocynacens
3 Bhokads Caseariagraveclons Flecourtiaceas
4 Chaksoo Cassln phous Caesalpiniaceas
25 S=nra, Sunamiikh Cassia angustifolia Cacsalpiniacese
6 Balwwn Cassa fistda Caesalphnacea:
7 Takla/ Tarota Cassia tora Caesalpiniaceae
18 Takala Cassincglapca Celasttracese
19 Kombadiurs Lzl esla argeniea Amaranthaceas
i0 SafedMuisl Chlcrophyiumituberosum Lillzceas

it Faktarchids Chukrassiatabalaris Mefaceas

£ Kachni Clchoriumintybus ASTOracEas

i 33 Wasariwel | Coceulushirsutus Menspermaceas

34 Joomgali | Cocculushirsutus Menispermaceac

11
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Sr. Mo, Logl Name Botanical Mame Family
15 Eakishvel ‘Combretumavaliolum Combmataceae
36 Gugat Coomiphorarmuul Burscraceae
aw Bhokrin, bhokar Cordiadichotoma Cordinceas
8 Pev Cosmusspeciosus Zinsberatoas
) Jamal Gota Crotan dplum Eyphorbiacess
4} Gauriche hat CapreLImma T el s Tinpberasess
41 Bandaud Dendroohthoefulcata L oranthaceae
41 Karwel Karmal Dilleniapertagna Dilleniaceae
43 Kadukand Dicscoreabulbifera Dicscorincear
44 Tembhurri Diospyrosmelanaxylan Ebenaceac
43 Medshing Dinfichondronefalcat Rigraniaceas
46 Azwala Embicaofficiaclis Euphoriacess
47 Paringz Erythrinasrica Fabacear
48 Mendhiut Eupharbia nerifola Euphorbiacess
49 Kali Excoecarinagnllocha Myrciraceac
50 Wad Ficusbengalensis Moraceas
i1 Limaer Fieusglomarata Marces
57 Gandya umber Ficushispida Moraceae
53 Pimgal F Moraceas
54 Khaeas Firmianacoroiata Sterosacess
55 Kakam Earﬂﬂ:dndu L -l_?.'lur.-ia:a.e
1] Chlcamali Gardenia resinifera Bubacean
57 Kakad Garugapinnals Bursardcsie
=8 ‘Shivan Gmedinaarbores Yerbinaceae
L9 Gudmar, Bedaki Gymnemasylesyire Asclepiadnces
S0 Kewan Helicteresisora sierouliacoac
41 Murud-Sheng Helcrusisara Efmrculonae
42 Arnantrmad Hemidimasinducus Asclopiadacoan
&3 Worag Heterophragmaguadrilocdarae Bigroninceas
44 Ran bheand Hibizeus fureatus Malvacaan
85 Gakshur, T slemkhana Hoigrophilaspinasa Acanthaceas
66 Kusda Hetarrhensantidwentoricd Apnrymaceae
67 Pagdi, vwanla Holaptelopintegrifidis Uirtieaceas
B Brahimi Hydracabdeasaitica ipceae
(4] Terda Impstiens batasamina Balacarninacese
0 Hardwickiabinnata Ixara brachate Rubiacsae
M| Kusarwel Jasminummalabaricum Oleaceae
72 Mana Lagestroemiamicrocarpa Lythraceae
73 Heena Lawsaniainermis Lythraceae
T4 Gadore| _Liseasebifeza Lauraceas
75 Moha Madhucalongiolia Sapotacsae
76 Ehendn Mallatusghilipnensls Fuphorbisteae
L Amba Mangiferaindica Anacardlacess
7B Al aalu Heynaspingss Rubiaceae
79 | Shatal Microcospaniculata Tiliacese
L] Humbs Millusatarmantosa Annonaccae
81 Kalamhb Mitragynaparviflara Ruiblscaas
B2 Kartisli HMamardicadioics Crmrbitaceas
g3 Llk=hi HMorindatinetoria Rublacess
B4 Shevgo Mesringapterysomearma Moringaceas
BS Tulas Clelmiimsanetam Blgnonizceae
6 Teti_ Orexytumindicum Bignoniaceae
By Dragadioh ool Parrsalinpeblata Paomoriaceas
B8 S huiAwala Phyianthasfrateanus Fupharbisceie
g9 LandiPimpali Piper lengum Piperatis
70 Barachi Proreliacarylifolia Fabareae
71 Bija, Bibla Pretoczpnismarsupkem “Fabaceae
Erl Tajiowi Putranivaraxburgil Euphorblacear 1

12
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5r. No. Local Name Botanieal Narne Family
35 Sarpgandha Ratvalfiasezpentina Asacynscose
24 Ringani Sapinduskzerfolus apindaceas
75 KLisuam Sehleicheraolzosa Sapindaceas
S Biba Semlcarpusanacerdim Anacandiaceas
97 Shiewrl Sesbaniaacgeptiaca Fabaceas
4 Bala Sidacardifolia Mabaceae
9 Ghotwel Smilax zevlanica Senilacacese
100 Gorskhrmundi Sphasranthusindicis Asteraceas
101 Marakys Sterculiafoetida Sterculceas
102 Koker Eterculiaputiata Sterculiacean
103 Jembhes| Syrygiumcumini My rtaceae
|14 Sag Tectonagrandis Verbennaceae
105 | Hirda Teriraliachebul Combretacess
106 | Ghal Termaorentals Ulmaceae
167 Arjun Terminalisar{una Combrataceac
108 Behada Terminzhabederica Combraticeas
109 Cililwed Mm’ Menispermaczas
1180 Perar| rewianudiflora Euphorbizceas
111 Fairpudi 'H'I'LE:d"lz;E:!.!'n;ln Yerhingceae
112 Ashwagandha Withaniasemnidfera Solanacea
113 Dihewriphol Wioodlordia floribumda Lythraccae
114 Indrajaw Wrightaincioria Apocyiaceas
115 Toren Ziziphamruposa Rhamnaceas

ii] Productive Use value: This includes value of the products that are of commerdal importance.sg.
Timber, MTFP {Mon timber forest produce) etc. These forests have a fair reserve of commerdially
viable timber species like teak and haldu, however commerdial exploitation of forest for timber has
long besn dicontinued in forests comprising Matheran E5Z and the surrounding area. Besides a
number of MTFPs are avallable bn the forest. Their fist Is compiled in tabla 7. { Sownce: working pilan

of Alibag divisicn by Khaive and Rafurkar),

Tabde 7: List of Non Timber Forest Produce (NTFP)

SraNe | Mame of NTFP 5. Mo, IMafme af MTFP
Grasses 14 Moha flowers and seeds
1 Pulns lewees snd fowers 15 Fianihe joayves
3 Apta loavies 16 oy
i Tembhurni leaves 17 Karaya gum
] Bamboa 18 Guin| pala
6 Kadhipatts haaves 19 Karvl
T My robalans 20 Beheda fruils
g Chilhar bark al Aonla frults
] Aln bark 23 Palas fruits
10 Wavding 3 Fannakhl
11 Agrve leavet 24 Chukkar kandh
121 Aduba 15 Shikkekal pods
i3 Shatawari

i) Existence Value: It refers to the value of the life forms that are supported by the forest. The forest
in Matheran ESZ serves as a habitat to a wide variety of mammals, reptiles, birds and insects. Their

detalls have been given in section 2.2.

iv) Aesthetic valse: |t means the willingness of people to pay for the aesthetic beauty of the forest,
Matheran is one of the tourisi hotspots in the state of Maharashtra. The scenic beauty of the hills,

seasonal streams and waterfalls and a pleasant climate atracts large number of toursts and

13
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trekkers from state as well as other parts of the country. The bustling tourism industry supports
fvelihood and economy of the people residing In ths area

v) [Ecosystem sarvices value: It means the services provided by the ecosystem. The dense forest cover
in the Matheran ESZ acts as a bulwark against solf erosion and denudation. Several streams source
their origin from these forests which acts as a watershed. The tree and vegetation stands in the
ares serves as A major carbon sink.

vi} Option Value: It refers to potential of biodiversity for future use which are presently not known, It
i well known that honourable Supreme court has fixed NPV{ Net present value) for all the dasses
of farest that are meant for diversion. Such kind of valuation Is nothing but option value of the

ferest bhodhersity.

11.1.4. Conservation of Flora and Fauna

The Matheran ESZ has rich biodiversity and supports a large number of flora and fauna and needs to be
preserved and protected. A helistic approach & therefore needed with objective of -

Conservation of Biodiversity

Protection of watershed and catchments

Protection against encroachments

Management of teurim activities

Al Challenges and Threats
The major challenges faced by the area under ESZ are summarized as below

i Encroachments to forest kand: The entire area ESZ, particularly area under forest are subject ta
tremendous pressure from encroachment. Tendency of land grabbing by taking wndue
advantage of government policies is widely prevalent. In view of this there is urgent need for
permanent demarcition of gevernment forest areas and all such sensitive zones.

iy Forest fire: The hilly topography with underying rocky strata supports tall grasses which die
down by the advent of winter season. It serves as potential fuel for fire Incidents that
predominantly occurs in the months of December to April, eausing severs damage to forest,
particulsrly iIn its regeneration. Quite often these fires are difficult to contral due to hilly

topography.

I}y Landsliées and Soll Erosian: The Matheran hills receive very heavy rainfall. Owing te its geology
and steep topography, there pesed a risk of severe erosion and landslides during monsoan
season If preventive measure were Not in place.

11.1.5. Strategies and Measures against threats to this zone

The conservation strategies banks upon minimal disturbance to fraglle ecosystem to augment
habitat protection, with slew of measures for scil conservation and prevention of forest fire incidences.
Thets measures are to be taken up primarily by forest department with participation of local people,
and if necossary, other fine agencies Bke PWD should be roped in, particularly when large structures
for checking of soll erosion Is neaded to be undertaken. The prescriptions for the conservation are as
below,

A Forest and Wildlife protection

The Farest of Matheran E5Z should be managed under Matheran Hill Working Circle as prescribed by
working plan Alibag Forest Diivision. The survey and dermarcation should be carried out as per the
rocormenendations of the working pian in a phased manner,
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Mo commercial tree felling should be carried out on hill slopes. Blanks occurring in the E5Z area should
be planted with locally avallable specles,

Fire control measures should be taken up by preparing suitable flre management plan by Forest
department with annual calendar of operation. Fire fines showd be cleared by the end of November.
During Fire seascn fire watchers should be deployed and fire protection huts should be erected at
strategic lncations to report any fire outbreak well In advance. Fire fighting teams should be stationed at
base eamps and should be put to use as soon as incidence of fire outbreak comes to notice. They shouid
be equipped with fire blowers, grass cutter machines and other fire fighting tooks ‘along with safety
equipment. At the advent of fire szason a campaign should be undertaken 1o create awarensss about
hazards of fire, among public and focal villagers,

i Soll melsture conservation works: Soil moisture conservation (SMC) works are important both
for preservation of catchrments in the watersheds and habitat improvemeant. It should be done
extensively a5 recommendations of Watershed management plan and as far as resources
permits. Area treatment ke loose boulder structures and CCT, creation of perennial
waterhales, regular de silting and cleaning of natural and artificial water reservoirs should be
undertaken, Earthen dams and cement conorete dams should be constructed at suitable
locatons 1o ensure water avalability to the animals during peak summer season.

i) Wildiife management:  Matheran ESZ harbors a number of avian fauna, reptiles, insects and
few carnivores, The management strategy should focus on protection of their natural habftat
from destruction. Exotic weeds such as [antana, eupatarium etc. should be removed to facllitate
development of grasslands. The dead fallen wood should not be removed as it harbors variety
of herpetofauna. Special niche hab#ats like snags, den trees, termitarium, coarse wood, debris
etc. should be preserved for their coological value,

fif} Regulation of toursm:  The area under ESZ receives heavy footfall of toursts. Their number
and activides should be monitored and regulated in order to minimize adverse impact on the
forest and threat it possess for the biodiversity. Littering by plastics |s a major hazard in this
area. Despite ban on plastics In state of Maharashtra, Matheran witnesses littering of plastc
botthes and empty cans In almest all view points and trekking sites. Proper exhibits ard
signhoards should be displayed at these places to sensitize against grave consequence of plastic
littering snd persuade the visttors against their disposal Inside forest. Heavy fines should be
levied against the viclators, Proper system of collection and disposal of such waste be put into
place by the Municipal Coundl and Village Gram Panchayats.

The istue of rain water harvesting is more important in case of Matheran Hill Station Municipal Counl
sinee major population of MESZ lives In that town. Also, the development acthvties are concentrated in
the sald area. The Government In Urban Development Department has sanctioned Developmant
Control Regulstions far the Councl area vide Motification dated 1.04.2013. The said regulations have
provisions for 'Rain Water Harvesting' under Regulation Ne. 8.81, The information about streams,
springs and water bodies, etc. is given elaborately in Chapter No. 2.

Previously, in the Matheran Hill Station Municipal Council (MHSMC) horse dung was being processed
along with other organic wastes to preduce biogas, which was supped to various hotels. However,
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main digestor was damaged due to horse dung, Hence, as approved by the Urban Development
Department it is proposed by the Municipal Council to use stanless steed module pre-digester in order
to reduce damage caused by horse dung, The following additional measures are also expected to be
taken up for Horse dung management:

1. Asg per the Development Plan for MHSMC area, plot no. MP23 s reserved for Bus Stand,
Loglstic Hubr and Parking lot. Currently, horses trespass this land and the horse dung dumped
here has contaminated the Simson tank, The Matheran Munlcipal Coundl jointy with the Pollce
Dept. and Revenue Dept. proposes to evict the horses.

1. Byelaws are proposed te be introduced to penalize horse owners for fallure to manage horse
dung and for tying horses to trees in the forest area thus causing de-fertifization and detrimentat
effect on forest area.

3. Eickshaws  approved by MoEFCC may be introduced in Matheran as an akernative to
horses. They can be owned by the Municipal Council to control misuse but given to local horse
owners to operate with some conditions, The number of registered horses can then be

progressively reduced by studying the carrying capacity of Matheran.

Matheran Hill Station Municpal Counl has appointed an agency for sewage treatment.

Landfill sit= is not permitted within the Eco-sensitive zone. The Coundl has already been segregating wet
and dry waste. Organic waste i procmsed to produce blogas. As approved by the State Govl a
separate stainless steel modular pre-digestor will soon be installed for handling horse dung aleng with
ather imprevements such as Bio-mining and Bailing Machine. The same shall be purchased and Installed

shortly,
The dry waste is transported on tha minidrain fram Matheran town to Aman Lodge; thereafter the

same & transported 1o solid waste landfill site. The Councl has taken initistives to achieve zero landfil
status by taking measures for material recovery from dry waste,

MHSMC has & population of 4,393 persons, The Council has a 12 bedded hospital, Zilla Parishad
Veterinary clinic and two private clinles. The Hospital eurrently has a Maternity ward, minor Operation
Theatre arwd facilities for basic health trestrment.

The hill station however, has a large number of tourists visiting every day. The number of Tourists i as
high as 7,000 to 8,000 tourists per day during peak seasen. In view of the large number of visitors, the
Councd has plans to upgrade the facilities at the existing Hospital.

In other areas within the ESZ, the settlements are small in stze and scattered. Providing health facility at
village bevel may not be feasible. However, the health facilities avallable In the surrounding settlerments
just outside the ESZ are accessible to the local Inhabitants. The Sub-District Hospital at Karjat has

ambulanee facility for emergency.

14

300



Matheran Town with a population of 4,393 persons ks the single largest settlement in the ESZ, MOEFCC
vida their Motification dated 04.02.2003, banned all vehicular traffic within Matheran Town. Hence the
problem of proper transportation of the ageing and alling s limited to the MHMC area.

The old and ageing people have the option of menktrain and hand pulled carts. The amended
Motiflication dated 16.01,2004 stipulsted that ove Ambulance and one standby shall be permitted in
Matheran Town, Hence, the aged and alfing can be transporied using the Ambulance. E-rickshaws i
approved by MoEFCC may be ntroduced; these will help solve the problem of transporting the ageing
as wel| as sick people.

The following may be noted in réspect of MESZ:

1.

MOEFCC's Motification dated 04.01.2003 has imposed restrictions on certain activites: that may
have a detrimental effect on the environment such as industries, mining, use of plastic, etc, These
restrictions have begn retained in the Zonal Master Plan for MESZ (Chapter 10).

The Motification also banned any kind of vehicular traffic within the town, Vehicular traffic and
industries which are the two majer cautes of pallution, are not permitted within the town.

The MESZ primarily consists of Forest area, a 200 m, wide buffer and the Matheran town. The
Forest area is protected under the 'Indian Forest Act, 1927,

Monforest lands falling within the 200 m. wide buffer as well zs other non-forest pockets within the
ESZ boundary are categorized a5 Green Zone 1. Green Zone 2 is the most restrictive zone of the
Mumbai Metropelitan Regional Plan of which MESZ & a part. The permissible activities in Green
Zone 2 lying within MESZ area have besn further restricted as given belows

) Projects such as Integrated Township {ITP) are not permitied,

b) There are restrictions on quarrying, extraction of ground water, discharge of effluents, use of
phastic, etc.

¢) Industries are not permitted within the ESZ.

Also, MTDC in their Tourism Master Plan’ have laid down guldelines for environment protection.
As discussed with MPCB, certain measures suggested by them are given below:

a) The Bcosersitive zone covers 34 villages partially or fully, Gaothans of mest of these villages
lies outside the ESZ Boundary. In view of the sensitive nature of the area, |t should be made
mandatory for all Local Bodies (Incuding Gram Panchayat) to provide Sewage Treatment Plants
at village level, wherever possible.

b) In order to faclitate the management of solid waste, it is necessary that integrated waste
management facility be set up within the ESZ, Pessibilty of permitting "Waste to Fuel
generation plants in the area may be explored,

¢} The vehicular raffic caused due to tourists movement upto Dasturi Maka s a major cause of air
pollution. The option of allowing ondy 'Clean Fuel Vehicles' upto Dasturf Maka may also be
explored, The above mentioned measures will help to reduce air and water pollution.

Note: Far any clarification “addtional information, the provisicns of Mumbal Metropolitan Regional Plan
may be referred.
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GOVERNMENT OF MAHARASHTRA
URBAN DEVELOPMENT DEPARTMENT
4* Floor, Main Building, Mantralaya, Mumbai- 400 032
Dated 19™ January, 2019.

ADDENDUM

Addendum to Notification dated 1% April, 2013 and 21" January, 2016
in respect of Development Plan (Sub-Zonal Master Plan) of Matheran Town.
No. TPS-17T12/156/C.R.41/ 12/UD-12,

Whercas, the revised Development Plan (Sub-Zonal Master Plan) of
Matheran Town is sanctioned by the Government partly (Excluding
Excluoded Part) vide Government Notification No. TPS-1712/156/C.R.41/
[2UD-12 dated 1¥ April, 2013 subject to approval from Ministry of
Environment, Forest and Climate Change in pursuance of its Notification
No.8.0.113(E) dated 4 February, 2003 notifying Matheran and surrounding
region in the state as the “Matheran Eco Sensitive Zone™:

And whereas, Excluded Part of the said Development Plan is also
sanctioned by the Government vide  Notification No.
TPS.1715/862/CR.98/15/UD-12 dated 21* January, 2016 subject to approval
from Ministry of Environment, Forest and Climate Change;

And whereas, the date of implementation of the above plan was
subject to approval from the Ministry of Environmental Forest and Climate
Change;

And whereas, Ministry of Environment, Forests and Climate Change
vide its communication No.25-1/2012-ESZ-RE dated 31* October, 2018 has
given approval 10 the Zonal Master Plan of Matheran including Sub-Zonal
Master Plan alongwith list of Heritage Structures ;

Now, therefore in exercise of powers conferred by Section 31 of the
Mazharashira Regional and Town Planning Act, 1966 and all other powers
enabling it on that behalf, the Government of Maharashtra hereby -

a) Fixes the date of publication of this notification in official gazette

as a date for coming into force of the aforesaid Development Plan of

Matheran Town along with its Development Control Regulations.

h) Approves the list of Heritage Structures and precinct as shown in

Annexore-A.
This notification shall also be published on the Government web-

site at www, maharashtra gov.in (Act/Rules).
By order and in the name of Governor of Maharashtra.

(A K. Khandekar)

Section Officer to Government
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Roed. A strecture with 2 humble scale asd seming which conoriboses o towmataps chamcier,

130 | BRI31, CT8 M3 5t ah a piol 0 qots 8 heght m rolaaon o MG road Be snall busding e & large epen T}
HUTATMA KOTWAL foreground wihibch 15 used a5 &n eabdoor resnsation spece fixr the school chilkdes and for pubdic
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Government of Maharashtra
No.TPS-12182888/CR-120/18/UD-12
Urban Development Department,
Mantralava, Mumbai-32.
Dated:- 4™April, 2019
To,
The Secretary,
o A— for = 2
Forest & Climate Change, ; _‘::i-"-‘ by b8
Government of India, Vayu Block, 5% floor, (gj_ i o 2
Indira Paryawaran Bhawan, Tor bagh road, Aliganj, T ol e et
Mew Delhi 110 003. A

2 c?

Euniphﬂﬁﬁfth&Pﬁﬂﬂmseddmgthghmng?’ W Lplad)

March, 2019 before Hon'ble National Green Tribunal in

Execution. Application No. 54 of 2018. (In 0.A. No. . 8

110/2018) att
Ref:- MoEF & CC's letter No. F, No. 11-16/2016-ESZ, Dated 31* '

August, 2018

Sir,

With reference to subjedt cited above, it is submined that the Zonal and Sub
Zonal Master Plan for ESZ Matheran in the Swate of Maharashtra were approved by the MoEF
& CC vide communication referred to above, subject 1o nine condiions mentioned therein.

As per the orders of the Hon'ble MNational Green Tribunal, the Zonal Master
—~ Plan was to be notified immediately, Accordingly, the State of Maharashirs has sanctioned the
snid plan vide notification dated 6 Decernber, 2018 (Copy enclosed). Since the complisnces
relating to some of the conditions mentioned in the aforesaid communication, dated 31%
Auguss, 2018 were to be incorporated in consultation with respective Departments, the Urban
Development Department has convened the meeting of the concemed departments on 7%
December, 2018 and necessary information in compliance have been collected. Accordingly,
State of Maharashira has issued addendum dated 11" Jamuary, 2019 to the said notification
dated 06" Dacember, 2018 incorporating the compliance of conditions in the said Zonal Master
Plan.

The MoEF & CC has not mentioned in the said spproval letter about again
obteining approval of MoEF & CC afier compliance of these conditions. Therefore, after
having collected the information about these conditions, the State has issued the Addendum as
mentioned above. However, during the hearing on 297 March, 2019 before the Hon'ble
National Green Tribunal in Execution Application 54 of 2018, Hon"ble, Tribunal has directed
mgmthzappmvalmm:mmphmnﬁhemmndmmrmmMnEF&GEmdﬂwmﬁﬂ
necessary amended notification be issusd by the State. The Hon'ble Tribunal has ardered this




i« to be done before 12 April, 2019, I this is not done, there is possibility of imposing fine by
the Hon"hle Tribunal in persuence of its arder dated 23 August, 2018,

As stated earlier, vide Addendum dated 11" January, 2019, the scparate chapter
11 “Addifienal Tnformation as suggested by MoEF & CC' has been incorporated n the said
Zonal Master Plan, For the sake of clarity, the point wise compliance remarks are mentioned
in Annexure -1 enclosed herewith,

Int view of the above, you are requested to ploase convey your consent/approval
to the said compliance of conditions before 05™ April, 2019 o that the State would be able to
das the needful in the matter before 12 April, 2015,

Please treat this as most urgent.
Thanking you.

Enclosure — Az shove Yours Sincerely,

(Samjay Banait)
Diy. Secretary,
Urban Development Department
Gowvt. of Maharashtra.
Copy to
The Memropolitan Commissioner, Mumbai Metropolitan  Region Development
Autherity, Mumbai.
2) The Director of Town Planning, Maharashira State, Pune, .
4) The Joint Director of Town Planning, Konkan Division, Navi Mumbai.
4) The Assistant Director of Town Plansing, Alibag.
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Annexure-1
| Sr. —
pid Conditions Complisnce
I | Details of the biodiversity value of the | This has been incorporated ai clause Ne,

E'-hlhmm ESZ shall be preparcd and | 11.1 in Chapter 11.
incorporated o the ZMP  and
conscrvation measures for protection of
flora, fauna in the ESZ area shall be
drawn up in consultation with the Jocal
Forest and Wildlife Departments and
incorporated in the ZMP.
[l | Water conservation measures such as rain | This has already been incorporated in
-Hﬁm' revival of streams/ | Chapter 2 of Zonal Master Plan and in
gprin water bodies ete. shall be | Regulation No. 81 of Development
constituted and integrated mn the ZMP, Control Regulations for Matheran town.
(Copy Enclosed)
Il | Munsgement plan for horss droppings / | This has been incorporated at clause No.
l dung waste shall be deawn in consultation | 11.3 in Chapter 11.
with SPCB and incorporated in the ZMP.

IV | Sewage and solid waste disposal plan | This has been incorporated ol clause Mo,
keeping in view the growing number of | 11.4 in Chapter 11.
tourists shall be plenned in consultation
with local Government and incorporated
in the IMP,

V| Facilities for providing primary bealth | This has been incorporated ot cliuse Na.
and Medical check-up in the ESZ area | 1.5 in Chapter 11,
shall be drawn in consultation with the
Health Department and incorporated in
the ZMP.

VI |Plan for proper fransportation of the | This has been ingorporated at clause No.
ageing and aling in the ESZ area shall be | 11.6 in Chapter 11.
incorporated in the ZMP.

VII | Mo development is allowed in the areas | Necessary provision is incorporated in
having slope more than 20° a8 mentioned | Chapter 10 “Regulatory Framework for |
in tha Notification, MESZ™ at clause No. 10.1.3.6 {ii}) (Copy |

- Enclosed)

VI | Building height to be restricied up 1o nine | Necessary provision is incorporated in

(%) meters as per the Notification. “Regulstory Framework for MESZ™ at
clanse Mo, 1012 (3) (v} (Copy
) Enclosed)

X | Measures to prevent pollution of air and | This has been incorporated at clause No.
water shall be drawn up in consultation | 11.7 in Chapder 11.
with SPCB mnd incorporated in the ZMP. |

3

Daputy Sscrolary,
Govt. of 1tharashin,
Urban Beveloporont Danactment,

Mantirlay=, Munoal- 400 832,
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Iward Moz R
pate=. 184612010
No, 25-177012-ERZE-HE (Vol-V) T
Government of India LiL-
Ministry of Environmest, Forest & Climate Change
{(ESZ. Dvision)
Indira Paryavaran Bhewan
Level-l, Vayu Wing, Jor Bagh Road,
Aliganj, New Delhi- 110 003
Dated: 17™ June, 2019
Qffice Memorapdum

X901

~ 2dltlig

ST
Pi age (AB)

)

Subject: Minutes of 35™ Meeting of the Expert Committee for dechuration of Eco-
Sensitive Zope (ESE) around Wildlife Sanctuaries and Nationdl Parks-

regarding.
Sir,

Please find enclosed herewith a copy of the minutes of 35" Meeting of the Expert
Committes for declaration of Eco-Sensitive Zone (ESZ) held oa 3™ June, 2019 under the
chairpersonship of Shri. Ravi Agrowal, Additional Secretary, Ministry of Environment,
Forest and Climate Change, for vour perusal and necessary action

Z, The minutes are also available on Ministry's Website httpo/moef gov.infrules-and-
regulations/esr-notifications,

Yours Faithfully,

(D, W 0L
Deputy Director

Tele fux: OL1-246935315

To,
STATES

@  The PCCF (WL) & Chief Wildlifc Warden, #], Panagal Bullding, Jenis Road,
Saidapet, Chennisk, Tamil Nadu 600015, Phone Net+01 044 24321 738(0).

{iiy  The Principal Chilef Conservalor of Forests & Chief Wildlife Warden, Covt. of
Utrakhand, BS, Rejput Road, Dehradun — 248009, Phone No: 0135-2742884(0),
0135-2745122(0), 6135-2745651(F), Email id: cwlwua@yahoo.co.in.

(i) The Principal Chicf Conservator of Forests & Chief Wildlife Warden, Govt. of
Andhra Pradesh, Agarthavarappadu, Guntur-522509, Phane No: 9440810005 (M),
2377505(0), 23540428(R). :

[iv) Shri P‘mh.'ﬂlﬂ Bhukte, Joint Director, Town Planning, R No. 305, Konken
Bhawan, Wavi Mumbsai-400 &14. :

(v) The PCCF & Chiel Wildlife Warden, Govt. of Mahamshtra, Van Bhawan Police

Ciym Khana, Ramgiri Road, Nagpur-£40001.




(i)

(wid)

i)

()

(x)

{xd}

(xi)
{xiid)
{xiv)

(xv)

(xvi)
(x¥if)

The PCCF & Chisf Wildlife Warden, Govt of Odisha, 5th Floor, BDA
prakruti bhawan, nilskanths nagar, Nayepalll Bhubeneshwar-
751013,

The POCFE & Chisf Wildlife Warden, Govt. of Rajasthan, Arenya Bhawan, MG
Road, Thalana Institetionsl Ares, Jaipar, Rajesthan 302004

The PCCF & Chief Wildlife Warden, Gowt. of Assam, Basistha Forest Complex,
Cirwghati-TE1029.

EXPERTS

The Director (Enviconment Management Directorate), Central Wader
Commission. 4th floor (S), Sews Bhawan, R. K. Puram. New Delhi- 110 066,
Teleghane: D11-29583651, Email id: emodief@iowe delhinicin.

Representative of Department of Land Resources, Ministry of Rural
Mmmw:ﬂmmﬂﬁm&mmﬁmm
Mew Delhi-1100031,

Representative of Chiel Town Planner, Town and Country Flanning Organization,
Wﬂwnmvimmlrﬁmmm&um
Representative of Indian Institute of Remoie Sensing, Indinn Space Rescarch
Otganization, 4, Kalidas Road, Dehradon-248001.

Director or his representative not below the rank of Scientist-E, Wildlifie Institute

Diirector or his reprecentative not below the rank of Scientist-E, G.B. Pant Institute
of Himalayan Eavironment and Development, Kosi-Katamal, Almore-263643,
Utamkhand.
Dhﬂtﬁ:thl!::p‘ﬂtﬂlﬂmﬁlhnhﬁﬂ:ﬂtfﬂrmmhﬂrunﬂﬂml
History Analkatry, Coimbatore — 631108,

Representztive of Indian Council of Forestry Research and Education, Post New
Forest, Dehradun-248006,

Director or his representative not below the rank of Scientist-E, Bownical Sarvey
of India, CGO Complex, 3% MSO Building, Block F (5% and 6" Floor), DF Block,
Sector -1, Salt Lake City Kolkata-T00064.

{xwlii) Dﬁﬁ:ﬂhhwﬁﬂmﬂurﬂbfiﬁumiﬂ-ﬂwm

(i)

oxxl)
G}

of Indin Or his rpresentative, Prani Vigyan Bhavan, M-Block New Alipore,
Eolkata-700053.
Rnprm:aﬁv:anmmnfmdhmhmRud.Pﬁanﬂmhﬂuu
242195, Uttarakhand,
hkmhﬂﬂmmﬂaﬁmulﬂwﬂmmﬁmmmmﬂwhh
wmmmn{mwmmmmwm
“th Floor, Pandit Desndzyal Antvodaya Bhawan, CGO Complex, Prageti Vibar,
Wew Delhi, Delhi 110003,

Member Secretary or his Represeatative, Certral Pollution Control Board,
P:imhﬂlumcﬂﬂmmuHmmph,Emmijummlhi—ilm
Mumﬂmmlﬂminnmmwnmm
Dethi-=110 D03,

{xxiii) 1G (Wildlife) or his Represeniative, hﬂn!ﬂynfﬁnvhﬂmhwmmhm

Changs.
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MINUTES OF 35™ ESZ EXPERT COMMITTEE MEETING FOR THE
DECLARATION OF ECO-SENSITIVE ZONE {(ESZ) AROUND PROTECTED AREAS
(WILDLIFE SANCTUARIES/NATIONAL PARKS/TIGER RESERVES) HELD ON 3™
JUNE 2019 IN THE MINISTRY OF ENVIRONMENT, FOREST & CLIMATE
CHANGE

The 35" mesting of Expert Committes on Eco-Sensitive Zone was held under
the Chairmanship of Shri Ravi Agarwal, Additional Secretary on 3% June, 2019 in the
Ministry of Environmenl, Forest & Climate Change, Indira Paryavaran Bhawan, New
Delii. List of participants is annexed.

2.  Atthe outset, the Chairman welcomed the Members and the participants from
the Stales of Maharashtra, Odisha, Uttarakhand, Andhra Pradesh, Tamil Nadu,
Assam and Rajasthan. With self introduction of the participants, the Chairman Invited
States to presant their proposals. Discussions on each of agenda item were taken up
ad-geriatim.

4. Following 10 proposals, including nine (9) Eco-Sensitive Zone proposals and
one (1) Zonal Master Plan proposal were fisted in the agenda for consideration. The
represeniatives of respective State Govemment presented their proposal for the
consideration of the Expert Committee:

5. | State Protected Araa Status
No.
1 | Odisha Simiipal Tiger Resarve and | Draft Proposal
Hadagarh VWidlife Sanctuary
2 | Uttarakhand Askol Wildiife Sanctuary Draft Proposal
3 | Uftarakhand Binsar Wildlife Sancluary Draft Proposal {Defermad
during 34th Expert
Committae Masting)
4 | Andnra Pradesh | B Venkaleshwara National | Draft Proposal
Park & Sanctuary
5 | Tamil Nadu Vadivoor Bird Sancluary | Dralt Proposal
'8 | Tamil Nadu Dussudu Bird Sanctuary Draft Proposal
7| Rajasthan Sajjlangarh Wildlife Amendment sought in
Sanctuary, Rajasihan earlier published Final
Mofificabion
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'S, [State " [ Protected Area Status
No.
8 | Maharashtra Zonal Master Plan (ZMF) ZMP recommended by
for Matheran Eco-sensitive | Expart Commities in its 32"
Zone Meating
4] Maharashira Great Indian Bustard Draft Proposal
Sanctuary
10 | Asesm Mameri National Park Draft {Re-notified) Proposal

5. Discussion on the ESZ Proposals

Odisha
5.1. Simlipal Tiger Reserve and Hadagarh Wildlife Sanctuary, Odizha

Shri Ajay Mahapatra, PCCF (WL) & CWLW, Government of Odisha made a
presentation and apprised the Commitlee about the proposal, It was Informed that
the draft ESZ Notification of Simiipal Tiger Reserve and Hadagarh Wildlife Sanctuary,
Odisha was published vide 5.0. 505 (E) dated 29.01.201%. The salient features of
the draft Eco-Sensitive Zane (ESZ) are as follows:

Arma of PA :  5246.6 =2q. km
Proposed ESZ area: 1765.295 sq. km
Proposed Extent : 0O (zero) to § km

The representative of the State Government informed the Committee that
there was a mistake in the area of the FA in the published draft Notification. It was
mentioned that Simifipal Tiger Reserve is having an area of 2750.00 Sq kms and it is
encompassing the Similipal Wildlife Sanctuary with an area of 2308.61 Sg kms and
the Hadgarh WLS is having an area of 191.80 Sq kms. Due to overlapping, the area
of the PA Is 2907 sq kms instead of 5246.8 Sg km.

It was discussed that the Protected Arsa locatad in Mayurbhanj and Keonjhar
districts is one of the important Tiger Resarve in the Siate and supports the largest
population of elephants as well as figers in Odisha. This Prolected Area is
constituting70% of fotal tiger population and 30% of the elephant population in the
State. 1 i the only wild home of unique mealanistic tiger. There are a tolal of 676
numbers of villages present within the PA and Eco-sansitive Zone.

On the zero ESZ extent and possibilities to explore it further, the
representative of the State menfioned that zero extant fowards Eastermn and South-
eastern sides of Hadagarh Sanctuary are due to important habitation and presance
of rare & precious minerals like chromites minea for Ferre Alloys Corp. Ltd.(FACOR),
Odlsha Mining Corporation {OMC), Indian Metals & Ferro Alloys Limited (IMFA).
Tharefore, further expansion of ESZ extent would be difficult.

333



Page |3

The State Government also sought to restrict the prohibition of mining
aciivities in the ESZ area. In order to rationalize the possible apprehension of the
State, the Committee mentioned that the mining operations shall be camied out in
accordance with the Order of the Hon'ble Supreme Court of India.

While responding to the comments received from the stakeholders/public on
the draft Notification, it was informed that public consultation was not done by the
State Government. After detailed deliberation, the Commitiee deferred the proposal
and the state Government was asked to submit (ij Minutesireports of public
consultation (i) Details of PA including the areas covered under Simlipal Tiger
Reserve (core and buffer area), Simplipal Wikilife Sanctuary and Hadagarh Wildlife
Sanctuary (i) Clear Maps showing Protected Area with proper demarcation of core
area, bufier ares and ESZ boundary and (iv) updated st of vilages with their
distribution within core zone, buffer zone of the Tiger reserve and in the ESZ area
within 30 days for reconsideration (v) A report that the propesed ESZ ama shall not
result in human wildlife conflict (vi} Extent of present actions of the above mentioned
undertaking i.e. any feasibifity reports on mining potentials, etc.

Uttarakhand
5.2. Askot Wildlife Sanctuary, Uttarakhand

Shri Vinay Bhargav, DFQ, Pithoragarh Forest Department, Govemment of
Uttarakhand, appraised the Committes that the public consultation for the instant
proposal is under process therefore, the State Government request the Commities
for deferment of the proposal, They intend to come up with the proposal within 60
days after public consultation, The Committee accepted the submissions of the State
Governmenkt

Consideration of the proposal was deferred on the reguest of Stale
Govarnmeant.

53. Binsar Wildlife Sanctuary Uttarakhand

Shri Vinay Bhargav, DFO Pithoragarh Forest Depariment, Government af
Uttarakhand, asppraised the Commities that the public consultation for the instant
proposal is under process therefore, the State Government request the Commitiee
for deferment of the proposal as public hearing is yel to be done for the proposal,
Thay intend to come up with the proposal within 60 days after public consultation,
The Committee accepted the submissions of the State Gowernmenl. This proposal
was also deferred in the 34% Meeting of the ESZ Expert Committee on the request of
the State Government.

Consideration of the proposal was deferred on the request of State
Govemmanl.

Andhra Pradaesh
8.4. Sri Venkateshwara National Park & Sanctuary, Andhra Pradesh
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Shri D. Nalini Mohan, PCCF wildlife and CW&W, Govemment of Andhra
Pradesh along with S. Saravanan, CCF, Tirupathl, Forest Department, Government
of Andhra Pradesh made & presentation on the proposal. It was informed that the
draft ESZ Motification of the Sri Venkateshwara MNalional Park & Sanctuary, Andhra
Pradesh was published vide 8.0, 377(E) dated 22.01.2018. The salient features of
the draft Eco-sensitive Zone (ESZ) are as follows:

Area of PA : 525587 s8g. km

Proposed ESZ area: 582.45 sq. km

Proposed Extent . O (zer0) lo 10 km (Zemn éxtent due fo developed Tirupathl
township at southem side)

It was mentioned that Sri Venkateshwara Mational Park is located within the
Venkaieshwara Sanctuary and a combined proposal of ESZ for both Sanctuary and
Mational Park was submitted including Tirumala viiage in the Eco-Sensitive Zone.
The Tirumala village has the world renowned Balaji Temple and the area is outside
the S Venkateshwara Mational Park. The representafive of the State informed that
there are 4 villages including Tirumala are located within the proposed Eco-sengzitive

Lone,

Further, considering Tirupati is fast developing and declared as a smar City
by Government of india, the district level Committee headed by the District Collectors
of Chittoor and Kadapa have decided not o have any EEZ in the southern side. The
comments raised by Deviok Project Proponent is under examination as there is some
discrepancy in the draft Notificafion regarding the boundary of RF and boundary of
Eco-Sensiiive Zone. Accordingly, the rectification of the map for approval of the State
Govemment is under process, The Stale Government, therefore, sought defermant
from the Committee as they have proposed certain modifications in the proposal.

Basad on the prassntations made and discussions held the Commities
sccepted the roguest of the State Government and asked incorporating fhe
necessary modification for further consideration. Further, consideration of the
proposal was deferred on the request of the State Government.

Tamil Nady
5.5, Vaduvoor Bird Sanctuary, Tamil Nadu

Shri Sanjay K Srivastava, PCCF & CWLW, Government of Tamil Nadu made
a presentation on the proposal. It was mentioned that Vaduvoor Bird Sancluary is
situatad in Needamangalam Taluk of Thiruvarus District in the State of Tamil Nadu. it
was Informed that the draft ESZ Notification of the Vaduvoor Bird Sanctuary, Tamit
Nadu was publishad vide 5.0. 1224(E) dated 08.03.2019. The salien! features of the
draft Eco-sensitive Zone [ESZ) are as follows:

Araa of PA : 1281 sq. km
Proposed ESZ area: 1.229 aq. km
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Proposad Extent :©  0.50 km unifarm

The reprasentative of the State revealed that the Sanctuary is basically a PWD
imigation tank which was further used for storing water for agriculiure but also served
as a roosting site for local migrants end resident water birds. There are 4 villages
inside the ESZ and these areas could also be developed as community based eco-
tourism sites.

Mo comments were received from the stakeholders/public. Based on the
presantation made and discussion heid, the Committee recommended the draft
Mofification for finalisation.

56. Oussudu Bird Sanctuary, Tamil Nadu

Shri Sanjay K Srivastava, PCCF & CWLW, Governmant of Tamil Nadu made
s presentation on the proposal. It was mentioned that Cussudu laks is a lange
shallow Wetland In Villupuram District of Tamil Nadu. It was informed that the drafl
ESZ Notification of Oussudu Bird Sanctuary, Tamil Nadu was published vide
3.0.1223 (E) dated 08.03.2019. The salient features of the draft Eco-sensitive Zone
(ESZ) are as follows:

Araa of PA : 331 sq. km

Proposed ESZ area: 0.088 4. km

Proposed Extent  © 0 (zero) to 1.91 km {Zoro ESZ extent is due to infer
State border with Puduchery)

It was mentioned that Oussudu Lake is considered for recharging ground
waler agquifers for drinking water supply of Villupuram & Pondichery, The area senes
as an important comdor for migratory birds arrived from Pt Calimere during winter.
Around 166 species of birds belonging to 47 familles were recorded from this Lake.

No comments were received from the stakeholders/public. Based on the
presentation made and discussion held the Committee recommended the draft
Maotification for finalisation.

Rajasthan
57, Sajjangarh Wildlife Sanctuary, Rajasthan

Shri Rahul Bhatnagar, GCF (WL) Udaipur, Government of Rajasthan made a
presentation on the proposal. It was mentioned that the Sajjangarh Wildlife Sanctuary
is Jocated in the southarn part of Aravalli and the final ESZ Notification of Sajjangarh
\Wildlife Sanctuary, Rajasthan was published vide §.0. 435 dated 14.02.2017, The
calient features of the final Notification Eco-Senaitive Zone (ESZ) are as follows:

Area of PA - 5,19sq. km
ESZ area ¢ 28.7 8q. km
EEZ Extent : 250 meters o 5 km
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The Committes was Informed that in the final Motification some mistakes in
terms of map and area was occumed in the proposal and to rectify the samea, the
Govarnment of Rajasthan reguested the Miristry for an amendment in the
Motification.

It was further mentioned that the area of ES.Z in final Notification to be read as
29.7% Sq. Km, instead of 28.70 Sq km; however, no change in the nofified boundary
description has been proposead.

In this regard, the Notified EEZ map was compared with the proposed map of
the State using the Decigion Support Systarn (DSS] in the Ministry. It was cbhsarved
that tha maps are fitting well except al two points where the State has proposed
changes.

Az the proposed changes are only for rectification and not deviating from the
final Mofificafion, the Committes decided that the State Government may insert two
more geo-coordinates between the GPS point 16 to 17 1o have more clarity on the
map and also o synchronize the same with the physical boundary description as
given in ESZ Notificstion,

Based on the presentation made and discussion held, the Commiftles
recommended for the amandment in the final Netificafion, subject to submiasion of an
official communication from the State Govemmenl regarding insertion of two more
geo-coordinates betwean the GPS polnts, 16 and17.

Maharashira
4.8. Zonal Master Plan for Matheran Eco-Sensitive Zone, Maharashtra

Shri Prakash Bhukte, Joint Directer, Town Planning, Government of
Maharashira along with his team made a presentation. It was informed that
Government of Maharashtra (GoM} pursuant to 31 and 32™ meetings of Expert
Committee on Eco-sensitive Zone incorporated a $eparate chapter in the Zonsl
Master Plan (ZMP) of the Matheran Eco-Sensitive Zone (MESZ) and submiited it to
MoEF&CC for appraval. Thereafter, the reprasantafives of the Maharashira made a
presantation covering all the nine conditions:-

. Details of Blo-diversity value Bsted in the Master Plan along with the
conservation Plan were presented.

. Introduced 'Rain Water Harvesting' In new buildings in ZMP, The Commiftee
desired that the provision of rain water harvesting should also be made
applicable 1o existing structures in Matheran town.

l. Plan for revival of springs and water bodies and for reducing/avoiding
contamination of the same within Matheran was presented. The commiites
ohserved that in a it is a general plan and should have been are specific plan.
The state Government was asked 1o prepara a specific plan for Matharan.
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IV, On managing horse droppings, the Stale informed that horse dung was being
processed alang with other organic waste to produce bio-gas and the residual
solid is used as manure in the garden. The possibility of plying E-rikshaws
would also be explored in Matheran town as an alternative to horses,

V. On Solid Waste Disposal, it was informed that segregafion of wet and dry
waste is done in the Matheran Town. Organic waste is processed to produce
Biogas, while the dry wasie is sent out of the town (as landfill site is not
permitted within the ESZ of Matheran). It was also mentioned that the
M;nh:lpal Gouncil is also working to achieve zero waste disposal by March
2021,

V1. As far as the provision of Primary Health in Matheran is concemed, the Siaie
Governmen! mentioned that Matheran Hill Station Municipal Council
(MHSMC) has a population of 4393 persons and 7000-8000 fourisis visit the
town per day in peak season. Curmrently the Council has 12 bedded hospital
and one ambulance for transportation of aging and ailing. Basides there are
two private clinics in the area which are sufficient to cater the health needs.

Vil, No development is allowed in the areas having slope more than 20° as
menticned in the Matheran ESZ Motification. It was informed that Development
Control Rules {DCRs) have been modified accordingly in sanctioned ZMP.

vill. It was mentioned that instead of earlier proposad building height as 15 meters,
the Building Height is now restricted up to 8.0 meters as per Motification.

. On the Measures to pravent Pollution of Air and Water, it was mentionad that
under Matheran ESZ Notification, there is restricfions on aclivities that are
having detriimental effect on environment eg, indusines, mining, use of plastic,
atc. The State informed that these restrictions are retained in ZMP for MESZ
(Chapter 10). Also, the Motorised vehicles are restricted in Matheran,so, alr
pollution in Matheran is not 3 problem. Morecver, Maharashira Poliution
Control Board has recommended the following:

a) Installation of STPs at village level,

b} Integrated waste managemenl facility, waste to fual generation and

g} Allowing enly clean fuel vehicles upto Dasturi naka (the entry paint af

Matheran town).

Further, the Committee was informed that the Ministry has received
rapresentations on the Zonal Master Plan of Matheran ESZ from the Bombay
Environment Action Group (BEAG) on 08122018, 15.11.2018 and 21.11:2018.
These representations were forwarded o the Government of Maharashira {GOM) for
comments. GoM informed the Commitiee thal the Draft Sub-Zonal Plan of Matneran

Municipal Council was published by the State Government imviting
obisctionsisuggestions from  public and 1t was sanctioned considering the
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suggestions/objections. Mow, it is not proper on the part of BEAG to raise
objections after the said plan is sanctioned.

Based on the presentation made and elaborate discussions held, the
Commitize recommeanded approving the Zonal Master Plan of Matheran ESZ subject
o folowing:

I. The biodiversity conservation plan shall be prepared as per the
guidelines of Stata Biodiversity Board and effectively implemented.

Il. The Stale Government shall explore the possibility of Rain water
harvesting in the existing buildings in Matheran town, keeping In view
of water reguirements.

lll. The Sfate Government shall prepare specific plan for revival of springs
and water bodies to avold contamination of water in Matheran.

N, The State Government shall implement zera waste dispasal palicy for
solid waste by March 2021,

V. The State Government shall strictly abide all the provisions of the

Matheran ESZ Notification.

The above clausas shall be part of the Zonal Master Plan.
4.8. Great Indian Bustard Sanctuary, Maharashtra

Shri M. Adarsh Reddy, Depuly Chiel Conservator of Forest Ahmednagar,
Forest Depariment, and Government of Maharashira made a presentation on fhe
proposal. It was informed that the draft ESZ Notificetion of Great Indian Bustard
Sanctuary, Maharashtra was published vide 5.0.300 (E) dated 14.01.2018. The
salient features of the draft Eco-Sensitive Zone (ESZ) are as follows:

Araa of PA + 36B.72s8q. km

Proposed ESZ aréa: 548.79sq. km

Proposed Extent 0 (zero) to 400 metres (Zero extent fowsrds the
boundary adioining fo district of Solapur &
Abhmednagar.)

It was mentioned that the Great Indian Bustard {(GIB) Sancluary and Eco-
Sensitive Zone area falls in Ahmednagar and Solapur districts of Maharashira, it
covers Tehsils of Madha, Mohol, Karmala and North Sclapur in Solapur District and
Tehsils of Shrigonda and Karjat in Ahmednagar Districts.

The Wikdiife Sanctuary area and the Eco-sensitive Zone are not confinuous
and are scaterad with non forest and prvate areas. The aentire forest areas have
bean categorized into 100 patches and the GPS coordinates taken for each patch
separately. A total of 268 villages have been proposad to be [nclided in e Eco-sensiva
Zona,

Cin the population of the GIB in the Sanctuary, the representative of the State
reported presence of two (2) Gl bustards in the sancluary howevar nUMErcus ather
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wikdlife species of mammals such as lecpard, fox, jackal, wolf, some repliles,
amphibians, bulterlies and spiders were found in the Sanctuary, The represantative
of the Stale also informed that most of the farmers have planted sugarcane and
established sugar factories at the surrounding of the sanctuary thereby, creafing
human wildlife conflict in the region.

Considering the scaftered nature of the Protected Area and the proposed
ESZ. the Committes felt that for better conservation of GIB, the entire ESZ area may
be continuous cr the entire area should have been coversd under the ambit of ESZ.
The Commitlee was apprisad that GIB favours fo inhabit in ciop-lands Instead of
forest land and the conservation strategies of Government of Maharashtra are not
suitable to relocale the GIB,

Regarding two Monitoring Committees as proposed by the State, |t was
clarified that the sancluary consists of 100 separate paiches spread over lo lwo
districts and for bettar co-ordination two monitoring committees are justified for
effective compliance.

Mo comments were received from the stakeholders/public by the Ministry.
However, it was menfioned by the State representative that Notification was
published in local newspapers on 01.08.2018 and sought public opinion by giving 8
days’ time. Though It was not required, however, as State Government sought public
opinion, the Committee asked the State Govermment to ferward the comments
received from the public/stakeholders along with the response of the State
Govemment to the Ministry for consideration. Also, considering the ESZ area as
366.2 sq km and ESZ exiend varying between zerc fo 400 meter, it was also
suggested to re-check the area of the ESZ. Based on the presentation made and
discussions held the Committee decided to consider the proposal further on receipt
of requisite information from the State Governmant.

Assam
510. Mameri Matlonal Park (including Nameri TR & Sonai-Rupa WLS) Assam

Shri M K Yadava, APCCF Forest Department, Government of Assam made a
presentation on the propesal |b was informed that the draft ESZ Notification of
Nameri Mational Park (including Namer TR & Sona-Rupa WLS), Assam was
published vide S5.0. 3325(E] dated 09.12.2015 and lapsed. The same Wwas
rapublished as drafl Notification vide 5.0. 653 (E) dated 31.01.2018, The salient

faatures of the drafl Eco-Sensitive Zone (ESZ) are as follows:

Area of PA : 564.00 2q. km
Proposad ESZ area; 1314.00 sq. km
Proposed Extent @ 0{zero}io 22.7 km (Zero extent is due to inler-Stale

boundary with Arunechal Pradesh at noth)

It was mentioned that Nameri National Park, Sonai-Rupai Wikdiife Sanctuary
and Nameri Tiger Reserve are located in Senitpur district and partly in Udalgun
digtrict of Assam. Tha Protacted Areas consist of 344 sq km Namer Tiger Reserve
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(200 sq km as core and 144 =q km as buffer) and 220 sq km Sonai Rupal Wildlife
Sanciuary (inciuding 120 sq km as satellite core). It was also mentioned that till 1965,
Rhinos were spotted in the Senal Rupai WLS.

Based on the area maps presented by the State Govemment, It was observed
that on the southarn periphery there are rivers/sireams connected at about five
lacations. The Committes explored the possibility of including these streams in the
ESZ. The representative of the State Government informed that these streams also
act as riverine corridors connecling the Kaziranga National Park. The importance of
ihese corridars from wildlife point of views was acknowledged and mentioned that
threa of them are important tiger corridors.

It was further elaboraled that these river beds are sources of boulders and
etanes that contribute towards development works in the entire State. If these
stratches are included in ESZ entire river bed mining in these areas would be totally
stopped thereby creating a difficult situation for the State, Considering the
significance of the area and to preserve tha riverines corridors betwean Kaziranga
National Park and Namer National Park the State Govemnment desired o have a
separate type of ZonelArea beyond ESZ.

Mo comments were received from the stakeholdersipublie on the drafl
Motification. Considering the scope of increasing ESZ fowards eastem side, the
Committee suggested modifying the extent of ESZ by exploring boundaries foward
aastarn frontiers of the Sehal RF and Blshwanath RF of Nameri Tiger Resarve.

Based on the presentation madse and discussion hield further consideration of
the proposal was deferred for want of additional information. The Committee decided
that the State Govarnment submit additional information (i) incorporating necessary
changes in ESZ boundary (il) clear Maps showing Protected Area with proper
dermarcation of core area, buffer area and ESZ houndary and (i) updated list of
villages with their distribution within core zone, buffer zone. It was also decided that
the State Government shall explore the possibility of consamnvation of rivering eco-
system and submit a concept note on the preservation of the riverines corfidors
between Kaziranga Mational Park and Nameri Mational Park. Also, as 'Zero’ ESZ in
north |s due to interstate boundary with Arunachal Pradash, it may be verified
whether the adjoining srea is duly covered as ESZ or ESZ by default. The proposal
willl be considered further on receipt of requisite information.

5. Based on the draft and Final ESZ Notifications and additional component of
the Zonal Master Plan of Matheran Eco-sensitiva Zone, comments received from
siakeholderipublic, presentations made on the proposals and detailed discussions on
each proposal the Expert Committes recommended the following.

sl. | Protectad Area Stato Racommendation of Expert
No. | Committee

1. | Simlipal Tiger Reserve and lﬂdiﬂha it will reconsidered nn,
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Sl  Protected Area State Recommendation of Expert
No. Committee
Hadagarh Wikdlile submission of additional
Sancluary information by the State
Governmant,
2. | Askot Wildlife Sanctuary Uttarakhand Deferred on the request of
State Government.
3. | Binsar Wildlife Sancluary Uttarakhand Daferred on the request of
State Government. B
4, | 8r Venkateshwara Andhra Pradesh | Deferred on the request of
National Park & Sancluary Siate Government It will ba
reconsidered on submission
of revised proposal |
Vaduvoor Bird Sanctuary | Tamil Nadu Recernmended for finalization
Qussudu Bird Sanctuary Tamil Nadu Recammended for finalzation
Sajlangarh Wildlife Rajasthan Recommended for issuing
Sanctuary, Rajasthan amendmeant to the final ESZ
Molification on submission of
additicnal detalls.
8. |Zonal Master Plan for Maharashira Recommended for approval
Matheran Eco-sensitive of the Zonal Mastar Plan.
Zone
6. |@reat Indian Bustard Maharashira |1l will be reconsidered on
Sanctuary submission of  requisie
information from the State
Govermnmeant
10. | Nameri National Park Assam It will be reconsidered on
submission of revised
proposal by the State
Gavernment
6. Meeting ended with vote of thanks to and from the Chair.
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3 omm Z held on 3™ June, 2019
List of Participants
Mambers of Expert Committee
1. Shri Ravi Agrawal, Additional Secretary, Chairperson.
2. Dr. S, C. Garkoti, Adviser, MoEFECC.
3, Shr 8. A. Hussain, Scientist "G", Wl, Dehradun.
4. Dr.G. E. 5. Negi, Sclentist ‘7, GB Pant Institute of Himalayan Environment
& Development, Almora,
5. Ms Vishaish Uppal, Diractar, 'WWF India.
6 Shrilkl. Sankar, Directar, Salim All Centre for Ornithology and Natural

Histony.
7. ShriRaja Ram Singh, AlG, NTGA,
8. Dr. Kailash Chandra, Director, Z.8.1,, Kolkata.
9. Dr. Sarita Jain, ED, NCTO, ICFRE, Dehradun.
10. ShriSanjay k Agparwal. Deputy Director, Forest Survey of India, Dehradun.

11.5hriP. K. Duria, Town & Country Planner, TCPO, Ministry of Housing &
Lirban Affairs,

12.Shri Amit Mittal, Deputy Director, Central Waler Commission, MoWR, RD &
GR.

13.ShriGuru Prasad J, Deputy Director, Central Water Commission, MoWR,
RD & GR.

Ministry of Environment, Forest and Climate Changs, GOI
14. 8hrl Subrata Bose, Director (SC-F'), MoEF & CC.
15.5hri Pankaj Verna. Additional Director (SC-'E'), MoEF & CC. -
16.Dr. Shruti Rai Bhardwaj, Additonal Drector (SC-E'), MoEF & GC.
17.Dr, Veenu Joon, Deputy Director (SC-C’}, MoEF&CC.,
18, Dr. Shaikhom Inaptombi Singh (Consultant-ESZ), MoEF&CC.

Officials of Government of Andhra Pradash

19.5hrD. Nalini Mohan, PCCF Wildife & CWLW, Forest Department,
Government of Andhra Pradesh.

20.5hr. S. Saravanan, CCF, Tirupathi, Forest Department, Government of
Andhra Pradesh.

Officials of Government of Tamil Madu
21.ShriSanjay K Srivastava, PCCF & CWLW, Government of Tamil Nadu.
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Officials of Government of Maharashtra

22.5hri Prakash Bhukte, Joint Director, Town Planning, Town planning,
Government of Maharashtra,

23.Ms. Uma Adusumili, Chelf Planning Division, MMRDA, Government of
Maharashira,

24, 5hni Jagdish Patil, 'c Town Planner, Assistant Director Town Planning
Raigad, Alibag, Governmant of Maharashtra.

25.5hri Amit Patel, Planning Assistant, Assistant Director Town Planning
Raigad, Alibag, Government of Maharashtra.

28, 5hri M. Adarsh Reddy, Deputy Chief Consaervator of Forast, Ahmednagar,
Formest Departrment, Government of Maharashtra.

Officials of Government of Assam
Z7.5hriM K Yadava, IFS, APCCF, Foresi Deparimant, Government of Assam,

28 _5ShriPanka] Sharma, Divislonal Forest Officer Western Assam, Wildlife
Division, Tezpur, Forest Depanment, Govarnment of Assam.

Cfficials of Government of Uttarakhand

20.5hri Subhash Chandra, Additional Secretary, Forest & Environment
Depardment, Govermment of Uttarakhand,

30.0r. Vinay Bhargav, |FS, [OFO0, Pithoragarh, Forest Depariment,
Govemment of Uttarakhand.

Dfficials of Government of Odisha

31.0Dr. Ajay Mahapatra, PCCF (WL) & CWLW, Forest & Environmant
Department, Government of Odisha,

32.Dr. J. D, Pati, IFS, Daputy Director, Similipal Tiger Reserve, Government of
Odisha.

33, ShriKumar amol, LO, Cdisha Nivas, New Delhi.
Officials of Governmeant of Rajasthan

34, ShriRahul Bhatnagar, CCF (WL) Udaipur, Forest Department, Govermnmmeant
of Rajasthan.
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F.Ma .EﬂﬂdrEﬂ'fE-EEE-H E
: Giovermimient ol India
Climate Changd®

Miniztry of Environment, Farest ard
ESZ Divislon
g8, Vayu. 2™ Floor.

indira Paryavaran BhEwaT
Aligan). Jarbagh Road

Naw Delni — 110 003
Dated: 23.07.2019

To
The Principal Secratary,
Urban Developmant Degartment,
Government of Maharashtra,
Mantralaya, Madam Cama Road,

Mumbai-400 032, Maharashira.
| Master Plan (ZMP] of Matheran Eco-Sensitive Zone (ESZ) in

Subject Zona
Maharashtra-reg

This has reference to your letlers No. TPS-1218/2888/CRN 20/18/UD-12 daled
20.06.2018, 08.09.2018 and MMRDA's letler No. MMF{DNFDMEEEEMPMSAEME
dated 18.08 2018 regarding the 7onal Master Flan (ZMP) of Matheran Eco-Sensitive

Zone{ ESZ) In Maharashira.

2. As per the provisions of Eco-Sensitive Zone

Zonal Master Plan (ZMP) was 10 be prepared by the State Government within -a
publicatian of notification ie. 04.02.2003 and

period of two years from the date of

spproved by the Ministry of Environment, Forest and Climate Change.

1 The Government of Maharashtra hias submitied the comprenensive ZMP of
dated 20.06.2018 to this Ministry for approval The

¢« Matheran ESZ vida their letter
cnsolidated ZMP was considered by the Expert Committee on ESZ in its meeting

and 10™ October 2018, After detailed deliberations the

Sir,

notification of Matheran, the

held on 14™ September 2018
IMP was recommendad for appreval subject fo certain conditions.

Considering the conditions of the recommendations of the ZMP. the
“‘;Ei_'ﬂmant of Maharashira inlegrated an additional chapter (Chapter-11) in the
incorperaling the conditions suggested by the Expert Committee on ESZ and

5
“iitled to the Ministry for appraval on 02.04.2019.

4.

[}
e
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¥ o
r

ered. oy the Expert Commitiea of ES; n s Mee,
dgtailed defiperation on the EM_F' and views Presen,
b —ent of Mansrashtra. the eoE Bt Cmﬁee.m:mEF% Y
¥ Ihﬂaﬁ;u?;tlnﬁ.jﬂjﬁ} for ap;}FMBL The Compatent ‘ﬁhﬂ ority ll.:Illt L] gty e
Sgl:n“appm“ﬂd the ZNP (2016-2036) for statheran ESZ in Maharashtra.

il

5. The same was consid
hald en 37 June 2013 Alter

6. Accordingly, the Ministry hereby communicates 115 apnf':';:l“tl‘;;?:; ETMP o
2036} of Matheran ESZ in Maharashtra as per the mewsaslr; s Oveinines
of Maharashtra Vide letter No. TPS-1218/2888/CRIM20/ ated 20,05 37,,
and subsequent letter dated 06.09.2018 E_Iﬂd MMHDP:5 latter
MMRDA/PD/ME SZ/ZMPI454/2018 dated 19.03.2018 lnc.luld'mg additional l::h;:!&,”_
as modified vide letter dated 03.06.2018 in terms of the minutes of Expert ':“ﬂrrt.q
dated 03.05.2019;

| The biodiversity conservation plan shall e prepared as per the guicefn..
of State Biodiversity Board and effectively implemented.

I, The State Government shall explors the possibifity of Rain water
harvesting in the existing buildings in Matheran town, keaping in view o
waler requirements.

Il. The Stale Government shall prepare spacific plan for revival of springs a-g
water bodies 1o svoid contamination of water in Matheran,

I¥. The State Government shall implement zero waste dispesal palicy for soi
waste by March 2021

V., The State Government shall stricily abide all the provisions of the Mathern

ESZ Notification.

pe
-

7 The Zonal Master Plan (2016-2036) of Matharan, Maharashira modfied as pe

above suggestions shall be submitted to this Ministry for reference.
Wilh regards,

Yours Sincerly

3 h’”‘i'.ll'
(D, Subiata Bosel
ciarhsls
Telefax 2489398
E-mail subrata bose@nic”

Copy to: Joint Secretary, Urban Development Department, Government of -
Maharashira, Mantralaya, Madam CamaRoad, Mumbai-400 032, Maharashira.
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GOVERNMENT OF MAHARASHTRA
Urban Development Department
4" Floor, Main Building, Mantralaya, Mumbai-400 032.
Dated: 7% August, 2019,

NOTIFICATION

Maharashira Regional and Town Planning Act, 1966
No.TPS-1218/2888/C.R.120/ 18/ Revised)/UD-12

Whereas, Ministry of Environment & Forest, Govermment of India vide
Notification No.8.0.113(E), dated 4™ February, 2003, under the provisions of
Environment (protection) Act, 1986 and Environment (protection) Rules, 1986,
notified Matheran and surrounding region in the State of Maherashtra as the
“Matheran Eco-sensitive Zone” (hersinalter referred 1o as “the said Eco-sensitive
Zone™), It wes directed to the Govermment of Maharashira to prepare & Zonal

Master Plan and concurrence of the Ministry of Environmen! & Forest, shall be
ebtained on such Zonal Master Plan;

And whereas, the said Eco-sensitive Zone is part of Mumbai Metropolitan
Region established by the Government under section 3 of the Maharashtma
Regional and Town Planning Act, 1966 (hercinafter referred 1o as “the said Act)
vide notibication dated 23/04/2012;

And whereas, Mumbai  Metropolitan Planning Commitiee (hereinafter
referred to ‘as “the said Committee) constituted under the provisions of
Maharashtra Metropolitan Planning Commintees (Constitution and Functions)
{Continuance of Provisions) Act, 1999 is empowered to prepare the Regional Plan
for the Metropolilan ares;

And whereas, the said Commitize has undertaken revision of Regional
Plan of the Mumbai Metropolitan Region sapctioned vide notification dated
23/09/1999 through Mumbai Metropolitan Region Development Authority and
Draft Revised Regional Plan, which includes the said Eco-sensitive Lone, was
published on 19/09/2016 under section 16(1) af the said Act for inviting
phjections / suggestions from the public;

And whereas, after following the duc procedure under the provisions of
the said Act, the said commiftes has submitted the said Drafl Reglonal Plan under
section 16(4) of the said Act for approval to the State Government vide letier
dated 23/02/2018,

And whereas, it is necessary to oblain approval of the Minisiry of
Environment, Forest and Climate Change 1o the said Eco-sensitive zone plan and
therefore the sarme was submitted to the Ministry of Environment, Forest and
Climate Change for its approval vide Goverament i Urban Déevelopment
Department’s letter daed 20/06/201 8,

D/KALAM/ADISUHMA 2053
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And whereas, the Hon” ble National Green Tribunal, New Delhi, has issued
certain directions 1o concemed authorities in Ordginal Application Na.1 10 of 2018
on 23% August, 2018, in respect of approval of the said Draft Zonal Master Plan;

And whereas, the sald Zonal Master Plan was approved by the Minisiry of
Environment, Forest and Climate Change vide minutes of meeting circulated vide
Ministry of Environment, Forest and Climate Change’s letter dated 31/10/2018
subject 1o certain conditions;

And whereas, the Govt. of Maharashtra has approved the said Zonal
Master Plan of Muatheran vide notification No. TES-121828R8/CR-120/18T/D-
12, dt.6™ December, 2018 and alse notified the compliance of conditions therein
vide addendum no. TPS-1218/ 2888/ CR-120/18/UD-12, dt.1 1™ January, 2019,

And whereas, Hon'ble Mational Gresn Tribumael, vide its order dajed
29/03/2019, has directed the State Governmernt to do the needful in respect of the
notification dated 06.12201§;

And whereas, the Govt. of Maharashtra, has submitted the compliance of
conditions 10 the Ministry of Environment, Forest and Climate Change vide letter
dated 01.04.2019 for further approval.

And whereas, Ministry of Environment, Forest and Climate Change has
approved the Zonal Master Plan for Matheran vide its letter dt. 252472012-E5Z-
RE, dated 23.07.2019.

And whereas, the Government of Maharashira afler making
necessary enquires and afler consulting the Director of Town Pianning,
Maharashtea State, Pune has decided to approve and notify the said Draft Zonal
Master Plan (Part of Regional Plan for Mumbai Metropolitan Region);

Mow therefore, in exercise of the powers conferred by sub-section (1) of
section 15 of the said Act and all other powers cnabling it in that behalf, the
Govemment of Maharashira hereby;

a) Approves and notifies, the said Draft Zonal Master Plan (Far of Regional
Plan for Mumbai Metropolitan Region) of the notified Matheran Eco-
sensitive Zone by the Ministry of Environment, forest and Climate Change
for the boundary carmarked in red colour on the plan and alongwith
changes made by the said Committee and also by the State Government as
deseribed in Schedule-A and Schedule-B respectively appended hereto.

b} The date of publication of this notification in the official gazetie shall be
the date for coming into force of this plan.

¢) The said Draft Zonal Master Plan (Part of Regional Plan for Mumbal
Metropalitan Region) 8s approved and notified by the Government of
Maharashtra shall be called “Final Fonal Master Plan of Matheran Eco-
Senzitive Zone™,

DY RALANMY ADISUHNA 3093
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&
The aforesaid Final Zonal Master Plan approved by the State Government

vide this Notification shall be kept open for information by the general public

during office hours on all working days for a period of one inenth in the fellowing
offices ¢

i) The Metropolitan Commissioner, Mumbai Metropolitan Regional
Development Authority, Bandra, Mumbsai, r

i}y Jous Director, Town Plamning, Konkan Division, Konkan Bhavan,
Belupur, Mavi Mumbai,

ii) Assistant Director of Town Planning, Alibaug-Raipad Branch,
Alibaug.

iv) Chief Officer, Matheran Municipal Council, Matheran

i polification supersedes thz notification issued by the State
Governivent vide notification no. TPS-1218/2888/CR-120/18/1D-12, dt.6"

December, 2018 and addendum noTPS-12182888/CR-120/181D-12,
diE 1 1™ Junuary, 2019,

This notification shall also be published on the Guvernmen web-site at
www._maherashiocgov.in (ActRutes).

By order and in the name of Governor of Maharashirn,

LH‘L‘LJ’H
{Azﬁﬂi-ﬁm;h:r}

Section Officer to Government

D/KALAMAADIELIHNA 093
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Aocompaniment (o Government in Urban Deseloprment Depariment Notificatson Mo TPE-
1218,/2888/CR-120/1E /| Revised)/UD-12, dated 7/8/2019

SCHEDULE-A

Podifications to Donal Master Plan [Part of Regional Plan for MMA] in respect of Matheran
Eco-Sensitive Zone proposed by the Mumbai Metropalitan Commities which are
sanctioned by the Government with changes as described in Scheduls-B

5. M, {Mod. No. |Description
1 (M35 Inst.toG1
4 |[M216 st taG 1
3 [M3I7 Inst.toG1
4 [M3.18 jrise. ta 51
5 |m3.19 Inst.to G 1
6 [M324  |inst.teGl
7 IM3s0 [t toG1
3 |M330  |insttoG1
g ImM332 [inst.oGl
10 |h13.34 Imst.to G 1

11 W46 Inst. Lo G2
12 |M4E Inst-to 5.2
13 |[hig.13 st toG 2
14 |hA4.14 Inst. to G2
i5 [M4.15 st te G 2
16 |M4.. Inst, toi5 2
17 IMALT Inst. to G 2
18 jM4.21 tnst-to G2
19 |hd4.30 Inst. to G 2
0 [M433 finst. oG 2
21 |ME36 ISt i G2
iF [hA4.3R Inst f0G 2
13 (M4 48 Inst. taG 2
24 [Ma50 |insttoG2
25 |Ma.51  linst.toG2
16 |MdE0 Irst 1o G 3
I |Ms.62 Irst; toG 2
i | L nsttoG 2
78 ihd. a5 Inst. oG 2
10 [Ma.66  |inst to G2
31 M4 To linst. to i 2
32 |M4.T1 Inat. taGd
11 |M4.72 Inst, to G 2
34 |kt4.73 sk, to G 2
15 [m4.74 Inst, tod 2
G LT inst. toG 2
37 M4 TG Inst. taGd
38 |MRTT Inst. 10 G2
A% |pi4 7R Imet. ta GG 2
40 [ma7e Inst. to G 2
41 |M4.80 Inst. toG 2
32 Mag1  |insk o G2

5 M, [Mod, No. [Description
43 |M4.B2 |inst.tnG2
a4 |W4E3 frsl. (oG 3

' a5 M489  finsttoG2

46 |MARS Inst. ta G2

a7 |mass  |imst G2

A8 nga.87 et ta G2

49 |Ma88 finsttoG2

50 [ma88 |instwG2

51 |M4.89 linsttoG2

52 |maod  linsttaG2

53 |Masi |inst.taG2

&4 Imagl  lins G2

5¢ [Ma93 linst.toG2

56 [MA94  |inst taG2

57 [MA95  [inst. 1o €2

Mid, 96 InsL o G2

Ihas. 2 GlwF

|65 G21af

IM6.23  |G2taF

B |MBS1 |Giter

63 [MBBE  |[G2toF

64 |MES7 |G2toF

&L Ipd6. 114 GXeok

66 IM6.127 |G2tof

57 |M6.130 [GZ2iaf

68 |MB.132 (G2infF

69 |MB.136 |G2toF

70 |M6.238 |G2toF

71 |M5.239 [G2tof

72 [MG6.230 [GZ2tafF

73 M2l iG2taf

74 |MB.282 |G 21aF

75 [mME.243 |G2toF

76 |ME.244 |G2loF

77 |MB.2a5 [G2wof

ime.246 |GZ2toF

MB.247 [GZtoF

|7, L 3 @_E tof

1|MB.249 |G2iaf

B2|MB.250 |GZlof

ga|mG.251 |GatoF

galME. 152 |G2tF

2|88

o |5 | 8|2




5.N. [Mod. No. |Description |
B5|M6.253 |G 2taF
85|ME.254 |G ZtaF
87|ME.255 [G2tof
84|M6.256 [G2tof
83|M6.257 |G2toF
a90iM6358 |G 2toF
91|M6.259 |G2tofF
92|M6.261 [G2toF
93|M6.262 [G2tof
94iM6.278 [GZwoF
85|me.284 |GZtwoF
95|ME.284 [G2:0f
97|Me.375 [G2taF
92lM6.376 |Gt b
93|M5.377 G2t F

100|ME.378 [G2toF
101 |ME6379 [G2tof
102|ME380 [GZ2loF
103|M6.381 (G ZtoF
104|ME384  IGZT0F
105|M6.385 [G2taF
10G|MEe38BE |G 2tof
107|M6387 |GZ2toF
1I0B|MB3BE |GlioF
109|M6.389 |G 2toF
110|ME390 |G 2taF
111|M6.391 |G2tofF
112|M6.392 |[G2tof
113[M6.393 |[GZ2toF
114|MB.384 [Glrof
115{Me395 JG2toF
115|MB396 |G 2tof
117 |MG.397 F2toF
118|ME398 |G2toF
119|M6399 |G 2toF
120{ME400 |G ZtoF
121|MBal1  |G2TOF
122|me40¢ |6 2tof
123 |mMea03 |Gltof
124|mE404 |G2toF
125|ME405 |GZtoF
126|ME406 |G 2toF
177|M6.407 |G 2toF
128|M6.408 [G2toF
129|me402 |G2tof
130|ME410 |GZtoF
1311[M6411 |G2toF
132{ME411  [G2toF

5. N. [mod. Wo. [Deseripion

| 133[ME.412  |G2tof
134|M6.413 |GZ10F
135|M6.414 |G210F
136|MB.416 |G21oF
I37|ME41E G2 10F
138 MG 415 G21oF
139|M6,420 |G21oF
I40MBAZT G2WF
181|ME.422 [G2woF
142|ME423 |G2mF
143|MB.A424 [G2 o F
14|ME425 G2 wF
185]ME.426 |G2oF
136(ME.429 G2 woF
147IME.430  [G21oF
148{MB.431 |G 210F
149{ME.432 |G21oF
150{M6,433 [GZ1oF

_151 MG 434 GE20F
15Z|MB.435 |G2oF
153|ME.438 |G2toF
154|/ME43%  |[GZ10F
155|M6.440 |G21oF
156|M0441 |G21oF
157|ME.442 [G21aF
158|MB.443  [G2toF
1509|6444 1GZ10f
160|MB:445 [GZioF
161{M7.1 [FroG2
162IM7.2 (FroGd
163{M7.4 FloB2
164 |M7.5 FraGd
165|M 7.6 FtaG2
166|MT. T FtalG 2
167|M7.8 FtoG3
1687 .0 Fios2
169|M7.11  [FieG2
170|M7.13  [FiaGi
171|M7.15  [FtoG1
172|M717  |[FoG2
173|M7.18  [FwoG2
17410720 FroG
175|M7.22 |F1oG2
176[M7.25 |FinG2
17 F|MT .28 FraGg 2
17B{M 725 Fiagl
179|m7.32 |[FloG2
180|M7.36 [FlaG2
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5. M. [Mod. No. [Description
181|M738  |FtoG2
182|M7.39  |FtoG2
183|M7.40  [FroG2
184[M7.43  [FwoG2
185[M7.46  [FoG2
186jM7.48 [FeG2
187|mM7.49  |FtoG3
IBEIMT.52 FionG 2
183{m7.53  [FieGz
190|M7.56 |FtoG 2
1911M7.59 FiolG 2
192|M7.60 |FtoG 2
193|m7.63  |FtoG2
to4(m7.65 |[FtoG2
1as|m766  [FroGz
196|M7.60 [FroG2
197|Mr.70 [FtoG2
198jM7.71  [Flog2
199iM7.73 [FroG2
WO[M77a [FroG 2
200{M7.31  [FroGa2
2{m782  [FtoG2
203|M7.86 FtoG2
04{M7RE  [FtoG2
205{m704  [FreG2
206|M7.95 [FtoG2
207|M7.96 |FwG2
OB MEET FioG 2
208[M7.100 [FtaG 2
210{m7.101  lFtoG2
211|M7.105 |FtoGZ
212|M7109  [FaG2
z13|m7a1L  [FroG2
214|mM7112 [FtoG?2
218|m7115 [fwoG2
2i6|M7T. 118 FioGZ
n7lmr1e [FtoG2
218lM7.121 [FloG2
719(M7122 [FteG2
220|MTA23 fFtoG2
2 |mrazE [FoG?
222|M7.130 |FtoG2
223lMm7.131  |FteG2
224|M7132 lF10G2
225|M7.133  |FtoG2

5 M. |Mod, No. |Descripbon

226iM7.134  |F1oG2
22T{ML135  [FloGi2
228lM7.136  |FloG2
2291137 |Fio G2
220/M7.138  [FtaG2
231[M7.139 |[Fto G2
232|M7.140 [FroG 2
233M7141  [FlaG2
234im7.142 [FinG2
235/M7.144  [FloG2
236jmM7.145 [FtoG2
237|mM7.161  [FtoG2
238|M7.162 [FtoG2
239(M7.163 [FloG2
HMDMATIEd [FtoG2
201|M7.165 [FloG2
242|M7.166 [FtaG2
243{Mr167 |FioG?
2a4/mB.13 [UtoF
245iM3.53 [UtoF
2uGiMa.87 iaF
247|MB.140  [UtoF
248]M&8.141  |UtoF
249|MB.160 Ut f
250{ME161 |UtoF
251{MB.162  |UtofF
252|MB.163  |UiaF
253[MB.IBA  |UtaF
354jMB. 168 [UtaF
25E|MEL16E  [UtoF
756(M10.2  [utoGi
257|105 UinG 2
258|M106  |UteG2
259|m1n? [ureg:
260iM108  |UteG2
F61{M10.3 UioGd
762|M10.10 JUureG?
263|M10.11  |UtoG2
264[M10:17  |UtoGi2
365{M10.13  |UtoG2
I66[M10.15 |UtoGZ
67|Mi0.16  |UutonG?
62(mM10.17 |UioG2
269im10.18 (Ut 2
701018 (UioG2
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5. M. [Mod. He. |Description 5 M. [Mod. No. |Description
271M10.20  [Uto G2 306{M11.100 [Ins:. toF
21021 Juwez or|M11.300 [nsttoF
273M10.23 UGz . 308|M11.102 [inst toF
274|M10.28 (U G2 308|M11.104 |inst Lo F
275(M10.25 _ |Uto G2 310[M11.105 |Ins= to F
TEMI0IE |Uta G2 311|M11.106 [Inst to F
| 217M10.27 UGz 312|M11 107 s to F
278|M10.28 |uwe G2 313[M11.108 [Inst toF
| 279iM10.23 |Ute G2 314[M11208 |inst. 1o F
280M10.30 JuwG2 315/M11.312 st ta F
281iM115  |ins. toF 316{M11.114 |insi. 1o F
282IM11.18  |inst o F 317|M11.3115 [inst. toF
283|M11.25 |inst. 1o f 318/M184 [G2r0G1
284|M11.30  |inst. toF 319|M18.32  |GZ2wG1
285(M11.39  |inst. toF IM|MIBIZ |G ZL0G ]
2B6{M11.51 |inst, toF 311{M18.32 [G2taGl
\ 287|M11.55 |inst. tof 322|M18.37 G2t G1
i 2BB{M1L59 |inswoF apilmigso |o2mal
2B9M11.62 Ilnsx- toF 1 FE | M1E.53 G ZipdG ]
280[M1163  [insttof 325|M24.4  [Frown
201|M1164 [inst taF 326|M24.6  |FtoWB
Z02IM1L.GS  inst to F 227[M33.20  [Frows
i 293|M1168 [inst tof 378|M24.21  [FtoWB
1 294[M11.69  [inst tof 329|M24.22 [Ftown
| 20CIMIEL PG |mst, ta F IE0|BA2T A G2tal
296161176 Insk, 1o F 331iM2T.E G2l
297 M11.80  |inst-toF 332 {ME9.2 G F W
29BM11EL  [inst. woF 333lmz2e |G 2wwe
299|M11.83  (instwofF 334|M.44 Revised MESZ
00/ML1IEY  |inst.toF J Boundary
301{M11BE |inst, toF 335{M.43 Revised and new
302(pA11.89 Imst, to F Railway zlignmant
303[M11.50  |[Inst. toF {within MESZ}
304/M11.91  [inst. toF : Note:-
305/M11.99  |inst. toF 61 - Green Zone 1
G2 - Green dene 2
F - Forest Zone
Inst.- Institutional Zone
U - Urbanizable Zone
WE - Water Body
By ordier and In the name of Governar of Maharashira.
d ,;'EEA'EL——"‘
;wmﬁﬁﬁfaﬁ
i EE;‘EIEIH'L Officer to Government
|
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pccompantmant to Government in Urban Development Department
Motification Mo TP51218/2888/CR-120/18/(Fevised) /UD-12, dated
O7/08/201%
SCHEDULE-B
Modifications to Zonal Master Plan {Part of Regiopal PMlan for MMR]
made and sanctioned by the Government due to notified Soundary of
Macheran Eco-sensi ive 2008,

5. M. Mod Moo Description
1 |M3.17 {Partly medified from G1 10 G2
T |24 Partly modified from G1 to G
3 |WA30 Partty modified from G1 toGl
4 [W13332 Partly maodified from &1 to G2
5 |M3.34 Partly modified from G1 to G2
B |MI10.31 Modified from U 1o G2
T |n18.50 {Partly moedified from GI 16 G2
B [MI1B12 {Madified from G1 to G2
8 |mi1E37 |Partly modified from G1 to G2 =il
10 [M18.53 Partly madified from G1 to G =
1 M7 Part by o ek drae b To4ad

within BEST
12 | Roviped MEST Boundsry

Motifred MESZ Boundary

Mioke:- '

Gl - Green fone 1

G2 - Green Zone 2

F o Forest Zone

Inst.- Institutional Tone

i Uirbanizable Zone

Wa - Water Body

By order and in the name of Governar of miaharashira,

[ avctebek

Section |:}I‘l“r:ear to Gowverament
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B3, 7. Other Proposats of the Ragidnal Plan, 201438 7 .0 R =

A, Tourksn Related Propesk far MESZ

The zone attracts a rumber of trekkers, bloingists and Aatubal hitkary enthusiasts and acks as a trekking
and ¢amping prownd, The trails lcading t» Pek forc, Cmenderi fort from Matberas, Meral we Peb,
Dhedranl witage e sunsgl point, and a ek to Mzlangad fron Kabean wide a-e the mast Eracuented
trails By crekker: in this carea,

a) Harltaz in MESE Heritaga sltes such as Prabalgad, Irsha gad, Chandeni and Peb forts located ir the
ares furrpunding Matheran Town are identified and Indicated ap Map Ma, 17, The Map aba refoares
popular t+ekking tralls, high factfall sives and naturai sceri polaes.

b Infrastructure at base villages: The taurse eils start from 3 bass village. The pepular 1raifs alang wits
tec base willapes are marked on Map Ma. 17, Thers i 2 naed ta provicde the ameniies required for
trekligrs such a5 resk arcas, camps, shops, erc by the 2iia Parshads, MTDC can Implerneat the Sad and
breakfast scheme ar those base willagos. Adequare eco-friendly public woilets shewld be provded ok
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c) Trakklng infrastructes and commundy patticipation: The rekiang tvais lsck Sasic nfrastructore fike
1afm Iad-|ﬂt|-'5_h ress areas, staklbzation af I:n;:i-;,i:_ing ~rails. for this purpose, = -ail k'==|:|=ﬁ.': shouls b= b2 r=d
ard hireyd (roen the cisal cormenisy Inoord'er Be mainin 39 trails and proviele gudaee and
infarmatlon b the trekkers with mespect w0 the 2 gian. TRis weautd help In [rereasing eourisem, gereeracing
et al lveldiocds and creating and sensitizing the punlic @awards g ervironment.

B. Other Praposals of moedified draft Reglonal Plan shuttfeg the MESRZ
Tha proposak of the maodified drafl Regicsal Plan, 2076 In tre vicindty of the MESZE are 25 Follows:

1. Mers-Mamdapur Municipal Couwncilt A new Mrsizipal Coumwl at ReraHHamdapur comgelsing Mers
(CF}. Marmdagur, Bapele, Borle, Dhamate, Kolhars 4 propawed.

1, Expanshon af ¥arjat Munidpal Coungk Expanticn of the Karjst Mumicipal Cooncll Bt eomprising
wNages Halivalic Lacdiwali ard Deulwadl 5 proposed,

4, fGrowth Centre at Shedung & Growsh Certre ar S5tedung comprising vilages Poyarpe, Mohnpe,
Barwal, Bhingarwmadi and Eliingar which are a part of ths MESL is propased.

& MWew Mumidpal Councl af Rees-Mohapada: A new Municigal Councl at ReesMofapada caneprising

Ress [CTh Mohapada alias Wasambe [CTx Ambivali T, Wankhal (C7), Bhokarpada and
Chanbhard |5 propased.

S, Extension of Talaje industrief Area: A ragianal Industrlal arez s propossd as an extension b O
Taloje neustrial arss te the wast of MESZ, sampelong villages Chindbaran, Mahodar, kherne Kh.,

Mitatas and Mawanje. OF thass, Mahodar, Mitalag and Yavanpe are parly within the MESE Boumdary.

29
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Chapter 2
Other Proposais

9.1. Proposals of variols apendes in MESZ
A number of agences ae working in the #E2D wnder vardus arogrammas &n wrkershed ranagarment
arnd 3Forestanen a5 mandaled by the Goveroment of Maharasioea,

2.1.1, Various Agencies Tunciening in MESZ

Forest Dapartment ic the foremost agency wiorking in The arsa at st of the lang [y the MFLE iz
desigraned forest and {:k: ander che ariediction of this department. The Forest Departsent co-
ardinates with the District Colooter's offics (Paigad and Thane Disiters) and the Frwvanue Depa-ment
anes armarity weeks i the areas of Ferest Protecton, AHorestation, Sail Mosbure Contervation =

Eco=tearlsmm,

The State Pubc Works Denartmers (PWE. Zilla Parishads ane Departments zuch ag Agriru(iure,
lerigaticsn arvd Sodal faresry are the other agenees working in [his arca

#1.2 Propasals In MESZ
L Tre prapasals of aF thete agancies as callected and complled ars [lsied elow:

#)  Soll Moisture sred Watsr Conserathan

MESZ reeefses the highest annusl aderage rginiall re the MPMR. Az mendored garier under seciion
_2.2.1. the bl gats ar annoal Fainfall of ST67.5 mm while The lower altitudes reccive 3165 mmox 3§30
mm. The hydrogeciogy af the MESZ & such that mas of ene draing [peings  watarfalls] awd wells dry
up In the gummer seasod. Also, about 50 per cent of the water flows away fran the forest lantd ac
surfaes pun off (Farest Warking Plan]. Tharefore Lo protect the MESZ from the mrfect run off and soil
erazon, 50 maisture and witer CORIERVELIDN mMEdSUres eEs (o ke o plernented, Boak the Focast and
Aprculture Departments sre Invghed In planning ard irmplerrentatian of the ool moigtyre and water

ConsErsatedn Mmeasurss.
¢

The forest area o MESE falls ynder the catepary of Besermed Forsss nevlied under B (47, A red
Forect ard Unclassed forass, The MESZ comes under the [urlsdiction of tes farest dhivions vt Alibag
Foreat Dlvison and Thase Fenest Civitian.

The Alibag Foress Division In thele Forest Plan, sancdoned For the Perlod 20762017 to 20252026 has

monsttuted 2 sepaeae Mathgran Hill Dhowelopmens Wiorking Srcke with obfectwrs and regulsice

prasweriplons to protec e Eoofragle ared, The Working Plan fov Foress af Thane Dwlsan For the
paricd A007-10 e 201E-19 does not aderes the {-IE5Z separately bur has preseribes similar Teatment
for soil meisture ard weaker sonszrvation. Bath these Plans have fmiae objectises a3 mentiones below:

1. To conserve the fraglle cog-systen of the netiied arta and maintain the exekegical balance.

3 Tao enmre The aestetic and clmatic amenities of the notified soo-sensitve arca as well a2 la
rrininlze soi' erosisn and to regulate the wazer supply of lxoes 214 springs.

3 Yo arsu-e the exstence of [ares by natural Pegenaration by tesd by ereating cang ucive candic ons,
ard to idencly the areas far panong of sesth=tit aad loca’ econamic Species, Lo camry out 3P0
wagkhie in suitab'e areas,

4. Ta reass ¥e requreriant of Fuel wood, Fodder, MoreTimzer Forest Produce for fural ard troa
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q:F‘ 7 -\_\,\M%‘ 'l.l
g[/ 21
A f | *_.,l
= i

populacion,



Zoth the Plans state that 3 Treatment Map of the arza will be prepe-ad indizating the Frotection area,

asdepstorked arca, Ol plantations and WWall-stacked arsad. Thz shal be done priar [ the -

cermencement of werk by batl- o2 Forest Divslers, These compoaents are beiely descrlbod ook
A, Frodection Areas:
1] Al areas above 3157 dope
V) Two chaing wide srip [appraxicnacely 10.0 metees) on bodh sldes of malas, rvers and tanks
fi) Eraded areas ar arcas habe to srosion
B. Understocked Arman All The areas Below Ood tree densicy
C. qld plantations: grous of youny pods
O Welgtorked Avmac: - Arege having tree crop of and above 0.4 densley.

The plan recerimends seil moistere anssrvation woeks like Gully Plagglng, Mala Bunding. Brushweod
Chreokdams, etc. i ey sutable blank argasn sroded amae, under-atecked areas, area under ofd
plantations and wellstacked smess, Plantation |5 prescribed in the under-siocked areas, blank areas amo
arEat SUseapiidle b erogian T both the abeve mentoned pans-

The Azeieuhure Degartment |5 abo involved in carrping gut measures for sof moisture and water
conservatian depencicg on the domand of the willage inhsblcants ard the avallabillyy aof lkds. The
Agrrulture Department implarients thess measurss tarough varisus schemes such as Rashaiga Krishi
Wikat Yaojana {RKVY), Rashtriya Falsipadan ‘Tojama (Mabonal Bortkulwre schere), Pradiar Mantn
Crap Insuranc= Sehawrie, Maagel Tyala Shet-tale [Fasmn Ponds) and Cther Tribal Sub-Plan (OT5F). The
t=patment methost adepted far sod moipture and watee eonzereatlon n the villiges falling order MESZ
are undertaken In the farm of Farm Pords, Tree planwatian, Earthen dams, Loote Badlder Srructurs,
Mazaghl [Faddy Pis) Centnuous Sentzur Treneh fOOT), Cemsgnt Mala Bandh (CHER ard the
inpowiaton of the okl paddy feids. Map be, 18 sdkei the difgrent measiees for sl medkture and
wabar conservation unskemented by the Agncskore Depargment in gz villages fal ng In MERE.

b} Rasprtion of denwded Arcas:

A. The Torest Cepartment has idenslied the wnderstocked. Bank and aroded zreas mirable {or
pancathon in their reapectve Working Pans. These blank and sraded arcas alorg with the
umder-stocked areat for ¥¥nrestacion will be taken up For plantadan of koady avatlabls specis.
The yearly timetablas have alsa psen prepared 3 per the stock aaalysiz. The plantatior
racthedebogy far the same iz devited, and 15 a5 Tedlaws:

i Area:
a] Ilthe area agmeasures less than & Ha, & eeovsion of [arm hedize or barbed wire fencing

has 60 br done befure enxgcudon of afforeatation work-
bj freaif meare than 5 Ha each may be cubbed tagether to make an adm wisrative viable
unit from preteeon polnt of view.
i,Parts par Ha and Planting Tachnlque: The pacing betaeen Twe plancs shail be Im x 3
taealling 1,104 plants/Ha Site spesific plar tatien medels ars praparas And weclyded in the
Aliag and Thans Ferest Divlsion Planz, which €an be refer-ed 1o aceoedingly for
planTtatian.

B. Jgint Forest Management (Weoromg Circkey Joint Forest Managessenc {IFFM} refers 13 The
sharing of respangbllities, avharity and wsufructs serween the Forest Lser Groups and the
Farest Cepartrent ea the basis of an agresmunt. Cne of the poals of the JFM iz to canstrs
and manape the forest lands, Tws inclucing managernent <F the degraded and denuded farest
c=e . iands wTh [he co-operatian af the cenoerned GararmeE are iyt
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£y Faret Protectan:
The Forest aress ir. the MESZ are prone to ot o, Fire, mrgrodchment aid eaocssive grazing.

The fo' lowing measures ars propesed sgrwards their preventian -

i Fire Provetoan; The planmtsa arcas b the MESZ shall be rgidly firs traced and dir=
protected foe the enlire plantaten poricd fram the ficst year af iTs workng. The dry and
cur rerains af bashes, kaves. otz «hall be czared ta gwoid fire badard2.

Il. “Graging: Tha ares shall rermbin closés o prazing anc wlll be strictly regulaced mooarding o
the Graging Poloy ard instructans intsad from the Gowvernment from time bo Gme. Tha
praxing capacity of the farest and permissible pumbar of catle icoeach daw af fomest is
proposed to be preparee by the GCF as per the Working Flans.

. Ercroachment Boandaries shall be demarested oo pravert enercachment and wil be
maintained undsr & frre pgar martenance scheme. The lard wigder arcmoachment must be
evichad 3t martioned under the Land Rewerue Seoce.

d)  Survey snd Demancation

The focesr arma notiked wnder Secticn (4 o the Foredl acr m burdened with. varleus rights of
fmpest dwellers, grameed on dilferent aecosmnt o the past. Hewever, these l2nds are not
dernarcated and therslore, there & an urgant neeg for demarcating such s,

q) Satting up of Fuel ¥ood Depat
The Brewope requirament of the il seation Is very large govd Matheran forest can produce snly

frewsad, Efarts were made in the past fo- ersardon of fue depot at Elatrersn. The fircvwestd Ina
Imited scale |5 e rigidly conkrolsd by the Mathean Ermironnental Frarecdon Authority, sreated
at por the dmecpve Lsued by the M*bhe Supreme Court, vide GR dared 4,2.20003 by impasing
pactrictions and by &asuring s of conagrdaton-

fy  Cther preposed Interentiong
L Sihaeuttural activities ame reat prescribad bo protecl the fragle Ep-SEnsitive ares,
il Mo consldoration 15 ghen 1o wlold, a2 meavees gich a4 consorvation, profostier,
demnarcation and afisrestation are propated.
i Mo faling of ecs an the Farsst band 15 parmitted withaut pror approval of Tha Srace
Gaverament.

) Groundwter Management

The serremeais {willages and padasAwmdis) in the ME$Z depond hexvily on 1w water sy frorn
welle a5 the undelating namere of wrrgine mzkes dificult be pravids piped water supply, Alse, as
mentianed earlier in tection %12 (a) of this Fepor hydrogealony of the ErmSenstive T0Me j5 surh
that mast of the drainags [springs/ watarfalls; and wells dry up & the months of summer foeacsh,
Theredore, awing be the hydregeskogy of twe Ecasentilive Zone g2 the dovelopment prerurgs
surrounding the Bogeseniltyve Long, T & of umest Anportanee te manags G Qroandeatar.

The Ministry ef Drinking Water and Sanizatica, Gol ha initiaced the Rajiv Gandhi Mational Oneking
Water Migsion fRGHDWHM) to accelerate the pace af coveraps af drinking warer supphy in Rural
Arex. Under this miseon, 3 scentlic groundwater daiakaza iz created by the RIRSCASRCE The
data znd analysic is genarated by a sertific sudy using vanieus paameters regarding Groundwater
Riecharpe Priority study and Grogtdwates Prospecls urder the ROMOYY Miglon,  Acouast parte
of the swdy pertaiming b thy ME5E have beeh snkerpremad under weenon 2,3.4 ol Chils regort.

e
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i Graurdwater Rechargs

Te prowide sufficient and sustainabke water supply o the sttlemants i Lhe MESZ. it is ImperLant T
improve tre geeandwakr condiion whien s the majar source of walsr spply for Jhese
serclemants. A5 theie welig/hare wells tap e yodng=r basaliz whizh have low weatheding and
fragioring. they ylold Bess quantity of walkr dunng summer mohs, kadisy b water SCartice
Therefare the requirement of the grax ndwatar needs 1o be met throwgh arcfeial recharge,

The arfificlal graundwaker reécharg® maps penerated Undzr The RCHIW mussizo were pbeained
Foom GEOA'S website and sudied. Prieacy areas arm lentifisd lar artificial recharps aowd gadeline:
are lald down rogarding the sechnlques that <an b used for artifaal recharge in thess inaps (Refer
Map Mo, 1%]. The map: ware svaighle i POF and wes digitived for asessment herce the dala
ay not B vgry ascurate.

It v inferred fram the mao that the arss umdes High Priociky is negligible, while 18% it wader
Maderate priority, 21% amsa |5 under Low proricy and T3% area Das brmied wwope for recharge.
Diata for Zee remalning 3% could rot ke aseprtained, The Tollowing @5le gives Taluka-wss oreak-up
of the prigety for Araficial Recharge:

Tablg 17- Talukawis Priadity for Ardidal Recharge (Areadn Percertage)

| Tabuka Mame [ Lew Priorty | Moderats Priority | Umdted Scopa™ | Ferteryge
5

. [Ampeman | T3 o = . G0

i | Kariat_ (T S | e S B |
| Emalapur T a¢ | 1 L L TS b ]| ‘
Parrvel s e P T 8| 9 {
Eae:

] 1= -ija:a avuHatle by ¥5h area Ir Khalspuee Tauka
n e[, 5% area b Parwsd @ gnder high poodity, daka i nal avallabie for che pemgaming 8. 5%
Eareas G30A' wandte

Guidelnes Tae the artfizid redangs hased @n tha pricehy ane 5 FoTows:

Tabde 1B+ CouldeMias for Artfival Grourdvter Rachares - ——p o g
MSrma | Priochy for Arlicel Rechacge | Guidthinzs for Racharje Tactmiques
' | . ' "1 Nt Bund, Check D, Recharge Well, fecharge Shalt .

1 agh Priomity _ILI-Ldn:r!:rl:l_m_d Bamdham, #1C. 5 o
T e TE T o Fored, Parcolaran Lank, Ta—n bunding, Mala Burd. Check
| 2 - o | | Brarn. Fl_c:harhn_w-zl-i-:d-mrfz_smr:. Urdegraurd Bandhara. efc. |
3 Lo Prarity i Condraoe Gentaur Trepeh(CCT), Looss Anulder GEFuctnes

o __; e e T TrEnCR [Tm & 1), water Abgorbing Trerich
I_ 4 Limitexk Scap= | '._._1 JE:u-.tlrm-mu» Contodr Trencn [1m = 1, water Abgorbmy Tre

L —

§) Groundwater Prospects

The Groundwater Frospecl maps, penerated undsr the RONDW mission were optzencd froon

ISRO¥s propartal - Bhuvar- The groundwaber prospect i pacd dataliase fer aguifit mappInE

o af the input for rezource @stimation far futwre groundweater developenent for gy seleered amea.

This danabase mainly helps In idennficatian of progpeczne losadnng fr marroweing dowe Largst 2anes

Far hydropeebaglcat and grevphysical supveys at apprepeiate places far drillirg. The study = based <h ;
the analyss af hydrogealogical characteristis and the varades (lilhomgy, Cime, recharge,

dizenarpe Adrafe, etc] Irflusnzing thie oCgurreno® ared rredEment ol groundwatar 21003 wailh the dars i
frorm obamesation wells Theme ground waler prospedts of the squifers arc mtinat=d In the farm ol

type of well, 4= depth and euwpected yido, The sketeh man below wndicates ghe prounidwater

mrospects far HMEST.
2 B
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The Eastern and Sauthern side of the MESZ has potertal for 30 ta 30 m Deop Wl - Prospects
are limited to valley portlons (Hiks and Plazzaus). The northers and Wesrprn Sede of the MESZ has
pakential fer 30 18 BG m Desp weell with 10 e 20 LPM Yield. Alw, somwe villages like Magniprabal,

Sargatoli has e ield Aregs,
EE
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h) intarventions under the mbegrated Tribal Devclopment Project [ITDF}

Diff=r=nl scheres for the developmert of tribals such a3 waksre sopply, road conreclivity, povecr
peply ars implemented unger the [TD Projec. As per tie datn obtaeed frem e iTCF-Fern,
wariaus schamies have been propesed ‘or the period ‘rem Z0171-12 to 26074 T.

Under the Mizar Iprlganon wata= supply scheme a Mala Bardh & propoesed In village Maldunge of
Taluka Parwel. Simiarly, a bund it proposed in Katkarwads In ¥Wavarle vidage of Khalapur Tabaka. In
Thakarweads, villags Wavark. Tal Khalapue, a Tap Warer Supply scheme o prasosed. To provide
power supply to thes trbal areas, eeewiflieon is propoted by MEEDCI in Yermaboadl Tal
Prnuel, Irsalweadi In Willage Manivali snd ¥.ateen Thakurwadi n Tal Khalaaur,

The P, Alizag Is nwphved 11 consruction of roads connecdng, the trikal paida.i_,.-"'-'«r.idli- I Fanyel
Tatuka roads am prasossd from Hakep Thakuresdi o Machipraszl, Dodhanl Thaksrwad road,
Waghachiwedl Thakarwsdl Foad and repalr wore: of Karambel Tard Taeje road In Khalzpor
taluke road is proposed from Boaegaon bata oo Po¥harwadi, Yadehe Katkaradl road and Wavars
Katkarwadl road.

A Trancportation refet Propesal
Fellpwing 1 dhe |Ist of majo transpariadoe propasals i and argamd MESZ [Rafer Map Mo 2

i SPLIR: The M HA) ha proposed a SPUR o the Vadodar a-Murrbal Expresway Frorm Shirest
Phata near Yirar thraugh fadhide Highway to Badibpar and thes to Parvsl and IKIPT, This
SRR aligament enters the Mathearan Eccehensiie Zope teough a proposed tunnsl ac
viltags Bthaf and mdes ax village VWangani tarf T alewe {Sou roes NHAS Repor on SPLR).

iy Parvel b Bhimadinkar route: The PWW has propoted B connecton from Pamel T
Bhimashankar by way of tunnel under the Matheran Hilli, to boods the PanweHeral
Hinterdand sannection. Accardingly. tne drafi Regional Plan of MR, 2015-3& alea Shovws
this 2t 1 propasad road,

Il Poogeeiay! A ropewhy progecl propas=d by M3 Matheran Ropeways Pvt Les (MAPE) T8
provids direct connectvity 0o the Hil Sratlon of Macweran, The proposed reute of the
roprsay i from Yilage Bhetval [bas= sation; near Bhhpur, raibeay smation} o Garbat
Piatean, (Intarmediase Station} be Madhadi pont {Top Seatlon in Matkeran Town) This
proposed ropeway s 4 489,3% o wang and i peaned o be deveiaped in two £orkig s,
wehsre Sectian | 15 1749 3% m and Secton 11is 1,744 m In length.

The fallowing map indicares the propoisd ropeway akang with the saenectity be Bhutbeali
basg stathan.

L=gerel N )
—— | fxaie Highweeay - 7% ]
Heral-Dasture
RoadiCur-ent Route |
= T wided B

= | Pathway t=
|l Matheran on Foat}.
— | Arooosed Fopessay
Alignment = |
—a— | Villapg Katcha Aged
- T 10 whin
— | Propoced Foad
Source: M5 Matherzn )
Aaprwans fox. Lod [MAFL)

BT e T
Lawrly
L
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= Apprsach to the Site: Thers are hrec Failway stanons in Lhe wicnity of the sile naTey -
Lhivpuri 13 km), Karjaz (& km], and Bleszl (& em). T-o nearcst higaway v 5H-79 ac
appros. Tatsly 2 bk from the sies. wealch fanneced vy Fumba-

%.2. Prapossls of the Repart

Th s repart has poarporated the Ecrract of mopdifies Graft Regiona’ Pian of MR, J016-36 22 subimimas
to the SoM o sanctiomne, fer the area aueside Matheran Towr kang with acditiona pravesons far
Zanal Fiaster Flan of MESZ a5 per wetlicatan and summarg of Teursm Master Flar far Matherar

prepared by MTRC

fin overgl view of e MESZ was taken and che Fallowsng sroposals are Eramed:

7.2.1, Broeronment related:

1. Groundwater Masagement The verall warer level in and argurd the MESE area har dechned
a3 |5 evident from the maps pereeated by GSDA inevded under sestlou 3.3.4 of this repatt,
Wity the exTERt of Jevekpment Ehat s sxpected 10 come up arpuncd the MESZ It 5 wery
immortant Lo Take approprate measgess far conmzervation of groundwater. The follcwing
me&atures Are fuggesed o be adopted by the reseective aperhkes

iy Senddering the water scarcby faeed by cerlain Brees within the ESZ d.ring sl mer
time and their deprndenee on groundwater, it iz neEIiary 10 CoMLAAL MOEE wiker
recharge mructures it approprate locationt. Priceity armss are idemified foo atifc.al
recha~ge and guidehnes are lad dowi regarding the techrigazs that can be wmed fae
artificial recharge In thete maps i the sTudy carried aut anger the RGHDYY miszion
tliat is availakle an GE0AN websits.

nj & dekalled study of the roundwatsr praspecs has almady hean ramriad our under the
Fajv Gandhi Hatieral Drinking YWater Misian {RGNDWY mission and & available on
ISROFs gecpacral - Bawvan. Tius stugy should be referred 1o befare deciding on the
lecation af oew wells,

my  e-silnng or mainterance of Recharge Sructured may br carmed ous for efegtve
recharge of groundearer

#]  Tree plancaben of Igol specles and water consErvation meassures may be cenadldered o
srrest wurface run-off during marsoen.

w]  Approprlate  groundwater  recharpe  methads  may be employed Ino the
erianicedfurbarizable areas abuting the MEST, esaclafly on the weern side of
MESZ. Ragulatsons be mAntaln @ ceelain percentage af develaned [and as a pervaus “
surface need ta he lncorporated in the respeethos DCRs

el

7. Eros@an Mitlgation: Akvest 5387 pereent of the area af the MESZ ic prone bo mederals bo
sovgra mrtgion wele §.07% area 15 prone To Severs crodion as s mentoned garker i seclon
1.2.4 [} of thit report. The area aseund Gadhe Dam. Morbe Dam, Lendl Dam o villzge
Karambei Tarf Taksje, Bhaj Dam in wilage Shaj and the Camn n village Fall. T, Wwarzdl that is
prone 0o maderate @ severe and savier’ trosgn need te be conserved rureagh planfation af
indigensus soeass of frees that are suitatle b arrest srasion. Sanilarty, lond aleng rivers Lendi
and Gadhe -s alia prore 1@ severe argsion and rende ires plhntticn thould Ee carrled oot
gong these rhvers and other waler bodies -within MESZ, In addition, odhar approsoriae

measures May also -2 adopted. T
These measures Wil alse help prevenc lardslides. et
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4.

1.1,

Conmrwvatiat of Highdy Sensltve dress [H5A R

The MGEFCE's netiication masdates that no eenstrustios acthiey shall be permited on steap
sl & slopes wich high degres of grosion. As mendered In chapter 3, 30% arga in MESZ ha
strep slopet [35-00%) and 6% of the aea o wulmerable t severe soll crosion, Tweo onpe-land
parameters namely, fevarely sroshon prone areas ond steap shapet wiere considered ac Highty
Zenstiye Arges (HEAY in the ESZ, These pockets, spesifizalh mackeed on the Map Mo, 21, read
L& BE consarved as any Intervention [ che [27d form, will harm g acea.

HEA, substantialy extend over Faret Tone and is therefore well seaected. However, ic |5 the
HE& poskets under Sraen Zone 3 {area-90.03 2q. ke, which I 35.74% of the MELZ] that
need 0o b specally conserved. The Creen Zone b in itself 5 a |ow inoensice 2one wish 0.9 s
wherr limited activicies are permitted, which are furher resriced i the MERZ. Flowever,
aeendienet such as Gasthans (F51-1.07 and Gaothar kxpantion (F5I-0.4% are parmizsible within the

MESE-

Gacthans, Gaothan Expanslon and Fadas- W edis of some willagss partly/complecely fl under
che HSA. The Gaothan of vilapes Mahgdar ane Kondap In Fanvel taluka are comgletely wnder
vhe H5A; while Shose of Acal {karjat Taluka] and Savaroll {&mbernath Taluka) fall pardy wndz-
the zald HSA, The Goothan expensten of some wilages namoly, *ahodar, Kandap, Mitale,
Karambeli T. Talole. Gadhe, Deharang, Malcuage 31d Barwal In Pavvel Talukas Vilaget Acsl
and Bedigaes In Karjak Taluka: Willages Savaroll and $ondewad i Ambermath ard Khalapa
Taluka resectively partly come under the H3A, The YWadis/Padas caming under the HSA are
a): Dhematwadi In vil. Bhej, Tal, Amberrath;  Anandwadi and Ambewadl in Neral [(E.T
Thakuewads In vill Bal T, Warsdi, Tal, Karjat: Thaxurwadi n Vil Madhal, 8 padaSead in will.
Borgasn Kh, a padaSwadi in vill Scndesadi, Tal. Khalapus wad: in bl bdicale, Kondap,
Tamsal, khairweach, karod] wad in vill. Mahodar, Thalureadl in vill. Raramb=ll T. Talege In Tal,
Parual

It is therefore proposed te prohlbit the elawing within HA;

1. ‘Goean Expanson Sthene
3. Acrivides such a5 SalF eaurses that wiuld nasd traiving The ground and usage of orf grass

3. Any major Interference wich the topopraphy

Tree plantatisn is proposed as one of the messures for erasian controd, The HSA sheule Ex
acesrdad first prierity for afforsoarion.

Rmgouree Mob@lsaton: Adequate revpwarces shoulkd be made vailable o the coneerid
dapartments ta €amy cut dzlly ranze oparaticns. The forest management plan has dendfied e
requlred manpower @ fan the d:ffeent beats within Te zoac, The plan has alsa Idencfied
spasific oeatlors where watzh towers teed to be erecied This should be dow an Driorey,

If addditlon to these measures it js necoszary that technology aupmentation like the wee of GF%
Jeviems, OIS and remote sensing teshnalegy be Ingorperated for $1e day ba day monitoring far
praventing fevest firss and any lliegal activiies In the aréa. CiCTY camerns shauld alio be
imeralled and regulasly monitarad at important RCaCans.

Crgitat data Reposimry for data wpdatian:
Duveloping 2 gasipamal data repeciiory system win perods ypdates will be beachiclal In
canzelidavag the activites o varicus agencws waorklng I MESE Thiz will asc be wwelal for

taking infgrmed decisans by the conceraed 2fenies.
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Canrres can be 5t a9 with broachand canmectivicy clthes m the Grarmpenchayat office, or kacal
schoal Apost ofice whars Iocali can post thelr sugpestlon s noadss grisvarcys That can be
imrmedistelr upioaded g the portal and Farwarded to the concerned agency for approprate

[t

923 Transpertatan and Traffic Managertent ko reach Matharan:

Acersobility is ane of the critical isues chat the hil staticn faces as paly o PWLD coad {MOR%) ard 2
narrow gaupe teav connect Meral and Mathcran Fown. I0 e oimportent that tie Focus showd be
transportng larger numbar of people from Meral co Matheran By various Todes A large osmber of
foating pepulation Becks to the town mostly by road (as the capasiy and frequency af the nafrow
grupe tran canmat sccoamimardate the sane) dee to which the parkmg area at Daston Maka is uteler
pressre. An ared of abeut 223 Ha has been earmarked in the Deaft Devolopment plar for Matheran
Town for parking, 1 Bus Stand and a Lagete Hub, Haweser due 20 inreased inffawe of vch cular T

exoerally during woekonds, the packing arca axzends lliegsfy into the lePast areas,

h 5 therefors importan: that Tie rarroe gaugs teain be mantsined Anmacarely thoaughaut the pear
2nd parcel vans be operated indep=ndesitly as aached b the train t2 ferry goods.

B2A Meeds of the Local Communiy

1. Prewisian of Moblle Health Fadlites: |0 was observed that st of the 24 villages that are within
the MESZ flisted under Table B). 12 villapes have b rave! semevwhore botween 3-10 krnoarg 8
willages haws o pravel mars than 10 km e acess the reares’ health fadicy. Accessbiiny from
same of these villages i diflesit due to the undulating teersin. The prowsion of mabie health

elinics ray be benafictl for such willages,

2. Idenbfying nopmmwentionsd encrgy sourtes: Albernaths souries af crergy For lghziag and
coeking that & aparopriate te the scale of the setdermnant should be identled. This Could B= in

the Eorm of a bingas plant ke the Wisarga Zum Bant at Matheran,

iy ru';I
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EXH- N

Thapter 10
Regulatory Framework for MESZ

101 Regulatory frarmewark for the mansgement of MEST

‘Th= regulatary Eramework, pertamanyg tw MESE dizcuseed in this chapre- i reoroduced fmam the
Madifies raft Drwsloprnent Contrs! Rego'atiors far FIMR, 1012-34.

The area surtaunding MESZ has high dewelopment potential 204 eharklore, it is Imparatve e kave a
regulatory ‘ramework for develcpment controd and ervicsamental managernent. The MaEFCSs
Matifization and its amendment dated February 4, 2203 and 16" Janary 2004 respectvely, describe
petrnizsible actvitizs within the Mazheran Eco-Sonsicve zone according 2 the zones deseribed in the
Tarctaned [agional Plan, 199463071, As per the MoEFCC's netiication, there zre four and we rapes
of Farest Zone, Green zome-2. Green zone-1 aned Urbanisable Zane in the MESZ.

However, o5 mendoncd earlier in chaprer 6 of this Reporm, the engire sffer of MESZ 1L zansd 5 Sreon
Zane=l and the novforest pokets surrownded by forest are romed 3 Groen zase -2 in the Drak
Fegonal Pla foe MMRL 20162536, Thus, anly twa land ez Zores sre praposed in the MESZ viz.
Forest fane ane Green Forez,

10.1.1. Davalopment Cantrod Aegulations for Matheran Muaicpsl Councl Araas

The Land Lise and DCRs of the Matheran HIll Statoa Municipal Cowaal area shall e appl cabie o the
Hatheran Town.

10T.2. Development Contral Regaations for Arcas cutslda the Matheran Munlclpal Cowa] Area:

The DCRs of draft AP, Z014-36 are -apphcable for the aress Jn MMA guside the parigdistion of
Muniripa! and Spacld Planning Authoriby aveas, Thus, Far MESTE cotrde the MHSME aren, thess TCRs
apphe. The DCERs of draft AP, 3015.34 have SpaCifhe prowRio Far MESE area, the detads of which ars
green below:

1, Fored Fona

Where any lamd 13 siovated putside Meserys Forcst, Protected Forest, Anqueed Forest or Forest
Bs deflined o perthe Suprems Courts Order dated 12th Decemiber 1994, the daveloprment of
suchdand shall bo regulated o acoordance with che provizlons far Gresn Tone-2,

L, Green Jone T

& A omamimam P of 0.1 and Bullding height up to #.9 m shall be sevemissble s Gresn Zone
1. The minmum phot stz shall be 40051 5n. m.
B e follow rg activities shall be permissible on ‘ands zaned 32 Green Zone-I1:
{l} Agriﬂull‘.ure and fuli=d Amivldec:
1) Agroubure, Aantativn and allisd actwizies of vice and poka mil, podcy farms,
<allle sheds, piggerkes and sheep Farms
b} Hertifulure & Floriculoure and allicd actpasos
) Residentil

iF
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A} Farm buldngs a5 permisgble under Becton #1 of the Maharashirs Land
Revenue Code, 15646,

bj Geathan and Gagthan Expanden Scharre with developmert in the myture of
crparsien of swrarag gaothan en lands within 200 ey from the gaotsan
frondany,

fiiit  Public ard Somlspabeis b ses:

a}  Educational Insttutions vp o Secondary Sacsls, Primany Healh Insdbucians
and wilalfare [rEFLtions seeving ke gped, arphang, afferenthr abled ard other
disadvantaped sociong af the sacle on |ard nat l=st thak 2.5 Ha In el ard
pre—prlmary schoal, pimary schoal and health c=ntré en land nst bes: man 0.4
Ha |

b] fagreaton: Parks, Fegional Parks Plapgrounds, Gelf coursss and Comping
grounds woth publls convenience

(v Fubllc Lligsss:

B} Hlghway Amenities and Servlces sech s Prral Fusnp, Sinall
Shsps, Wervas Statkons mickeding @MIErESRGY repair =rdee,

Srnall sating places, Parking lets, Palize chegk Post,

b}  Roads, Baidges and Ropewaps

£} Puhlle Lhimes and Services - Dams, Raltway Enes and relaced faciliics,
Pipelines, ¥ansr Tanks, Electricity Transmission Livss, Cpmmanicatlce Towers,
Fetrol fwmps, Samacirg and Reaalr, Public Tollsts sig.

Fublic Asanities = YWarsr Treatment, Sowags Treaiment, Solld Wasis

oy Treatwnan: and Dispotal Facllides along with =sentlal support achivses, G
works, Fire Brigads, Palite Station, Telephone Bcthange, femetzre and
Cremaloria

3, Gaatham and Gaathan Expanslon Scheme In MESE

L

B

The fellawing prondsions shall regalate Gaothan and Gaothan Expansan Schame in Green
Zonc 2 af MELL:
For the pupose of these Pegubations, the boundary of the exseing gaotnan thall be as
shovwn in the Revenus Maps or as aatified wnder the previsions af Maharashi= Land
Feyenue Code, 1986 from fme To Tire.
Gasthan Expandan M2y be permittad by the Montoring Committee sased on needs and
requirements of and for exlptng gacthan for the local residents onlp.
The lwads i Gacthan and Geothan Expantlen may pe used far any of the flenning
purpas=:
[ Agreultore and Allied Artivias
a]  fgriguturs, Flantation and Adiad Activities ineluding Stathes‘rattle theds for
dowmiestic animals, Storage of crop, fadder, manure, agecvtiural imgaments
and oener simular reeds;
B} Steeage af fusls far damesac and commerdial vies
fiip  Resldential
4} Detachedssemi-detached houses, row-houses and walk-up apartmert
iy  Commerclal
a) Traditisnal home based economls activiies which de nat Inveler use ol
antensive mecnanlcal ecuipmeant or madhimery atd 9o ASE cauws Nuisance L 10
reighbaurs
k] Public sonvenicnee and metal shaps, Small gatiag places, Baaks and Pax aff<e
Hiices of The Owowvermment, Local Athonties. Puhe LGy Conoens aid

172
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Qiffices of Professionals
€]  Prrsonal service establishirrents ang repaic seevice establishrients
liv]  Public and S=miPublic Lses
1]  Fducatioral, Sgcial, Medka”. Raligis s and Woelfar= institudans
bY  Recreation: Parks, Gardens and Plapgeound;

(vl PubRs Urilicy

a)  Hghway Amenities and Servlzes sush a: Petrol Pump. Smal Sheps, Secvice
stanons Inchading erergsncy repair ssrvices, Small earing places, Farking |ots.
Praie cheeck Pose

by Roads, Bridges and Ropeawaps

€} Public Vlliges and Serviees - Small chess dams for water shed manag=mens,
Railway lings and redated facditls, Pipslines, SWater Tanks, Ekectricloy
Tranzmission Lines, Communiaton Tewares, Petral Pumps, Servicing amd
Aapae, Paske Telees e .

di  Pubfic Amenlties - Warer Treatment, Sowage Trestmes:, Selid Wasts
Treatment and Pigpasal Facllities alanp wit essential supporT acmlliss, Fire
firgade, Police Station, Teimphone Exchange, Cemeterigt and Cramatoriz

(vid  Maximury permissisle F& Graund Coversae snd Building Haight:

Tabke 19: Maximum permigsible Fal-Cround Coverape and Guilding He'ght In Gaothan and
Gaathan Expansion Stheme in HESE

_ Area | Bl Ground Coversge | Building Huight
| Gaothan | t.00 | | S0
| Gzpthan Expansion 040 A i 9.

10.1.3. Other Spedal Regulations for MESE:

10.1.3.1. Quarrpng and Minfng:

Crarrying and Mining acdvitles shall be banned In e Eco-sersithve Zane ard a fresh miting lease shall
be granced. However, the Monlcoring Cormmimes shall Be the suthonty oo granc spaclal parmission for
limited quarmying &f materials requiresd foe tue eoasoudion of leeal regesnial hausing and caditianal
road makng and malntenangs wark I Metheran Mundeipal Councd arey bated pa e gugluation. MNa
guarrying thalf be permitted an seep B gopes, with A pradient of 20 degrees or moes ar areas with a
high gegres of eraslen or on forestlands.

10132 Relling of tress:

There shal be ne fling of trags whether o Fores, Gavernment, Feveque oo privaie lands, wickgue
Ce prer perrnlsston of the Scate Goverament inorase of iorest land, and the respectee Gostric
Cellector in cass of Goverament, Revetue and pelvace lans, a2 pes pracedurse whech shalk be laid dewn

Ev the State Gowernmant,

10.1.3.3. Tree Plantatian and Landseaging:

(i1 Maning of trees canducive B growing in deg-aded ascas snall b= <aied out whers natursl
regeneraton 5 aboent Trest whersesr requirsd b5 S planced, shal be of leosl endermic

ard indlgeeous spocies onby. Monsoculturs shall not be parrnicted. e
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(i} There shall be ro rerioval of Ratural gralrs cover, sall, Packs, vedetahon of prast for the
prpnse of growing lawes o exotlc ground covess

fiiry frard paving shall ne be perrnitied in the #IESZ excapt lor walking paths, which shall be =f
poroUs gav rd material.

10.1.3.4. Extracton of Loraundeter:

Extracuzn of preand water lar the hanafide agriculiural and dome=stic consUmption of the accuper of
the plotés allowed, Extractan af groamd water for ineduitial, commerial er resldential Lomplees shall
FEQUire prior writhen permisson, Including the amosnt that < b exiracted, from the Stake Cround

warer [oard, Mo sake of ground Wwater shall be premiced sxcept with the prier approval of the
Monitarng Cammities coostinted wunder paragraph 4 of the MOEFCC's notificason dated 04.02.2003.

Ml steps shall be takst o prévent cnntaminagon or pofaton of wawer, induding from apriculure

ashiviLos,

10.1.3.5.  Use af plastle

Mo gpersan shall use plastic Bags wathir, Magheran Funicipal Gouned area. e use af plastics. lominates
and tet=—packs with in the Ecc-senslive Tane thal: 32 regulased by (e Mamtorng Lommites.

10.5.2.6. Pratection of bl dopes
(fi  Ealstirg slopes ahaf ba mainwured and the wpegraphy of the land shall nat be disturbed while
develgping te kand, eapept far S0l MBSOIrE Conssreatin acthldes.
iy Mo constructicn shall ke pevmitted oo hill slapts aove 107,

1.1.3.7. Dischargs of efenks
() Theduchargs of By wntroated efkient b aeorbited wiznin the Ceofenstve Zona.
(il Mo cfflueat, stwr treated or untrested, dhall be permitied T be discharged inle any waTer

bady o~ water soaree within the Eco-sansirive Zone.
ey Eco-frierdy Cammunicy,/Putdle Taikr seall anly be imsialled a1 Tourst lazations whara regesed

10,1.3.8. Solld Waste=
() Toe loeal authariies shall draer up phans 2w e segregatiat ol salld wagtes vohuding domestic,
industrial, commercial  and garden wastes inte hisdegradalale  and non-hiodegradacls

carrponentt,
(x3 The I:!i_.:_.dz_grada.!:_'_le material may ke recyded prefecibly Shrosgr COMpISTInG &0 wermiculoes

and the irargar’s snateisl iy b dispostd of B ervirenmeniefy adcapmhble Loralics,
fiiy Mo burking or ninaration &f sokid wastes shall be germattad.

16.1.3.9. Buffer slohg water Tourses and water bedies:
Feo construction dhad be permisslble alang water caurses and water bodias incicated in the' Ravenoe

map ar in tne Reglona Planup to:

ay e Bl Ins as preseribed by the Ireigstion Department for ivers and nallas 24 and when
finghsed, subj=ct 1o the proJisions of the sakctiored Coacual Lone Managemsnt Plan [SIR1F)

5] ®Omand 150 v Fiorr PR ard majer wWalkF (euracs respectely, whers such Mo line 15 nes
agilabile, Bhae line skhall preval Sicr the 9.0 ¢o and 153 m buffar a2 and wkan Fruahzed by the
Gevernment.

¢]  9.0m argund ponds and in cas= of Carss, a5 speefied Dy the lrrigaticn Deparament

0.1.3.148. Vehieular Trafiic:
Ma wehieulgr traffic shall be permnitesd witnin the Matheran Municpal linics, exoepl ang ambularce ard
,f&iﬁ_““fﬁ engine and in additlan 15 ore ambadlange ard ane fire =hgne 3= standby.
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10.8.3.1 % Infrastcture profocts

infraszructure profecs Iacludeg transgortacon pelaed, must be eonsideced anly ofter cemulabve

imprcls are studied and assessed.

10,14, YWestern Shars Boo-senctve Fone Malication:

The DCAs for MEST were reviewsd ang | owas coachced that these are more swingant thas the
regulations for Wesam Ghats ecosenive Ione,

108 Implenpertrion of the Zonal Macker Plan

A5 mentioned at the beginning of Chaptor 3, a nmber of agenc cs are acively pladng 4 pole o vasaos
capacides within che ESZ. The Matheran Menltoring Comerree constiueed wnder the MOEFCCS
nsfcation of 20303, avmently meaters and gnunes the complance with B provisens of the sald
Modfcazkon, Howeyer, It s impertant bo @entf the agency i=charge of Implemeniing each 2e3ec of
thie Zonal Master Flat. A matriz be that effedt i prepares and precansed below:

MR & A gency

=
Ty Tk
1 | Aestores Hobdrzyiss
2 | G:ﬂ!lng DEH’E[E‘;I‘TIH‘I[
Par ricslars
i1 | darcunowmter Maragsment
| Fleasures
[ 1 :_Ern-:sinn Mitigaton Meanres
5 Souf Malstur= and Waler
= Lonzcraan
4 | Resloratorof derudec sareas
7 | Cormermion messses lor
Haa
8 | StabilisEor Maragement of
Trekkey Taall )
7 | Lp pradation and Hanggemgrs
of Fosds
10 | Fanamement of Matkeran Mai
6] —
11| Crovishon of Meakase Heakh
| o Fagktles
12  Teursm related F-rl:-:'ll:lsais..
13 N-ﬂ-n-t:nr-.'tnuuﬁal LCrergy
I Saurces
| 14 | Digital Daza Repositoy

15 |

Ermvirarmenital A cresis
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